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LOK SABHA ml‘gw
. . O, Desal;
Monday, June 12, 1967/Jyaistha 22, mxc.n. Pandey:
1880 (Saka) Shri Y. A. Prasad:

The Lok Sabha met at Eleven of the
Clock.

[Mn. Spzaxzn in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr, Speaker: The House will take
up Questions—Shri Indrajit Gupta—
Shri C. K. Bhattacharyya—Shr{ Atam
Das—all are absent. Next Question—
Shri Yashpal Singh—

m!hl'l Yashpal Singh: Question No.

Shri Swell; Sir, there are gz many
ag four guestions relating to the same
subject. They are; Questions Nos,
422, 429, 430, and 445. I suggest that
they may al] be taken up together.

Mr, Speaker: Yes, I agree. They
may be answered together.

Hostile Activities of Nagas

+
*422, SBhri Yashpa! Singh:
Shri Biswanath Roy:
Shrimat] Tarkeshwarl Sinha;
Shri D. N. Priodia:
Shri Arjun Singh Bhadoria:
8hri Ram Bewak Yadav:
Chanda:

H
l,ggﬁ
Egl!igsgi

RREEREREEREE
i

¥

b

i
3

(a) whether the activities of the
rebel Nagas have incressed since the
termination of the last session of

Parliament;

(b) i so, the details of each gn-
counter which the Security Forees had
with them during the months of April
and May, 1067; and

(c) the steps taken to check their
activities?

(b) A statemvent showing details of
encounters between the Underground
Nagas and our Security Forces, over
the period from November, 1088, to
May, 1967, is p'aced on the Table of
the House. [Placed in Librery, See
No, LT-601/67].

(c) The State Government has taken
suitable action whenever necessary.
Effective measures are alto being en-
forceqd to check recurrence of such
incidents. Help of the Peaca Qbser-
vers’ Group fimctioning in
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has also been sought to prevent vioia-
tions of the Agreement on the Sus-
pention of Operations.

Escape of Nagas to China

*423, Shrima¢i Tarkeshwarl Einha:

Will the Minister of External Affairs
be pleased to state:

(a) whether the large-scale escape
of Naga hostiles into China through
Kachinarg in Burma has indicated any
coalition between the hostiles and the
Kachinara rebely of northern Burma;

(b) whether it is a fact that Kechi-
naras actually guided the Naga rebels
through the difficult terrain upto Ching
border;

(¢) whether Government are aware
that the Tripura border in India js
200 miles from the Chinese border,
and without a proper guidance the
Naga groups either would have run
into Burmese territories or lost in the
terrain of Burma; and

(d) if so, the steps taken by Govern-
ment to meet the situation?

The Minister of External Affairs
(Bhri M. C. Chagla): (a) and (b).
According to Information available to
the. Government the Underground
Nagas received some assistance of
some Tangsa Nagas and others resid-
Ing in Burma, There is no informa-
tion of any formal collusion with the
Kachins. It is quite likely that some
groups amongst the Kaching might
have helped them in their passage
across Burma.

(e) The distance from the border of
TIRAP (we presume TIRAP and NOT
TRIPURA is meant) to the nearest
point in China would be approximately
200 mileg through Burmese territory.

(d) All gossible measures within the
limit of the resources in men and
funds are being taken. However, due
to dificult terrain and vastnesg of the
area sone Uunderground Nagag do
manage to sneak in and out of India.
The Burmese authorities have given
&ll possible cooperation to us in this
matter.
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Chinese in Nagaland

*439, Shrl Bwell:
Shy Hem Barua:
Shri Nath Pai:
S8hri Surendranath Dwivedy:
. Shri Prakash Vir Shastri:

Shri Mahant Digvijal Nath:
Dr, Surya Prakash Purl:
Shri Y. S. Kushwah:

Shri Shiv Kumar Shastri;
Shri Raghuvir Singh Shastri:
Shri Ram Avtar Sharma:
Shrl Samar Guha;

Shrl Yajna Datt Sharma:
Shri Jagannath Rao Joshi:

Shri K. P, Singh Deo:

Will the Minister of External Affalrs
be pleased io state:

(a) whether Government have in-
vestigated into the report that some
Chinese clandestinely visited Naga-
land recently;

(by whether there is any truth In
thi« report; and

fe)y whether Government will -re-
model their policy towards the Naga
situation in view of this new dimen-
sion?

The Minister of External Affalrs
(8hr] M. C. Chagla): (a) Yes, Sir,

(b) There is no truth in the report.
fe) Does not grise,

Cetse-Fire in Nagaland

*445. Shri D, C. Sharma:
Shri Vishwa Nath Pandey:

Will the Minister of External Affalrs
be pleased to state:

(a) whether the cease-fire in Nage-
land has again been extended;

(b) how long Government propose
to go on extending it; and

(c) the steps taken to resolve the
issue?

The Minister of External Affalrs
(Shri M. C. Chagla): (a) The Bus-
pension of Operationg Agreement, and
not cease-fire, has been extended upto
31st August, T907.
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(b) and (e). The Governmeni of

s the other party will abide by its
“provisions and have talks.

ot qoame fag : W
wg qar § fe arr greergea A
fadifgat &1 o T qE A ¢
AT geeTee g3 SR e
wifeema & &Y wmpm ¥ fer
r?

Shri M. ©. Chagia: Yes, Sir; we
have some reporis. There iz some
collaboration between the Naga hos-
tiles and the Mizos and that they are

being assisted by Pakistan,

ot aqame Fog : 7T TR A
ag gt @ @ fe for gfeard =t
e fvar o g & g gfeare
frewt T argud ?  arm faiy
forr vt wr gRmE wT @ g few
AR SR

Shri M. C. Cbagla: I have no infor-
mation on that.

oft wlwte o Rowr ¢ s,
%oy st R g fs Arm faEy
ot feagm wOaw 15 @ §1 de
% afermm & M AsT A §,
T GTHITHT @ F gar o gt
* g % wrel & FTC W ATy X
¥ fag weere o Ta w @Y ?

Bhy M. C. Chagla: We have no
- information that 1,600 Nagas went to
. 1 do not know where the

AN frar wr T ¢ 3w ¥ Ay

Shri M. C. Chagia: I do not think
my hon. friend's inference is justified.
Sveurity measures are taken all over
the borders. 1 do not know whether

the figure does show that there js no
incident except one in Nagaland. But,
as I said, I do not think the inference
is justified,

st fagme waw
W W ?

Shri M. C, Chagla: I wil certainly
make inquiries.

Shri Swell: It is heartening to hnar
the Minister of Externa] Affairs say
that there is no collusion between the
Nagas and the Kachins of northern
Burma, I wish, that is so. But I have
my fear because he hag been making
statements in this House gbout which
he has kept discreet silence afier-
wards. Now it has been admitied
in this House many a time tha: the

| o A
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Nugas, whethey they live in Assam,
Nagaland or in northern Burma or in
the present North East Frontier
Agency, should come under one sup-
reme sovereign government and that
these Naga territories which they en-
visage run into the borders of China.
Has he considered a possibility of
Chinag recognising the Federal Gov-
ernment of Nagaland in the very near
future and making boundary adjust-
ments with the envisaged Naga Sup-
reme Government?

Shri M. C, Chagla: I have seen the
reports referred to by my hon, friend.
But my hon. friend is anticipating too
much, Such a Government hag not
been formed and therefore, the ques-
tion of China recognising it and affec-
ting our borders also does not arise.

Shri R. Barua: May 1 know how far
the Nagaland Government is helpful
.Tfn effective in normalising the situa-
tion?

Shri M. C. Chagia; 1 belleve, my
hon. friend is referring to the Naga-
land State Government. The Naga-
land State Government is doing 1ts
best to see that the hostile Nagas do
not violate the termg of the Suspon-
sion of Operations Agreement and, as
the figures themselves show in Naga-
land there was only one incident in
the months which have been sct out
in the statement.

Shri Hem Barua: The hon. Minister,
in reply to Q 439, has said that there
has not been any intrusion by the
Chinese into Nagaland although that
was reported by the P.T.L and the
PT.I got information from the Intelil-
gence sources as reported by them.
Whatever that might be, I want to
know whether Governmeni are aware
of the fact that before the Chinese
aggressed on us in 1962 a batch of
Chinese entered Into Neagaland on 2
probing mission—when that matter
'was raised here, it was said that it
was not a fact but, ultimately, it was
proved to be a fact and the Minister

w«mmam
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cular case it has been reported that
some Chinese were geen in Makok
Chung snd that information was re-
ported by the P.T.L on basis at

matter ad try to find out whether
these Chinese have actually entersd
into Nagaland or not and, if
have entered into Nagaland, whether
it is another probing mission with a
possible attack by Ching as it hap-
pened in 10637

Shri M. C, Chagia: The PT.L b
a very good agency but everything
that it puts out is not necessarlly
correct. My hon. friend is not right
that j got ity information from the
Intelligence sources. The Intelligence
Bureau is not supposed to give that
information to press agencies. ...

Shry Hem Barua: The first sentence
in the P.T.L report start with “Intelli-
gence reports...” These are the first
words,

Shri M. C. Chagia: I wil' give you
the source of our information. We
made enquiries from the Governor of
Assam and Nagaland ang he informed
us that he was not aware of the pre-
sence of Chinese in Nagaland por did
S.I.B. know about it. This report was
also denied by the Finance Minister
‘of Nagaland who described it ms a
fabrication. He further added, *“We
have not heard anything about it in
Nagaland” He said that there was
no confirmation of the Nugas having

Shry Hem Barua: That was not my
question. :

Bhri M. C. Chagia: This iz the
officia] information about the presence
of Chinese in Nagaland. This i our
source of information, the Gowernor

ment by the Finance Minister of
Nagaland who ahould know what he s
e : v '.



1962 attack by China. Thig time also,
there is a report that the Chinese have
already infiltrated into Nagaland, Now,
the Minister says that the Nagsland
Government denieg it as also
Governor of Assam and Nagaland. In
view of our past experience, I wanted
the Minister to make an independent
enquiry into it. I want to koow
whether he is prepared to make an
independent enquiry because Naga-
land ig in the overall contro] of Mr.
Chagla.

Shri M. C. Chagla: History does not
always repeat itself. Sometimes it
does, I do not know why my hon
friend presumes. . . .

Bhri Hem Bartia: We have learnt in
our school days that histury repcats
itself,

Shri M. C, Chagla: Max Beerbohm

Shri M. C. Chagia: He must be quot-
ing Max Beerbohm.

That apart, what more can be done
than tp make enquirles from the

2gil

is
moral or political justification for
holding negotiations with these host
Nagas who derive inspiration from
uyentleman who hag becume a U. K.
citizen, who get training from China
and Pakistan and who get arms,
ammunitions and money from these
countries and who are alway- on the
alert to sabotage our railway trains
and do other things. I want to know
whether it is not a fact that our
negotiations with these Nagat— I can
use the expression ‘hostile Nages'—
are preventing the stabilisation of
Nazaland which jg a truly elected
Government according to adult fran-
chise and which is democratic in the
same sense in which the Central
Government js democratic.

SBhri M. O, Chagia: It is not correct
to say that the discussions that have
been going on are with hostile Nagas,
they have been going on with friendly

F

Naygas.
w; ®q fewd : Friendly hostile
Nagas!
Shri M. O. Chagia: I do not accept.
o wy fed : IFR wm
qr | watt wAr § |
Shri M. C. Chagla: If the Prime

They are {friendly Nagas who are
pu!p.uatonitatthauhle with the
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Shri M, C. Chagis: The hon, Mem-
ber knows that among underground
Nagas tnere are friendly Nagss and
hostile Nagas; friendly are those who
are prepeared to talk to us, who are
prepared tp see whether a settlement
can be arrived at.

ot oy feed: wegi wrer
ot ofoarer o W@ § 1 waT W
Lo KLY

S8hrt M. C. Ohagia: Mr. Sharma
asked why should we not break off
with themy and bring about stabilisa-
tion. In my opinion, the talkg that
we have been having led 10 a great
extent to stabilisation. The figures
which were put before the House
show that there have beef less inci-
dents, less trouble in Nagaland....

Shrli Hem Barua: They believe the
actua] situation there.

Shri M. C. Chagla: The figures speak
for themselves.

Shrj Hem Barua: No; you have not
taken into account the hostile activi-
ties of Nagas in Assam. (Interrup-
tions)

Mr, Speaker: Order, order. There
should be no cross-talking.

Shri M. C. Chagla: Our assessment
is that the situation ig much petter
today....

Shri Hem Barua: It is not.

Shri M. Q. Chagia: .... than it was
before the friendly talks began. That
is why we have gone 0a extending.
As regards my hon, friend's state-
ment that these friendly Nagas are
inspired by Mr. Phizo, I do not think
that jt is correct.

Shri Bal Raj Madhok: It is clear
from what the hon. Minister has sald
that there are three authorities in

JUNE 13, 1067
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and then the postile Nagas who are In
league’ with’ Conwnunist China. In
view of the fact that Communist
China has developed the new sirategy
of carrying war into i's neighbours
through proxy and through agents
who fight for her but without the
Chinese troops coming in {hemselves,
may 1 know whether it is not a fact
that China is trying to carry on fiae
same tactics which she has tried with
effect jn Vietnam and Cumbodia and
other places, in our part of the country
also through these Naga hostile; and
Mizos? The hon, Minister hag said
that history does not repeat jtself, put
historiang repeat themaselves; I am
historian and I must tell you that
history does repeat; when any people
in authority refuse to learn and con=
tinue to perpetuate g situation and
continue to behave in a particular way,
the same results follow. So, I want to
know what guarantee the hon. Minis-
ter can give. Here is a warfing that
1 am giving that there is a danger
of a war by proxy by China through
Nagaland. So, I.may know what
guarantee he has to give us that this
will not happen?

Shri M. C, Chagla: We are fully
conscious of the Chinese strategy, and
1 agree with my hon. friend that China
believes in fighting by proxy. She
wants other countries *o fight without
involving herself in the struggle. But
at present, the danger is not so great
as my hon. friend thinks. 1 agree
that some Nagas have gone to China;
they have been trained by China and
they have come back to qu- country.
1 also know that China ig trying to
fish in troubled waters amongst the
hostile Nogas and among the Mizos,
but on the whole these people have
been loya]l to India. As regards the
steps that we take, we are fully vigi-
lant and as 1 said, we know the
Chinese strategy and I hope we are
prepared to meet it.

Shri Plloo Mody: A Iitile better
than Mr. Nasser was, I hope.

Shrl X. N. Pandey: May 1 know how
far the prospecis have IncTeass 'S



it,

wi® & Wrq @ vt i gy & v
war ot Iu aw oy Wt ¥ wyr
o A v RE AN K Aw™O
wrgaT g fe gq w1 o« g ?
7g BF AT TR AT AR ® wgi
& fre wiew o o faig #t Feufir
§ @Y g wgt ¥ gfaarT o ur sy
T § W sEwT AT Ag TEA R A
W P o ?

Mr, M, C. Chagla: My hon. friend
knows it as well as I do where they
gat arms and money from. There are
two countries which are interested
in stirring up trouble in our country;
one is China and the other is Pakistan.

oy fond : o w0 gEw
e ?

Siwt M. C. Chagia: There is no
other.

ot wy fwrd : oy S TRt Wi
ot & e ?
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Shry M, C. Chagia: Rockels may
have come from China. It they have

oft aw fowd : ew  soaw
e, W A AY wArH AT @
g ag wrarew fear e fw
B Wi @ W S § qqr wmaa
N E g § froag Fw west i
WYX ag aifer dv g7 aiwxd a1 ¥ ag

aqr ¥ ?

Shry M. C. Chagla: If my hon, friend

will put down a separate question, I
shall answer it. That does not arise

out of the questions that we are consi-
dering now.

stvq fed : g dw, Wi
TP WA & W QBT waT f o ¥ e i
9 WY ¥4T AT E ?

Shry M. C. Chagla: Today, I have
not got the answer to that question
with me here. .. .If my hon. friend will
write t@ me or put down & separate
question, I shall certainly answer ijt.

ot Wy feawd : war qud #T v
TS § 9% AT AV THET ¥ wewfud
g

Shri H. N. Mukerjee: In view of
fact that Government is
cussions with

ra] government of Nagaland which has
declared openly that it wishes to get

:
¥

cussjons has got some ideag as to the
way in which a gettlement cap actually
be achieved when it cannot be merely
hypothetica] that China can recognise
such a and create a great
deal of trouble for us? Has Govern-
ment any answer to what China is
likely to do more than merely saying
that China is always willing to fish in
troubled waterst What ls our answer
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and what i the impression got o
far from the discussions with the

government of Nagaland?

Shri M. C, Chagia: It has been made
clear more than once on the ficor of
thia House that in our discussions
with the Nagas we have made it per-
fectly clear that any settlement must
be within the context of the Indian
Unjon, that Nagaland must be an
integral part of India. Subject to
that, the discussion ranges on the
question how much autonomy we can
give to Nagaland, how we can satisty
their cultural aspirations, their desire
to have their own life, to preserve
their local customs and so on.

Shri Hem Barua: But they have
thair own government now.

Shri M. C. Chagla: True. We want
to bring in those who do not coope-
rate with that Government, who are
not gatisfied with it which, according
to them, is not sufficient for them.
Therefore, we are trying to persuade
them that statehood means a great
deal of autonomy in India, but if some-
thing more is possible within the
framework of the Indian Union, we
would like to know what suggestions
they have got to make.

oft fiver wyrevaw : & ag e agen
§ f& oot w1 feam
v B7 wyd gedw fen fe
g v W = % e afee #
2Far o § &Y ary £ Sber 7w § o
frga & e o oY 200 dew =
¥ QT ¥ 37w AT oy ¥ aar fowm
N w wig woRe A anl Ade
¥ Wt 3o sgraT widr § o W 9w
wifaar dfe sramaf & e ?

JUNE 12, 1087  Oral Anewers

4380
assistance they have given us in ‘this
matter, Every possible assistance hai
been given by the Burmese Govern-
ment to check the Naga hostiles from
cscaping into China. Burma has its
own problem. They have alsp got
20stile Nagas and hostile tribes. But
whatever assistance Burma can give
us, she has assured that she will give,
and in fact she has given it.

ot meTare wrewt : i srargTene
Age forg wwg wiea & waw A @ @
amdT % ¥ ¥ 5T Iow whieertd.
? Wrer f wurr gl W O qr fawr
fie anmde ¥ s W wEeT W
w frawrec e o m ¥ g garé
arefedt ® agt & angr w1 foar W
e AT B gy W T w74 FR W
g WYer fan oy Rt 30 & oy
THA GwAT ¥ wwyaw & few
amdT & qaw  feawr war ol
TOeTT #A R ¥ Py far o ot ww
W wredt F qraR w95 A
WA N ¢ o2 F T ag e feqr
fr wiafrwa o1 o6 wrr @
wedt Nfer o g3y Y @ awdt
W ¥ qEY 9v 3w ¥ e ot
Wt wrdt die afc @ wa aft wcar g
N afaa wam Wi X o o
4 % % uy SE A FF 9 qrawwan
g€ oY 3 Afr % oficada fsar wigm
4R war g &Y Aifer 3 vl amd
Tt 7 awt AT sarr wfaqt § @
& Iy gL W Al W s
FT VI FTRTT AHTATT A o o1 ff
& &Y & ag Aty g § fis arfaeTe
T AW Ofy vx av  WTQ@ TO6TC
I e g g
Shri M. C. Chagia: My hon. friend

will not accuse us of having a vacil-
httl.plmuc:- Our policy is to integ-
rate.... -

Shri Bal Raj Madhek: Appeasemant
policy. _
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Shri M. C. Ohagia: It is not appesse-
ment policy. I do not belisve in
appeasement.

Skri Kanwar Lal Gupta; Consistently
appeascment policy,

Bhri M. C. Chagla; Our policy is to
ry ang integrate the people of Naga-
land with India. They must have a
sense of involvement; they must fzel
their Indian citizenship, which you
and I feel,

That attempt is being made. The
very fact that we have invited them
to this discussion shows that we are
prepared to listen to their grievances,
understand their point of view. There
is pno vacillation, Bince Jawahurlalji's
time the policy has been the same,
that Nagaland is a part of India, we
must have better integration, better
dialogue between Nagaland and other
parts of India, more cultural ex-
changes, people from Nagaland coming
here, ard we are pursuing that policy.

Bome hon. Members roge—

Mr. Speaker: All hon, Members will
please sit down.

Shri Dhireswar Kalita: One minute.

Mr. Speaker: Along with others, you
must also git down. When I am on
my legs, you are expected to sit down
I do not know whether he hears or

g

also reépetitions. Therefore, we go to
the next question. Dr. Ranen Sen.
- Unfortunately he is not here.
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oft Te e wT 1 FATWY W QT
Y wrr Y ¥ £T A qw waw qe ATk
¢ Iw A e Qo & Wi aoff fear wr
Twar |+ ag W 3aT A aeg @ fdiz
@ gy wwrer wr v A fedt ®
Trer At o =nfgd o

weaw Wty : fem & fiear § qo
@ ?

fivovownt : BN R g ¥
AT W PIRAT, TF TN AT
at 3w oaft & o

Mr, Speaker: I am in the hands of
the House, If only one question is to
be taken, all right, you go on. (Inter-
ruptions).

oft 20 Yo wwf : & ficdwr st &

Shri Dhireswar Kalita: Is Govern-
ment prepared to drive out those
Christian missionaries from Nagaland?

v wftgo Ao foawrlt: qume wEhay,
AT ATEE WTE WIEX § 1 WY A% ag
ot W@ & fr ww wfwe gu
AR TR B AaT § TN IW S w4 g
W qT XY AN WY ;T A Y, IT
ayre qex AfY faar w1 qTg & ol
i g wate gwre forar | @ & A
o gure qu A RA T awn g ?

My, Speaker: I entirely agree with
you, there is sense in it. I called
Dr. Ranen Sen, the next gquestion, but
unfortunately he is not here, therefore,
I had to go back.

An hon. Member: You may allow
just one question.

Mr. Speaker: Not one. If at all, I



83

Shyi Bal Eaj Madhok: “Gang”—is
that parliamentary?

Mr, Speaker: I mean to say all of

them, all the members who want it,
I will gllow them.

Shrl Samar Guba: I am one of the
gang.

Shri Dhireswar Kalita: It is a serious
question,

Mr, Speaker; 1 know it ia a serioua
question.

o o wWi: dar R2fwrr wrwrAi

¥ qY ey A wA_TAT, wHw ¥ @A
# N AEw TE g g ko F
wiAre A qads o fedt wew ger
¥ WA & wrAET 57 qrmdr F AR
1948 ¥ WA 7 FTRTT ¥ 9 IAT
sErr 1 foayE 1 oforawr & a8 #
afdr fr fir Fremer & e fi 41
*r§ aadz o1 Tt qad W I A
LU

Mr, Speaker: This is not a question
at all

ot go Yo WAl : v 34 frgr
¥ amye o frewe wrn qar A% WA

T g wrar o f AT & IAAT e
§ & mair € foid & wfafomr o),
dar oft g7 vt ¥ q¥= feqr, &
qoeTL A W ol ¥ gra wrf a4t
o vt faa ¥ fir A ez &
arTm s ands & g 2w Y qeen
AT waaar & fa sk Jur A7 |
WA FaT A4 5T )

Mr. Speaker: He thinks he is throw-
ing new light. He has already answer-
ed it.

o To o Tt : HY warer FT AE

aaTy Y A

Mr. Speaker: What is his question?
ot o wo Wt : 8 &t FAE

farar § e 1948 ¥ w7 FTFTT ¥ I
o & ow foid f o 9w fog
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¥ Ty W N v gy w1 wwq
G 7o | e Py e O Frid
77 @OeTT FAdT wgar At & o1 fr
o wy wor Wt gt sl | oW
AT & fwqr AT agt 9X Q% TAT HwE
Wl awar ¥ 1 W A AT W O o
v 36 7 wafag g e g

Mr. Speaker: You are repeating the
question,

i S w™ o WEE waE
Fagmaw qar § fe 30 AT wis &
ary i aaa firselt o, W w
WY ag foqtd s foveef} o7 a7 ww &
o #1§ s ot § for & u W
e 5T & fs T & @y AN
agig!

Shri Sheo Naraia: Sir, I rise on a
point of order. No Member can be

an advocate for another Member in
this House.

Shri M, C. Chagla: May I draw the
attention of the House to the vital
difference between the report of an
ambassador and the information sup-
plied by a constituted Government of
a State. The ambassador has not got
access to all the gources jn & foreign
country. Here, we have {nformation
from our own Governor, from the
Government of Nagaland. How can
this House compare what some gmbas-

of information?

Shry Sradhakar Supakar: When the
initial talk with the Naga
h.ezan. it was thought that the inten-

that with the gssistance of the
and also the Pskistani
incidents, instead of
number and ity, are
numbers. What positive
the Government taking to
these Naga hostiles
tance and connivance

|
;3183§§
hi H sa?%
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and Pakistanis and also the foreigners
like Mr, Phizo?

Shyi M. C. Ohagia: 1 have given the
answer., Friendly talks gre held,

8hri Dhireswar Kallia: The whoale
House knows that Christign missiona-
ries are the source of all the trouble.
Are the Government prepared to drive
out these Christian missionaries who
are still working there against the
Government?

Shry M. C. Chagla: 1f anyone is
working against the interests of the
country, proper steps will be taken
against him, whether it is 3 missionary
or anybody else,

oft Wwcwre o oAy mmT
T gz w4 T ot & oWy ag o ¥
ETECIR N i B S

Mr. Speaker: Order, order. Others
are there; you need not take up the
responsibility of all the Members in
this House. They have their parties
and their leaders; you should not take
the responsibility of all the parties.
It ig not proper. They have intelli-
gence and they have also been elected.

Shrl Samar Guha: Does the Minister
of External Affairs know that jnstead
of taking the difficult and hilly route
of NEFA, the Nagas have discovered
the shortest route to China via East
Pakistany First they go to East
Pskistan and with the help of the
Chinese consul there and the East
Pakistan Government, they are being
air-lifted to Peking and they get their
training there and come back to Dacea,
With the help of the Government of
China they come back into the Mizo
Hills or Nagaland. Does Government
know this?

Shri M. C. Chagla; T haye answered
this question. (Imterruption)_

Shri Tennodl Viswanmatham: That
question was raised for the first time
and {t is wrong for the Minister to say
that he hat siready answereq it.
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Mr. Speaker: Now, at least shall we
g0 to the next question? When I make
a proposal, if the Leadery help me,
that will be much Detter. I only
expect that much,

Some hon, Members; Yes,
Mr. Speaker: Question No. 426,

weury fewm ot fawn

“436. off Fanfir for :
aft wo wre faurdh :

w1 Wy Wt a@ TR AT e
iy fi

(%) w1 wreim  faorfedl ¥
gra ¥ qemme fawrr & o 25 @
oY Yo Ay w7 qverr o fawr
R - 1

(w) afz &, A TAE w7 e
st ¥ 7

Fusiy (w10 wtfurhy afigdh): (%)
o ol 1 e fe W qTe
AT % @R e ¥ fd
e wfrerer o A @ g

(%) wwr oTAY wAauTA W
iy =g ¥ wrefia  faerrfug? €1
qrarey fawm B forar 23 &1 dioer w1

ey AWy = qv T faqy nar

a7 | W W R qT I T
Fat favrr & i fafag s
& ford 3fa gimmr ¥ wfafir dnrf
aqr e wiafat € g
w qu Fr {1 egw ¥ fewm aw
CREral ¥ e & Fag fasie sfvrser
e e Wit § e 3T T
i * & % v & faf g g
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dare fege ar a¥% | fewrr ey P
& wawn 130 Taw Ewet W whrad
afes ardor e g7 fawrm g
A WA & 1wy o fasafafea
fawqt 3 v a7 firste whaayor faur
wrr @ -

1. Wifaw e

2. TATQ4 WTEA

3. R fifd ( vawfaw, aifas,
faga war grdare) €

4. wgwd

g9 sfmrer swdwa § syrwray,
dfna g sandi Aqr SETST %97
w1 viwq frar AT & oag W
AT GAANA FE 44T TRT qA
gy Teqm & frfes afaamt i
wrrgifer s frat st @ 1 SoT
fagrdt ®Y 300 %77 wfqura &t srayfr
iqr 200 8§77 wr atfve gevw war
famar &8 1 et whpda sy w1 sarem
¥ gfuard s o arefr § o

TFIHH W AGAILEE T AT
¥ aw, sfeanief ® o F3f
Prar % & 72 Rt Wi g oEr-
anit ¥ fowrr wfaerfeat woqar §4-
gt & yat ax Prgwy = fom v 2 4)

ot foeqfer forw s oooft g oy
 fr 3wy 71 aee & ©1F saen
o {1 & o wngar § fF far oaw
¥ oW w wfer & I0EM O W g
i farft a8 sremwar 3 AW
WX gr wr mvwc €A 9T qAfaare
wC ot § fs  arefy el ®) g ¥
R &7 g7 forerr w4 ¢ oy ?

whorelt wQifenlt wfiplh : zrsd & it
e afmin w5 wor @ & ) o e
at dwar fawrudr aff ¢ ) qod
vt % g we arw ¥F &/ faeardt o
wE
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oft Feyfie forw : & oo g §
fir fifirn gt & forr & fovar wrar §
oY few wrare qx forar wrar §, W
TAHY qreast et ot § aur Ik gt
R foR w0 xar v wfend § 7

el wforft sfglt : Fwer e
frarfadi & §f ¥ § wix ome
frarfaa % o fawre, warafs,
gffrafon, e wrea 3 frgit ool
il warer oY §, FEE YRS

Shri Baburas Patel: Sir, on a point
of order. I want to know whether
the Prime Minister has acquired an-
other body and another wvolce for
answering questions which she herself
shou'd answer.

Mr. Speaker: The Deputy Ministers

can also answer questions. Next
question.

Released Emergency Commissioned
Officers
*427.

Shri 8. M. Banerjee;
Shri George Fernandes:
Shri D, N. Palodia;

Will the Minister of Deftmoe De
pleased to state:

(a) whether Government's atiention
has been drawn to the assurance by
the Defence Minister that the released

Emergency Officery will
be considered for all non-technical
posts under the Government, including

posts in the Public Undertakings;
(b) whether apart from the LAS

(c) if 9, the names of quch depart-
mants /agencies /undertakings?



STATEMENT
Central Services
Class I (Non-Tech-
nical) . 28%
Central Services
Class 11 (Non- Te-
chnical) 30%
Andhra Pradesh | 25% in DSP Cate
. 1 and Assistant -
mandant Special
) Police.
Bihar . 20"%in Civil Services
and 30% in  Police
and other
non-technical  ser-
) vices.

Guijarat . 25%inClass 1
and 30% in Chu ll
Services e per-
centage is R app-
lied, to aurd) in tem-
porary posts).

J. & K, .« 10% in addministra-
tive posts and 15%
inolice Service.

Madhya Pradesh zo’s in Class I Ser-

Madras 2 \’mclu. one in the
Civil Service Exe-
cutive Branch and
the other Commer-
cial Tax Service.

Maharsshire s0%

Orissa . 25%

Mysore 1$% in Administra-
r:u Sewne and 25%

West Bengal % in Class 1 and

est 3
30% in Class I1.

Defence Ministry, and my information
hﬂnuotnutlﬂlullh
the Defence has not been able
to find & job for a single man who is
going to be released. May I know
whether this information is
and if it is correct, is
going to be done for the rehabilita-
tion of these people?

Shr1 Swarap Singh: Out of the first

E

é

About others, as I have
broadly in the statement, efforts are
being made to find alternative jobs
elsewhere. But I agree with the pur-
port of the hon. member’s question;
it is a fact that it is not easy to find
alternative jobs for them and we must
persevere,

Shri Bal BRaj Madhok: There is 5
complaint by the released Emergency
Commissioned officers that the rehabi-
litation cell in the Defence Ministry
is not being helpful to them.

Shri Swaran Singh: I have not
received any such complaint,

Shri M. R. Krishna: Sometime back
the Defence Ministry and the Home
Ministry wanted the active military
officers to opt for services in the border
areas, especially in Assam, May I
know whether the Defence Ministry
would like to utilise the services of
the ECOs in the border areag in
gFeater numbers®

Shri Swaran Singh: Some of them
have actually been taken in the border
sscurity force. Some other pames
have also been sent.

Shri Vasudevan Nair: In Seotember,
1088 when selactions were made for
the All-India services, I understand
that nearly 70 posts were ressrved for
Emergency Commissioned Officerg in
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the All-India services, but only 25 of
them have been selected till now. In
spite of the fact that many others pass-
ed the written examination, they have
not been gelected ang these posts are
m?vmut. What is the reason for

Shri Swaran Singh: For this parti-
eular year about which the hon. mem-
ber is asking, I do not have the figures.
It potice ig given, I will gollect them.
But even those candidates who qualify
themselves for the reserveq posts have
to attain certain minimum standards.

mdo-African Joint Ventures

*428. Shri D, C. Sharma: Will the
Minister of External Affalrs be pleased
to state:

(a) whether possiblilities of starting
Indo-African joint venturey with a
view to improving relations with
African countries have been explored:

{b) whether the problem of Indian
settlers has been discussed with the
African Governments; and

te) if so, the outcome thereof?

The Deputy Minister in the Minlstry
of External Affairs (Shri Sarendra
Pal Singh): (a) Yes, Sir.

(b) and (¢). Problems relating to
persons of Indian origin have been
taken up with the governments con-
cerned in all appropriate cases, These
approaches have yielded some success.

Shri D. C. Bharma: When the hon.
Minister talks of Indo-African joint
ventures, to what countries is he refer-
ring—Kenya, Tanganylka Ugands,
Nigeria, Ethopia and other countries?

Bhri Surendra Pal Singh: Therz are
n number of countries. I can read
out the list of names—Nigeria, Etho-
pia, Uganda, Zambia, Kenya, Libya
and Tanzania.

Shri D. €. Sharma: May I know in
what particular field these Indo-Afri-
can joint ventures have startef and,
when they will be completed? Are
they still in the blue-print stage or
have they got going?

fari Burendra Pal Singh: Inall there,
are about 23 joint ventures in the
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African captinent, The Sields in which
we are collaborating sre numserous—
engineering goods, textiles, pencil
factories, razor blade manufacture,

extremely well.
Bhri Swell: Is the Government aware

between the people of Indla or the
people of Indian origin and the local
population in many of the African
countries is, because of their racial
snobbishness that Indians generally
display....

Shri D. C. Sharma: I object to this
word., Indians do not have snobbish-
ness.

Shri Swell: Sir, T have the right to
use any language in this House as
long as it is parliamentary. It is for
the Minister and his Government to
disprove what I say. I am asking
a question to the hon. Minister, Shri
Sharma should not think himself that
he is a member of the Treasury Ben-
ches,

Shri D, C. Sharma: | can never be &
viember of the Treasury Benches, but
[ object {0 the words “ractal snobbish-
ness”,

Shri Swell: He is too 0ld in any
case to be included in the Treasury
Benches (Interruption). What I want
to know s whether it is afact that
the strained relationship of the peaple
of India or Indian origin with the
people of many of the African count-
ries is because of a certain racial
snobbishness that the people of India
or Indian origin display in their deal-
ings with the Africans. If the Govern-
ment is aware of that T would like to
know....

Mr. Bpeaker: You have put the
question. Let the Minister answer.
You need not go on explaining your
question.
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TR et geafer o ot & g wror
«TNTT ¥ ¥8 T fa@ T, Wiww wTor
T WY ¥ Iw W Wk ghrr av
WTTIT X #T qrewTEr 1 Frerd Yt Aoy
¥ 57 Wt Y wof oy gt foaw
§ w¢ it WK figadt & d9 #
oA FTEAE it ?

oft gtow wvw oy ¢ wafrwe g @
fie forrd @ amafis agt &, S ¥ arw
fefew qrad¥ a1 w=r 2w & qraqlé
& & & gl gt ¥ wo anfy
AN H X g § 1 I ¥ Py A oY
R Famaff ST wlca @
agt 9T wuAr @iy # afgw

e 4 |

Shrimail Sucheta Kripalani: 1s it
mot a fact that wherever the Indians
are settled in Africa they have con-
tributed considerably to the cconomic
and commercial development of that
area, but today a policy is being
followed which is discriminatory?

Shri Burendm Pal Singh: The policy
of the African countries, as I have
just now said, is not to squeeze these
people out. It is true that these
people have comtributed to the deve-
lopment of those countries but the
comp'aint of the Africans is that these
people have made money in those
countries In trade and commerce and
now they are not prepared to Invest
thelr money there for development
purposes.

Shri Jyotirmoy Basu: Is the Govern-
ment aware of the total value of
Indian assets that the Indians own in
African countrfes; if 50, ‘what is the
total muum?

Shri Surcodrs Pal Siagh: 1 have

mwononthnt point.

4 e R : vt v A §
farveay oy frmrcwery o worg & Redell
W wx wiie wrehal % o oy wree
¥k ¥ dw R b3t @ frw-
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- ¥und, .I do not.know-

atww g B 7 L2
T —————
'ﬂ@lmfu feaw e w1
#18 warer AfY § 1 wav § wwAT ST ayi
WHAT wTgd X, o et & 6
Ex-LN.A. Persennel

*429. Shrl Bharat Singh Chaubaa:.
Shri Sharda Nand:

Will the Minister of Defence be
pleased to refer to the reply givem
to Starred Question No. 226 on the
3rd April, 1967 and state:

(b) if so, the decision taken in the
ing the forfeited pay and allowances
of the Ex-LN.A. personne]l has sinee
been considered;

(b) if so, the decision taken in the
matter; and

(c) if the reply to part (a) above be
in the negative, the reasons for the
dealy?

The Minister of Defence (Shel
Swaran Singh): (a) and (b). The
matter ig still under consideration, -

(e) It has not been possible to take
a decision so far, due to the necessity
for a very thorough &nd detailed
examination of the matter.

ot wrexr Ty Wiy : & = frdem
¥7r arent g f@ faest arr ot g
qanT %71 57 a 3y fear qar a7

“The matter is under considera-
tion. Early decision will be
taken.” _

w7 A WEET qg A@ATA: € g qT
-m:a‘ {5 mrfoto uo & 1w A MWz

§hsT ﬁmww,;..ww;wﬂqtm
at@‘imrm?-:w S

BLTEME AT

and; allowance any
&b!ul
was collected. .

L T
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ot vovom T gy + W o X
% wer fear wrar 8, o oy oo
foftr e & wrdt & o wofl Fafiorr
ferar arrin, wnfe,) & ag wn WA
g s o o ot & i, WA W

qreqio wrfy & ard ¥ vy Baar fear
ATy

Shri Swaran Singh: [ note the
sentiments of the hon, Member and
T will see that a decision iy taken.

Shri Humayon Eubir; In view of
of the fact that more than 20 years
have elapsed since the INA has ceased,
why is the Government taking so long
to come to a decision? .

Bhri Bwaran Singh: This matter
has been coming up before this House
on many occasions and several state-
ments have been made on one occasion
or the other, I am aware of state-

a half-an-hour discussion, when my
predecessor Shri Chavan was the
Defence Minister, that this matter was
again reaised ang Shri Chavan pro-
mised that he will get this matter
examined again. So, it is really not
that no decisiom Moz ¥éen taken for
20 years.

Shri Samar Guba: Yesterday, I had

who gave thelr and served the
have been forfelled by the
t. ' What‘a shame jt is to

4
:
|

_;
K
&t
H
i
e

(a) whether any information is
available of U, S. lethal spares equip-
ment already reaching Pakistan; and

(b) the Government's estimate of
Pak strength in Patton tanks and
Sahre Jets which can be made ser-
viceable with the help of such spares?
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difweamd ook (“. e
wrwr) (W) @O W oW e ¥
ik arreth mfY ¢ fo afirwar arfiprer
TORTY, 40T T aATNT ¥ A
¥, 4w ugt w1 gt wz oft 3

(w) & (w). wor oy =%

Space Ressarch

*450. Shri 8. R, Damani; Will the
Prime Minister be pleased to stste:

{s) whether any technical details
have been made available to the coun-
try about the accomplishment in
space research by the USSR, and
USA.; and

(b) whether some Iinternaticnal
understanding for sharing such
secrets has been arrived at?

The Prime Minister and Minister of
Atomic Emergy (Shrimat; Indira
Non-classified tech-

(b) We have no international
understanding with either the U.SA



‘Nuiloar Palloy
*438, Shri M. L. Sendhi

shri 8, K. Tapurish:

WL the Minister of External Affairs
be pleased to state:

(a) whether Government hays made
afforts to co-ordinate their nuclear
policy with that of other countries
who can be termed as potential nuclear
weapon powers;

'b) whether any specific proposals
have been received from any such
potential nuclear weapon powers for
evolving a common policy with India
on the question of the proposed non-
proliferation treaty; and

{c) if so, the precise stand of India
on the community of interests of
potentin] nuclear weapon powers vir-
e-vis the nuclear weapon powers?

The Ministor of External Affairs
(Shri M. C. Chagis): (a) The Gov-
ernment have exchanged views on

desire for a common or coordinated
policy.

(b) No, Sir.
(c) Does not arise.

Jobs for releaseq Emergency
Commissioned Officers

*433. Shel 8. K. Tapuriah:
&hr1 D. N. Patodia:



main reason for station
ingbility to  permit
to broadcast an

Canada's Policy re: Bale of Nnclear
Technology

*435. Shri K. P. Singh Deo;
Sbhri P. K Deo:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Canadian Government are reviewing
its policy for the sale of nuclear tech-
nology to India;

(b) it so, whether it is due to the
Indian .Government's refusal to sign
the nuclear non-proliferation treaty;
and -

(c) if so, thé reaction of Govern-
‘thereto?

The Minister of External Affairs
(Shri M. C. Chagia): (a) The Gov-
erriment have no information to this

_ (5) ang (c). Do not arise.

Chinese Atiempt te Scuifie Inde-Fak
" Pease talks

8bri 8. K. Tapurish:
Bir]l K. P, singh Deo:
Shri H. Ajmal Khan:

Will the Minister of External Affalry
be pleased to state: -

(a) whether attention of Govern-
ment has been invited to a news item
in the [ndian Express of the
24th May, 1067, saying that China s

(b) Any proposals either from
India or from any third Party which
aim at improvement in Indo-Pak
relations are the subject of hostile
propaganda by China with a view to
keep up the tension beiween the two
countries.

(c) All opportunities are avalled of
m explaining to foreign countries the
sinistur designs behind this aspect of
Chinxe propaganda azainst India.

Entry Certificates by Indians for
Vhiting U.K.

“437. Shrimati Sharda Mukerjee:
Shri Indrajit Gupta:

Will the Minister of External Affairs
be pleaseq to state: =

(a) whether Government . have
ascertained from the UK. Govern-
ment the criteria for procuring Entty
g:'ﬂneatu by Indians for visiting

(b) i so0, the detally thereof; and -
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(c) whether this . restriction hes
been imposed on the citivens of all
the Commonwealth countrisey

The Minister of External Affalrs
(Bhri .M. C. Chagis): (a) and (D).
Entry Certificates as ascertained
from the Goverument of UK. are
normally issued to the following
elasses of persons:—

(1) bonafide gtudents;
(2) casual visitors;

(3) parents, wives and children
of persons residing in the UX.

Detailed information is avallable in a
document published by the British
Government entitled “Instructions to
Immigration Officers” under the Com-
monwealth Immigrants Act, 1962,

(c) Yes, Sir,

Broadcast by Former Unlon Minister
of Home Afinirs

*438. Shri §. M. Banerjee;
Shri Madhu Limaye:
Bhri Yashpal Singh:
Shri 8. C. Bamanta:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that an ex-
Home Minister, Shri Gulzari Lal
Nanda while making a broadcast after
the Chinese aggression mentioned the
name of the Left Communist Party;

(b) if so, the reason why this was
allowed by the Statlon Director; and

(c¢) the action tsken against the
Station Director?

The Minister of Informsation and
Broadoasting (Shri K. K. Shah): (a)
Yes, Bir. A copy of Shri Gulzar{ Lal
Nanda's broadcast on January 1, 1985,
is laid on the Table of the House.
{Placed in Library. See No, LT-604/
“l! i

(b) The rewson ‘was that the Minis-

ter was Government's
decision sbout the of mem!
of the Left Party.

(¢c) No action was called for
against the officer concerned aa the
Minister’s speech was intended o
explain Government’s action.

Seminar en Decumentary Films

*440. Shri K. Haldar: Wil the
Minister of Information and Broad-
oasting be pleased to state:

(a) whether the seminar held
recently in Delhi on ‘the role of dacu-
mentary films in national develop-
ment' recommended structural reorga-
nisation of the Films Division of the
Government of India on the model of
the Canadisn National Film Board;

(b) if s0, whether Government have
examined this recommendation; and

(c) the action taken thereon?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir.

(b) The matter is under considera-
tion.

(¢) Does not arise till a decision is
taken on the recommendations,

Testing of Intercontinental Ballistic
Missile by China

*441. Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H, Patel:

Shri Atam Das:

Shri Rabl Ray:

Shri KEameshwar Singh:
Shri Shrichand Goel:
Shri A. Sreedharan:

Shri S, Kundn:

Dr. Surya Prakash Puri:
Shri D, C. Sharma:

Will the Minister of Extermal
Affairs be pleased fo state:

(a) whether Government has in-
formation about China’s preparations
to test her first Intercontinental Bal-
listie. Missile;

(b) whether any protest has been
lodged with the United Nations and/
or with China over the consequences
of this explosion; and
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(¢) what steps Government are
taking to meet the new situation aris-
ing out of China’s testing of 1.C.BM.

The Minister of Exiernal Affairs
(Shri M. C. Ohagla): (a) Govern-
ment have seen a recent news report
abeut this;

(b) No, Sir.

(e) The Government are
alive to the implications of
development.

fully
this

West Asian Crisls

“442. Shri Atam Das: Will the
Minister of External Affairs be pleas-
ed te state:

(a) whether it is a fact that some
of the U.SS.R. warships have already
entered the sea of U.AR. and some
more are expected to follow them;

(b) if so, whether it is also a fact
that such & move of Navy by one of
the biggest powers of the world, is
pushing the world towards the out-
break of a world war; and

(c) it so, whether Government have
offered their good offices as a media-
tor to solve the problem and to bring
about peace in West Asia?

The Deputy Minister in the Minis-
try of [External Affains (Shri
Surendra Pal Singh): (a) Yes, Sir,

(b) No, Sir.

(c¢) We have not offered mediation.
‘The Govermment of India's Represen-
tative in the Security Council has
been engaged in discussions and con-
sultations with the Security Counicl
members and others with g view to
the establishment of peace in West
Asia. These efforts have resulted in
a suitable resolution being adopted by
the Council and a cease-fire has now
been brought about in West Asia.

Indensgia-Fak Naval Exerclass

443 shel A. B. Vajpayeo;
Shrt Bal Raj Madhok:
Sirxi N. §. Bharam:

Shei Eanwar Lal Gupia:
Shrl Virendrakumar Shah:

Will the Minister of Exiernal
Affairs be pleased to stats:

(a) whether attemtion of Govern-
ment has been drawn to the fact that
Indonesian fleet is to hold shortly
joint naval exercises with Pakistan in
the Indian Ocean;

(b) if so, whether it will not pose a
threat to the security of the country;

(¢) the steps taken to mafeguard
the interests of our country; and

(d) whether any protest has been
lodged with the countries concerned?

The Minister of External Affalrs
(Shrli M. C. Chagla): (a) Yes, Sir. We
have seen reports to this effect.

(b) and (c). We are studying thie
matter carefully to see if the nature
of these reported exercises is such
that they will increase the threat
posed by the Pakistan Navy to the
security of India. If the exercises are
of such a nature, necessary measures
will be taken to protect our interesta.

(d) Na, Sir.

U.S. Equipment for Defence
Factories

*444. Shri Indrald Gupta: Wil
the Minister of Defence be pleased
to state:

(a) whether the US. Government's
latest policy decizion regarding the
tupplyotmudmmw
ment also covers equipment for
Indian Defence Factories; and

(b) if =0, whether the Ambajhari
explosives plant will not be supplied
by the Amaricans us per their earlisr
commitments?

The Minister of Defente (Shri
Swaran fingh): (a) Indicationg are
that the U.S. Governmaent's lstest
Policy, decision applies also to aquip-
ment for Defencey Factories.
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(b) The supplios of plant and
equipment to be made for the Am-
bhajhari Emgineering Factory under
the US. Military Credit Sales Pro-
gramme were suspended in 1965, and
accordingly the earlier commitment
has ceased to exist.

Roviet Attitude to Tashkent
Declaration

*448. Bhri K. P. Singh Deo:
8hri P. K. Deo:
Shrl

Will the Minister of External

Affairs be pleased to state:

(a) whether it iz a fact that the
USSR, Government has assured
India that their attitude towards the
Tashkent Declaration remains un-
changed; and

(b) if 0, whether Government
have ascertained the reasons from
U.BBR. for making no reference to
thig effect in the Joint Communique
issued in Moscow on the talks between
the Foreign Minister of Pakistan and
the Prime Minister of the Boviet
Union?

The Minister of Extermal Affairs
(Sbri M. C. Chagia): (a) Yes, Sir,

(b) No, Sir, since USSR. and
Pakistan are Sovereign States ang it
is upto them to include or exclude
any matter in a Joint Communique
issued after talks between them.

Antl-Indian Campuign by Pakistan

%447, Shel Mo Barus:
Shri Surendiranath Dwivedy:
Bhri Nath Pul:

Will the Minister of Extermal
Aflpirs be plsased to state:

(a) whether 1t is a fact that of late

(c) the Pakistan OCovernment's
reaction thereto?

The Minister of External Affgirs
(8hrl M C. Chagla): (a) Yes, Sir.
Anti-Indian campaign was resumed

following signing of the "Tashkent
Declaration and has continued wun-
abated. Lately it hag reached a new
peak.

(b) and (c). This anti-India com-
paign by Pakistan is in complete
violation of Article IV of the Tash-
kent Declaration and we have pro-
tested many times to the Pakistan
Government against this violation.
Pakistan’s respons~ is not helpful
and ‘she has not slackened the anti-
Indian campaign.

Agreement with Pakistan about wee
of Water Resources

*448. Shri Swell: Will the Minister
of Externa] Affairs be pleased to
state:

(a) whether it is a
tan has proposed to
national agreement
regard to the use
sources of the Eastern rivers flowing
from India to Pakistan;

(b) if g0, the specific forms of the
proposals: and

(¢) whether India has agreed w

The Minister of Exiernal Affalew
(S8hri M C. Chagin): (2) No such
proposal has been recelveg from the
Government of Pakistan.

(b) and (c). Do not arise.
Trafls hotwesn Wost Dengal and
Ap-wrm

Jyotuna Chands:
|



s
Bhri Rasa Gepal Shalwale:
8bri D. ©, Sharma:

Wil the Minister of External

Aflairs be pleased to state:

(a) whethar Pakistan hay expressed

s  willingness to allow traffic

batween West Bengal and Aassam

through the portion of Brahmaputra;
(b) if 80, on what terms; and
(c) Government's reaction thereto?

The Minister of External Affairs
(8hri M. C. Chagla): (a) No. Sir,

(b) and (c). Do not arise,

Accommodation for Families of
Armed Forces

*450. Shrimati Shards Moukerjee:
Shri Indrajit Gupta:
Shri Bitaram Kesri;

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that there
is an acute shortage of accommoda-
tion for the families of armed forces
personnel in Delhi;

(b) if s0, whether any compensa-
tory allowance s given to officerg and
other ranks who are without Gov-
ernment quarters, to provide themsel-
ves with alternative non-government
accommodation;

(c) whether Government have
made any assessment of the number
of officers and other ranks who are
without accommodation; and

(d) the average period after posting
in Delhi that Government accommo-
dation is made available to them?

The Minister of Defence (Shri
Swaran Siogh): (a) to (d). There is
no acute shortage of married accom-
modation for officers of the Armed
Forces in Dclhi, A certain number
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lities. A limited number of married
officers who are not provided
mmiod‘modlﬁonln

Personnel of the Armed Forces,
other than officers, who are entitled
to married accommodation Lut are
not provided with married quarters
are provided :single acocommodation
in barracks free of rent, and allled
services, Such of them as ure per-
mitteq to live out with thoir fami-
lies under their own arrangements,
are granted compensation in lieu
of quarters,

The number of officers and others
who are entitled to married acco-
mmodation but have not been pro-
vided with such accommodation
varies according to tlie number of
married officers and personnel posted
to Delhi and avallability of married
accommodation, A recent assessment
has indicated that approximately 240
officery and 1200 personnel below offi-
cer renk, entitled to married accom-
modation, have not been able to secure
such accommodation from Govern-
ment sources, These figures do not
cover Delhi Cantt, which Is treated as
a separate station for accommodation

purposes.

On an average, an officer alter his
posting to Delhi has to wait for a
period of about nine months before
he is allotted married accommodation.
In the case of other personnel enti-
tled to married accommodation, the-
average period of waiting after post-
ing to Delhi varies according to the
renk ang service from 12 to 4L
months.

Manufacture of T.V. Sets
2121, Shrl Virendrakumar Shak: -
Wil the Minister of MM be
pleased to state:
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(a) the total cost of the project for
mastdacturing television sets in the
ssantry;

(b) the forelgn exchange compo-
aant required; and
" (c) how Government propose to

raise the foreign exchange required
for the project?

" ‘The Minister of Defence (Shri
Swaran Bingh): (a) to (¢). Two
firms have been licensed for manu-
facture of receiver sets with
indlnonous k now-how. The total
uniul of their projects would

;bo-m Rs. 58 lakhs which includes,
import of capital equipment yulued
at about

Rs. 20 lakhs. The appli-
cations for import of capital goods
from the two licensed firms are
under the consiedration of the Gov-
ernment.

MIG Planes

2122 Shri Baburao Patel: Will

the Minister of Defence be pleased
to state:

(a) the estimated cost per aircraft

of the MIG jet being manufactured
in the country;

(b) whether training is being given
to pilots for flying the MIG-21 jetr;

te) it so, the number of pilots under
training at present; and

(d) it the reply to part (b)

above
:ﬂmmmmmmm

The Minister of Defence ‘(Shri

BSwaran Singh): (a) It is not in the
public interést to disclose this in-
formation. :

(b) Yes.

(¢) It is not in the public-interest
to disclose this informstion

() Doea not sriee.

Accidents ln LAF,

2128. Shri Baburao Patel: Will the

Minister of Defemce be pleased to
state:

(a) the number of accidents in tha.
Indian Air Force during the st
three Yyears,;

(b) the number of casuaities as &
result of these accidents;

(c)thodm‘clnmwh'b
loss of aircraft

(d) the reasons for the frequency:
of these accidents;

(e) whether any precautions have
been taken to prevent such accidents;.

(f) if s0, what are these precau-
tions; and

(R) if not, the reasons therefor?

The Minister of Defence (Shri
Swaran Singh): (a) to (d). It is not
in public interest to give the infor-
mation. As a rule, each accident 1s
investigated by a Court of Inguiry
and based on jits recommendations,
remedial measures, where neceisary,
are taken to prevent recurrence of
similar accidents.

(e) and (f). In 1964, a high-level
Oummittee under the Chairmanship
of the then Cabinet Secretary was
set up to examine the adequacy of
the regulations for flying and flying
safety, clearing of aircraft for flying
and standards of training of pilots
in the 1LAF. The recommendations
of the Committce are being imple-
mented,

Will the Minister of deo be
pleased to state:

(a) whether the Upper Division
in the Army Ordnante Coips'
who were reverted -as. Lower Divi--
slon Clarks between 1953 and 1056

:



The Minister of Defence

(c) whether any talks are contem-
plaied with the Union in the matter?

The Minlsier of Defence (8hri
Swaran Singh): (a) At its General

Body meeting helg on the 15th May
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Warrant) whereby sailors within
eertain age groups ang conforming
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(d) it not, the reasons therefor?

The Minister of Defency (Shrd
Swaran Singh): (a) to (d). Governe
ment are not aware of any aliotment
of houge plots free of charge to wadows

of servicemen whn were killed in the
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Recruittuent to MLLG, Factery,
. Kenaput

2130; S8hrt P. K. Deo:
- Shri K. P. Siagh Dee:
Shri Dhirendranath:

Will the Minister of Defence be
pleased to . state:

(a) whether recruitment to the
M.1.G. factory in Koraput (Orissa) is
not made through the Employment
Exchanges of Orissa State;

(b) if so, the reasons therefor; and
(¢) the percentage of recruitment

made through the local Employment
Exchange and how many have been

recruited through the Employment
Exchanges outside the State of
Oriasa?

‘The Minister of State jn the Minis-
try of Defence (Shri B. R, Bhagat):
{a) No, 8ir. Recruitment to the MIG
factory in Korapul jg made through
the Employment Exchange of Orissa
State in accordance with the provi-
sions of the Employment Exchanges
(Compulsory Notification of Vacan-
-cles) Act.

(b) Does not arise,

(c) About 90% recruitment has been
made through the local employment
-exchange and the rest through employ-

ment exchanges outside the State of
Orissa,
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Trade with East and 8, E, Asla

2132, Shri Sidheshwar Prasad: Will
the Minister of External Affairs be
pleased to state:

(a) whether his attention has
been invited to the news item pub-
lished in the ‘Hindustan Times
dated the 15/i0th April, 1967 that
India-is getting isolated in East and
South East Asia:

(b) if 50, the reaction of Govern-
meutln'chiqunl,ﬂ t
R

e} the ops ° bm takan 1o the
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The Minister of - External Affalrs
‘{8hri M. O, Ohagia): (a) Yes, Sir.

(b) It is not true that India is
getting isolated in ast and South
East Asia. We have friendly re-
lations with all countries in the region
with the exception of China, and
these relations are being strengthened
on bilateral as well as multilateral
basis, Nor is it true that we are
aloof towards schemes of regional
economic co-operation. We welcome
such schemes provided they do not
have political or military implications
inconsistent with our foreign policy
and national interests,

‘ (c) We have taken steps to foster
closer contacts with the countries of
the region both on a multilateral and
bilateral basis. We are active in some
existing International organizations
which aim to promote multilateral
economic cooperation e.g. ECAFE
and the Colombg Plan. We have re-
eently put forward the idea, very
generally, of a broad based organiza-
tion of Asian countries.

With a view to developing bilateral
commercial relations, we have con-
cluded trade agreements with Ceylon,
Indonesia, Japan, Nepal. the Republic
of Korea and the Democratic Republie
of Vietnam and are alsp negotiating
trade agreements with Burma, Malay-
sia, Thailand and Philippines. We
have also granted credits to Indonesia,
Nepal and Ceylon for the purchase of
goods from India., Trade is also being
fostered through commercial publi-
¢lity, trade delegations, exhibitions and
vigits of Indian businessmen.
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Film Industry

2134. Shri* Bibhuti Mishra:
Shri K, N. Tiwary:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news
item published in the Calcutta States-
man of the 16th April, 1967 under the
heading ‘Bengal Film Industry fight-
ing a losing battle’;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken so far to resusci.
tate the industry?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Yes, Sir,

(b) and (c). The various issues
raised affect the Film Industry in
general ang are not peculiar to the
Film Industry in Bengal.

The Government of India is seized
of the problems facing the Film Indus-
iry and apart from taking such mea-
sures as lie within its province, con-
stant efforts are being made to per-
suade the State Governments to
ufford necessary relief to the Indus-

ury.

So far as the Bengal Film Industry
is concerned, the Film Finance Cor-
poration has advanced loans to the
extent of Rs. 20,60,340 in respect of 8
Bengali fllms during the last six
years.
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Diversion of Funds for Production of
Television Sets to boost up the Food
Prodoction

2135, Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether Government have
eonsidered the suggestions that the
production of the Television sets and
introduction of the Television system
should be suspended in view of the
acute food and other problems and in
order to divert the scarce resources
from this activity to the production of
boring equipment, rigs and pumping
sets; and

(b) if not, the reasons therefor?

The Minister of Information and
Broadeasting (Shri K. K, Shah): (a)
and (b). In view of the decision to
introduce Commercial Advertising and
In view of the fact that introduction
of TV will considerably curtail ex-
penditure on other media of mass
communication, TV ultimately will not
only be a source of entertainment with
educatipn but also 3 source of income.
‘Television wi'l also be used as a
visual medium for demonstration of
agricultural techniques to step up
agricultural production.
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Refusal of Pasport te Master Tare
Singh for geing ¢o Pakisian

:mmnmam

will
Iﬂlhwhm

whether -Covernmaat have
refugsed passport to Masier Tamn. Singh
for going to Pakistan; and

) ﬁﬂﬂﬁ.“m

The Minister of Extersal . Affabrs
(8hri M. C. Chagla): (a) Yes, Sir.
A Passport was refused to Master

Tara Singh for going to Pakistan,

(b) Passport was refused in the
public interest.

Married Accommedstion for Havildars
and other Ranks fn Indian Army

Other Ranks, has becn finalised to
ensure uniformity in all Corps and
Services; and

(b) if so, the details thereof?

The Minister of Defence
Swaran Singh): (a) No, Bir.

(b) Does not arise,

(8hri
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Tibetan Refugees

3140, Shri Umanath:
Shri K, M. Abraham:
Bhrl Viswanatha Menon:
Shri K. Anirudhan:
Bbri P. P, Esthese:

Will the Minister of Extiernal
Affairs be pleased to state:

(a) whether it is a fact that an
American newsprint manufacturer is
planning to recruit Tibetan refugees,
now in Kangra district of Punjab, for
his operations;

(b) whether it is also a fact that
the U.S. Government have sanctioned
relocation of 3,000 refugees in U.B.A.;
and

(c) if 30, whether Government
have given conszent to this proposal?

The Minister of External Affairs
(Bbri M. C. Chagla): (a) and (b). Our
attention has been drawn to a report
on the subject in the newsletter pub-
lished by the Dulai Lama’s Bureau.

(c) We will have no objection if
these Tibetans can find employment in
U.S.A. and the U.S. Gevernment per-
mits them to settle there.

Mineral Work at Chavara (Kerala)

2141, Bhri K. M. Abrabam: Will
the Prims Minister be pleased to
state:

(a) Whether Government are aware

that Mineral Works at Chavara, have
been closed down; and

p (b) if so, the steps taken to revive
t?

The Prime Minister and Minister of
Atomic Energy (Sheimail [Indira
Ganddl): (a) Yes, Sir.

(b) 'The Endléx Rare Earths Ltd, a
public sector undertaking under the

.
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administrative control of this Depart-
ment, has already taken over the
assets of Travancore Minerals Ltd,
which went into voluntary liquidation
a coup'e of years ago. It has also
concluded sin agreement with the
Kerala Government to take over the
assets of Messrs Hopkin & Williams
(H. & W.), a British concern, which
closed down its operations in Chavara
over six years ago. Steps are being
taken to restart operations at
Chavara.

Alr Force Bombing Exercises in
Kangra District

2142. Shri Hem Raj: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that the
Air Force conducts bombing exercis-
es in Kangra District, Himachal Pra-
desh;

(b) whether it is also a fact that
Kachcha houses of the poor people
have been cracked and damaged as
a result thereof;

(c) if so, whether Government pro-
pose to stop the exercises and also
pay compensation to the sufferers
thereof: and

(d) if not, the reasons therefor?

The Minister of Defence (Shri
Swaran Bingh): (a) No bombing
exercises are being carried out by
Indian Alr Force aircraft in the
Kangra District of Himachal Pradesh.

(b) to (d). The questions do not
arise,
Collection of Funds for India im

Lebanen

2143. Ekri P. Ramamurti:
* Shri A. K. Gepalan:

Will the Minister of External
Affairs be pleased to state;

(a) whether ¢he Prime Minister-
has received a sum of rupees four
lakhs on behalf of “some friends of
India in Lebanon™; .

(b) #f 0, whether the amount was
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when collections were made in
streets and even school boys contri-
buted from thelr pocket money; and

(¢) the manner in which the fund
is likely to be disbursed?

The Minister of External Affairs
(Bhrli M. C. Chagla): (a) and (b).
Some friends of India in the Lebanen,
under the patronge of Prsident Charles
Helou, had organised an India . Day
Campaign in July 1986 as a gesture of
friendship and solidarity with India.
Contributions in cash and kind were
received from people from different
walks of life. The total, collection was
£ 168,000 (Rs. 4 lakhs). The Secre-
tary-General of the Executive Com-
mittee of the India Day Campaign,
gave a formal communication to the
Prime Minister intimating that this
amount was being credited for use by
India.

(¢) The matter is under considera-
tion,

Board of Film Censors

2144, Shri Indrajit Gopte: Will the
Minister of Information and Broad-
ecrting be pleased to state:

(a) whether there Is any proposal
for shifting the office of the Film
Censor Board from Bombay; and

(b) if not, the reasons for the
Board’s Chairman spending all his
time in Delhi, though his office is
located in Bombay?

.
The Minisier of Information and
M(W&&Mh(a)
No, Sir. ’

(b) The Chairman of the Boord was
allowed to have his office, in Delhi as
a special case inasmuch as he was to
act as Adviser to Government on
‘Broadcasting. ahd.. TV, ° With his re-
_tirement theChairman’s office will
“return to Bombay.

Use of IAF Planes by V.LP»

2145, 8hri 8. R. Damanil: Will the
Minister of Defence be pleased to
state:

(a) the V.I.Ps. with their rank who
are entitled to the use of IAF Planes
tor their travelling;

(b) the total number of persons
who had actually used the LIAF.
Planes during 1966-67; and

(c¢) the amount of expenditure in-
curred thereon?

The Minister of Defence (8bri
Swaran Singh): (a) The President,
the Vice-.President, the Prime Min-
ister, the Deputy Prime Minister and
other Ministers of the Central Govern-
ment, Chicf of the Army Staff, Chief of
the Naval Staff, Chief of the Air Staff,
and Senior Bervice and Civilian Offi-
cers of the rank of Joint Secrctary and
abové connected with the Defence
Organisation, are entitled to travel by
the V.I.P. Flight of the LA F. Foreign
Heads of States, Vice-Presidents and
Heads of Foreign Governments on
thelr State visits to Indin arc also
carried in the VIP Flight.

Proposeq ‘Nine Tiger Man' Film

2148, Shri Baburao Patel: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that an
American film company, 20th Cen-
tury Fox, proposes to make a fea-
ture film in Indin and have submit-
ted the script of the film called
“Nine Tiger Man";

(b) whether Government have
taken any special care to scrutinise
this script so that it does not contain
any anti-Indian features;

(c¢) whether Government propos§
to lay a copy of the same on the
Table; and .

(d) the guarantee which Goveﬂ'l
ment propose to take from’thesc pro-
ducers that t¢hey would not produce
a picture with. snti-Tgdlan, sentiment
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mhmmmm
eountries would be identical to the
ome passed by the Censors i Indla?

The Ministor of Information and

Broudcasting (Shri K, K, Shah): m
Yes, Sir,

(b) Yes, Sir, on the basis of a study
of the lay out of the script, the pro-
ducers have been advised to make
certain changes in conformity with the
facts of history and to ensure that
image of India s not projected un-
favourably;

(c) Consideration of propriety would
not allow a copy of the script being
laid on the Table of the House prior
to release of the film;

(d) Having regard to the fact that
the film producers are free to shoot
films in a country of their choice they
obviously prefer countries which offer
greater facilities and where the pro-
cedures are less rigorous, it will
neither be strictly appropriate nor
practicable to insist on guarantees.
However, an assurance has been taken
from the producers to the effect that
they would sbide by the stipulations
made by the Government. As for the
‘exhibition of the film in India, normal
censorship regulations will apply; its
exhibition in other countries will be
regulated in accordance with the
Censorship regulations in the respec-
tive countries.

Naval Training Establishment

3147, Shri Ramachandra Ulaka:
Shri Dhnleshwar Meena:

refer to the reply given
to Unstarred Question No_ 40 on 27th
March, 1967 and state:

(a) whether the proposal to shift
Naval Training Establishment to
Paradeep has since been considered;
md

(b)u-o.mmw

Written Anewers- JUNE 12, 1067 mm 3.

The Minister of Delence (Shel
Swaran Singh): (a) The propogal -is
still under consideration.

{b) Does not arise,

South-East Asian Regional
Cooperation

2148, Shri D, C. Sharma;
Shri Virendrakumar Shah:

Wil the Minister of External
Affairs be pleased to state:

(a) whether the Indonesian propo-
sal regarding the South-East Agian
regional co-opergtion for an econo-
mically viable South-East Asia has
been considered; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri M. C. Chagla): .(a) Govern-
ment have some information regard-
ing Indonesian ideas concerning re-
gional cooperation but have not re-
ceived any specific proposals,

(b) As no specific proposals have
been made, the question of reaction of
the Government of India does mnot
arise, In general terms, however, it
may be said that we are favourably
inclined to any scheme of regional
cconomic co-operation in South East
Asia, which is acceptable and bene-
ficial to the countries concerned snd
which has no undesirable military or
political implications.

Military Exercises iIn UP.

2149. Shri D, N. PFatodia:
Shri Qadilingana Gewd:
Shri Mohamed Imam:
Shri 8. K. Tapuriah:

Will the Minister of Defomte e
pleased to state:

(2) whether Military Exerciem
were recently organised at Betwa In
Uttar Pradesh;

(b) it so, the mumber of Ofiesss

and Jawsns who participsted in these
exercises; and
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(G)Iﬁomm“m
on thess gXercisew?

The Minister of Delence '
Swaran Singh): (a) Yes.

(b) and (c). It is not in the public
interest to disclose this information,

Visit of Iraql Defence Minister

2150. Shri ¥. A. Prasad: Will the
Minister of Defemoce be pleased to
state:

(a) whether the Defence Minister
of Iraq visiteq the country during
April, 1967 and had discussions with
the Indian officlals for the possibill
ty of Indo-Iraqi collaboration; and

(b) it s0, the nature of discussions
held and the outcome thereof?

The Minister of Defence (Shri
Swaran Bingh): (a) and (b). Yes;
the Defence Minister of Iiaq visited
India in April 1967. No concrete pro-
posals of Indo-Iraqi collaboration were
discussed, It was principally a good-
will visit,

(8hri
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Atomic Power Siation, Madras

2152. Shrl Seshiyan:
Shri Anbashagan:
Shri Muothn Gounder:

Will the Prime Minister be pleas-
ed to state:

(a) the progress made in setting
an stomic power plant at Kalpakkam
near Madras;

(b) the foreign exchange involved
for the project;

(e) whether any agreement has
been made with the French Govern-
ment on this project; and

(d) it so, the details thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati pndira
Gandhi): (a) Work on the Project la
making satisfactory progress. Equip-
ment and maierials required for the
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first unit of 200 MW (e) are being
ordereq after locating sources of supply
in India and abroad. At the site, the
tasks completed include site investiga-
tions, - hydrographic survey, location
and lay out of the plant, take over of
475 acres of land, construction of access
‘roads, ware house and concrete labo-
ratory etc. Works nearing completion
include the first phase of the housing
colony, the construction of a Micro-
metcorological station and attached

laboratory.

(b) The foreign exchange required
Ig about Rs, 14'00 crores for the first
unit,

(cY and (d), No special agrcement
. has been made with th¢ French Gov-
ernment.

Seminar on ‘Kissing’

" 2158. Shrl Manubhai J. Patel: Wil;
the Minister of Information and
Broadcasiing be pleased to state:

(a) whether a Seminar on ‘Kissing'
is being organised by his Ministry; ana

(b) if so, when and whether it will
be restiiclted to films only?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
Not yet, Sir.

(b) Not necessarily.

National Sample Survey

2154. Shri Vishwa Nath Pandey:
Wi'l the Prime Minister be pleased to
state:

(a) the pumber of surveys under-
taken by the National Sample Sur-
:g in Uttar Pradesh during 1966-67;

(b) the expenditure on these sur-
veys during the above period?

The Prime Minisier and Minister of
Atemic Energy (Shrimati Indira
Gandhl): (a) A Statement Is Iaid on

Written Angwers JUNE 13, 1087  Written Ansuirs .mﬁ': )

the Table of the House. [Ploced in
Library. See No. LT-8081/671.

(b) In such surveys, data collection
is done by the National Sample Sur-
vey; most of the designing and tabu-
lation is done by the Indian Statistical
Institute. The durations of survey do
not coincide with financial years. It
is not practicable to apportion ex-
peaditure State-wise and Survey-wise,
However, the Directorate of National
Sample Survey Ingurred an approxi-
mate expenditure of 11°11 lakhs on
field work in Uttar Pradesh during
1966-67.

fe@t 73n Qwe (wsmwrt wwt)
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Feogemul 0 discums Xusthmiy Issue
with Pakisian

Will the Minister of Esxternal
Affairs be pleased to state:

(a) whether it is a fact that recent-
ly Government have proposed to dis-
cuss Kashmir issue with Pakistan
without any pre-conditions or pre-
commitments;

(b) if so, whether it is also a fact
that this is against the basic stand
sv far taken by Government on the
Kashmir question; and

(c) if not, the special considera-
tions on account of which this new
overiure has been made?

The Minister of Extermal Affairs
(Bhri M, C. Chagla): (a) In my letter
dated May 6, 1967 1o the Foreign Mun-
1ster of Pakistan, 1 stated the follow-
ing:

“The Government of India have
stated previously many times both
in Parliament and outside that
we are, without any pre-conditions
or pre-commitments on either
side, ready to discuss all questions
between India and Pakistan, in-
cluding the Kashmir question, at
any time and at any place mutual-
ly convenient to the Governments
of India ang Pakistan. We firmly
adhere to that position and wish
to reiterate that we are ready to
enter into discussions with your
representatives on all matters.”

(b) and (c). The position that the
Government of India are willing to
discuss all geustions between India
and Bakistan icludig the Kashmir

question, has been stated time and
again in Parliament as well as in the
United Nations, This does not, how-
ever, mean that there is any change in
India’s basic position concerning
Jammu and Kashmir,
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Cantenment Board Employees

2159, Shri 85, M, Banerjee: Will the
Ménister of Defemce be pleased to

80 far been paid to those employees
in UP. and other States;

(b) if so0, the reasons therefor; and
(c) the steps taken for its imple-
mentation?

The Minister of Delance (Shri
Swaran Bimgh): (o). to (c). Ad hoe

giving mmlplelm
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sdimrer wr fesare
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falndk Bcheol fa Oviem

816k, Shri Chistamani Panigrabi:
Will the Minister of Defemoe be
pleaseg to state the number of boys
from the Sainik School in Oriass
welected for admission to the Nation-
al Defence Academy since its incep-
tion as compared to other Bainik
Schools in the country, school-wise?

The Minisier of Defence (Bhri
Bwaran Bingh); The Bhubaneswar
Sainik School in Orissa sent up boys
for the National Defence Academy
examination for the first time for the
32nd course. The comparative position
of the various Sainik Bchools as also
an indication of the total number of
boys admitted for the N.D.A. from the

different Sainik School is indicated as
follows:—

—

N.D.AL Total
Admission admissions
Location gf from 3and  so far.

Sainik School to 37th

Courses

J?ls' 1964~

1967.

1 H 3

Satsrs . 3 26 28
. Kunjpura . 62 a8
Kspurthala , . 58 62
Chitorgarh 20 ar
Balachadi L T 1
Korukonds . . 12 12
Kazhakootsm 21 ax
Purulia . N 7 7
Bhubanctwar 22 22
Amaravathinagar 22 22
Rewa . . . 14 14
Tilaiys . " . 6 6
The Sanlk Schools at Bijapur,
Goalpara and Ghorakhal did pot
participate in the entrance examina-

Indians detained in Fakisian

2182. Bhri M. L. Sondhi: Will the
Minister External Affalrs be pleased
to state:

(a) whether any Indian nationals

are stiil detained and jailed in Pake
istan;

(b, it so, the number of such per-
sons and how many of them are be-
low 18 years of age or students;

(c¢) whether ®Government are
aware of the circumstances and rea-
sons for their detention in Pakistan
and the arrangements which exist
to look after the welfare of such
persons’

(d) whether there is any charter
or agreement for affording proper
facilities like medical attendance,
permission to write letters to their
relations, etc. and if so, whether the
same is being observed on reciprocal
basis; :

(e) whether Government have ever
considered the posaibility of exchange
of such persons who are not involved
in any eriminal cases:

(f) whether Government keep a
watch or maintain any record about
the comrletion of terms of sentence
in each case and whether proper
arrangements exist for their repdtria-
tion; ang
(&) whether there are any students
fromm New Delhi area at present de-
tained in Pakistan and if so, their
particulars and facts leading to thelr
arrests, actual place of arrest, charge
es levelled and the efforts made to
get them relessed?

The Mimister of External Affairs
(8hri M. C. Chagla): (a) Yes, Sir.

(b) 85 persons of whom one 1= a
student. He is 15 years of age,

(c) In most of the cases known to
us, the Pakistan Government has
given reasons for their detention.
Whether these are the real reasons,
we cannot say. Most of them are



under detention for alleged -illegal
entry into Pakistan. There are no
satisfactory arrangements to look
after the we'fare of such persons. Our
High Commission at Islamabad has
impressed upon the Pakistan Govern-
ment the need to provide adequate
medical facilities to the Indian inter-
nees.

(d) There is no charter or agree-
ment at present. The Pakistan
Foreign Office says that internees are
iree {p write lettags to their relations,
but in sume cases relatives have com-
plained that they had not received
letters for long periods at a stretch,

(e¢) Yes, Sir.
(f) Yes, Sir.

(g) There is one student, Shn
Trilok Chandra, who is at present
detained in Bhawalpur jail. He was
arrested by the Pakistani forces on
28th January 1868 when he is said to
have strayed accidently into Pakistan
territory near Amritsar. He was tried
under Section 9 of the Defence of
Pakistan Rules, 1965 and sentenced on
11th April 19668 to imprisonment for
a period of two years. Our High
Commission, at Islamabad, has ap-
proached the Foreign Office, frequent-
ly, at high levels, with a view to
securing his release, but it is feared
that he may not be released before he
has complcted his sentence.

Road in Sarguja District
1)

2163, Shr] Nathu Bam Ahirwar:
Shri J. Sundar Lai:
Shri Nitiraj Singh Chaudhary:

Will the Minister of External
Allairs be pleased to state:

(a) whether it is a fact that there is
no all-weather road to Mainpat in
Sarguja district of Madhya Pradesh
where Tibetan refugees have been
settled;

(b) whether the Government of
Madhyn Prsdesh have forwarded sny
proposal in this conmection; and

(¢) if so, whether the same has
peen . sasictioned by the Governmemt?

Written Answera  JUNE 12, 1067 wm.tmmm;

The Mitister of Esteroal Affairs
(Shri M. C, Chagia): (a) Yes, -8ir.

(b) flu. Sir.

(¢) The matler is receiving atten-
tion of Government of India

Papers in Languages

2164, Shri Abdul Ghani Dar: Wil
the Minister of Information and
Broadcasting be pleased to state:

(a) the number of dailles, bi-week-
lies, weeklies and monthlies in Urdy,
Hindi and English and in other
regional languages in each State/
Union Territory in 1948, 1858 and 1968
together with the strength of publi-
cation of each paper; and

(b) whether Government have
given any assistance to any Paper
during the last three years and {if
s0, to whom and what?

The Minister of Information and
Broadcasting (Shrl K. K, Shuh): (a)
Information for the year 1948 is not
available. Statements giving the
number of newspapers periodicity-
wise and language-wise for the vari-
ous States for 1958 and 1986 are
given in Annexures 1 & Il placed on
the Table of the House. [Placed in
Library. See No. LT-806/67).

It is presumed that by “strength of
publication of each paper” the Hon'ble
Member has in mind the circulation of
newspapers. The Registrar of News
papers for India has been glving
figures of circulation in Part II of his
reports only from the year 1859 on-
wards, copies of which are laid on the
table of the Lok Sabha each year.
The time and labour involved In
co'lecting and compiling the figures of
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Registrar of Newspapers for India
which will be laid on the table of the
House shortly.

(b) No financial assistance is given
to newspapers by the Ministry of
Information and Broadcasting. But
facilities are provided by way of hand.
outs, supply of publicity material,
provision of tele-communication ser-
vices, rclease of advertisement, re-
lease of newsprint etec.

Discussions with China

2166, Shri A. B. Vajpayee:
Shri Balraj Madhok:
Shri Shrichand Goel:
Shri R. 8. Vidyarthi:
Shri Yajna Datt Sharma:
Shri Jagannath Rao Joshi:
Shri Hardayal Devgun:

Will the Minister of KExternal
Affairs be pleased to state:

(a) whether Government have pro-
posed to China for a meaningful dis-
cussion on the relations between the
two countries; and

(b) if so, the reaction of
Chinese Government thereto?

the

The Minister of External
(Shri M. C. Chagla):

Afiairs
(a) No, Sir.

{b) Docs not arise.

* Bales Represendatives in Publioations
Division

2187, Shri RBam Charan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of posts of Salus
Representatives and Sales Assistants
fallen vacant in the years 1862, 1963,
1984, 1885 and 1986 in the Publica-

tona- Diviston;

(b) the number of posty filled ur
by the appointment of the employees
of the Publications Division both by
direct recruitment aund departmental
promotion quota;

(c) the number of employees b
longing to Scheduled Caste;

(d) the number of employees wh:
did not have sales experience other
than that of the Publications Divi-
sion; and

(c) the number of employees who
had Diploma in Business manage-
ment?

The Minister of Information and
Broadcasting (Shri K. K, Shah);

Sales
Represen-
1arives

Sales
Assntants

(0) No. of vacancies

1962 .
1963 .
1060} .
1965 .
19606 |

]—.'J!—-(

ib) Neo. of posts filled

By Direct recruit-

3
n
-]
2
- L
-~

By tmnsrc.r-dcpu-
tation: . ‘e 2

(¢) No. of persons be-
longing to scheduled
castes. . 1%

(d) No of emplayees
rwho only ex-
perience i the
Publications Dt-
vision . . 3 2

(¢) No. of M?:;
twho had a D,
in Busingss Mana-

gement. e .

@The incumbent of the post is &
Permanent Sales Amistant.
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Central Information Service

2168, Shry Ram Charan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total number of officers
included in the Central Information
Services Grade-wise viz, Grade I,
II etc, upto 1st January, 1967;

(b) the number of Officers
(Grade-wise) sent on deputation to
other Departments/Ministries in the
same posts and grade;

(e¢) the number of officers (Grade-
wise) sent on deputation with depu-
tation allowance on ex-cadre Dosts;
and

(d) the number of officers (Grade-
wise) sent on deputation to other
Dapartmenta/Minigtries who  are
working in Delhi itself?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
to (d). A statement is laid on ' the
Table of the House, [Placed in
Library. See No. LT-607/67].
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Theft of T.M.B. Store, C.0.D. Delht

2170, Shri S. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether a case of theft of
T.M.B. store worth Rs. 3 lakhs was
reported in C.O.D, Delhi Cantt., in
1966 or early 1967;

(b) if so, the reasons for not hand-
ing over the care to SP.E;

{¢c) whether any senior Army OM-
cer of CO.D. is involved in it;

(d) it so, whether any action has
been taken agesinst him; and

(e) if not, the reasons therefor?

The Minister of Defence (8hrl
Swaran Simgh): (a) and (b). As a”
result of normal stock- of TMB

spares held in C.O.D. Delhi Cantt,
deficiencies worth Rs. 1,24,507.80 were
revea'ed in December 1880 which, on
preliminary investigation appeared to
be dueto pilferage/theft. The matter
was immediately reported to the local
police who are carrying out pecessary
investigations. Certain items are re
por_l.ed to have been recovered by tht
police who have also mmde oertals
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arrests, Further progress of -the case
is awaited.

(c) No,. so far a8 is konwn, The
case |i4 however still under police
investigation. :

(d) and (e). Do pot arise in view
of angwer to (c) above,

gOF wgf & fed wiom Wt v
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Eacape of Leaders of Nazalbari
Agitation ts Nepal

2174. Shri Swell: Will the Minister
of External Affairs be plessed to state:

(a) whether it is a fact that jea-
ders of the Naxalbari agitation
which resulted in the death of ten
women through police firing, have
crossed over to Nepal; and ~

(b) whether Government have
contacted the Government of Nepal
in this regard and sought their co-
operation?

The Minister of Externa) Affairs
(Shri M. C. Chagla): (a) We have no
information g5 to whether the leaders
of the agitation have crossed over
into Nepal, The Ministry of Home
Affairs have nat reported this so far. '
Besides, no records of movement of
Indians across the border into Nepal
arc maintained as it is 2n open border
for Indians and Nepalese.

(b) Does not arisc.

Cenflict in Vietnam

2175. Shri D. C. Sharma: Will the
Minister of External Affalry be pleased
to state:

(a) whether any Member-Govern-
ment of the International Commission
for supervision and control in Viet-
nam has made any fresh efforts to
end the conflict in Vietnam and ap-
proached the Government of India
in this regard;

(b) if so, the nature thereof; and
(c) with what results?

The Ministey of Exiernal Affairs
(Shri M. C. Chagia): (a) The Gov-
ernment of India has been kept
informed of a statement made by Mr.
Paul Martin, Canadian Minister for
External Affairs in April 1957 in the
Canadian House of Commons’ Stand-
ing Committse on Externa] Affairs
which contained some ideas about
ending the conflict in Vietnam.
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(b) Mr. Paul Martin's s.atement
envisage (fy some degree of phvaical
disengagement in the Demilitarized
Zone between North and South Viet-
nam; (H) a freeze in the course of
military events at the present level;
(ili) an end of all ground, sea and
air hostilities and (iv) a return to
the 1954 Geneva Cease-fire provision
including withdrawal of forces to
either side of the 17th Parallel, repa-
triation of prisoners of war and dis-
mantling of military bases,

(c) Ong of the parties in the con-
flict, Democratic Republic of Vietnamr
hug found the proposals unaccep-
table.

Indla’s Financial Contribution 1
UN.O.

2176. Shri Molahu Prasad:
Shrd Maharaj Singh Bharatl:
Shri Rab! Ray:

Will the Minister of
Affalrs be pleased to state:

(a) the total amount of foreign ex-
change which the Government of
India had to give to UN.O. and its
various agencies in 1085-66; and

External

(b) the tntal amount of forcign ex-
change payable in respect of the year
1966-67?

The Minister of External Affairs
(Shrl M. C, Chagla); (a) and (b). A
statement giving paymen's made in
foreign exchange to the U N, and
it organs during the year 1985-86 and
1066-87 is laid on the Table of the
House. [Placed in Library. See No.
LT-608/87].

Information with regard to payments
in foreign exchange made to the U. N.
Specialised Agencieg is being collected
will be placed on the Table of the
House in due course.

Marathj Programme from Panajl
AIR, Station

2177, Shri S8hingre: Will the Minister
of Information and Brondcasting be
pleaseq {p state; .

o —— s @ . -
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3es
(a) whether it Is a fact that thou.
sands of gtudents from Goverament
and private primary and high schools
in Goa, using Marathi medium for
thelr education in the academic years
1965-88 and 1988-87 were deprived-of
special features in Marathi, from
Panaji AR, station, for thelr charac-
ter and cultural build up; and
" (b) it so, whether Government
propose to restart the Marathi pro-
gramme from Panaji station?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
and (b). The information is being col-
fected and will be laid on the Table
of the House,

Institute of Defence Studies and
Analyses

2178, Shri Jyotlrmoy Basu: Will the
Minister of Defence be pleased to
pleased to state;

(a) the amount given to the Tnsti.
tute of Defence Studies and Analyscs
during the last financial year and that
proposed to be given during the cur-
rent financial year;

(b) the names of the present and
former Officers of Defence Services
in the Institute;

(¢) whether a copy of the Memo-
randum and Articleg of Association
of this Institute and a list of the exe-
cutive and senior full-time staff of

the Institute will be 'aid on the
Table; and
(d) whether persons trainedq and

connected with the Western centrrs
of military studies are associated
with the esiablishment gnd operation
of this new Indiam Institute»

The Minister of Defence (Shrl
Swaran Singh): (a) A grant-in-ald
of Rs. 100 lakh was made by Govera-
ment to the Institute of Defence Stu-
dies and Analyses for the year 1908-
87. A provision of Rs. 3.00 lakhs has
been included in the Budget Estimates
of the current financial year for this
nurpose.

(hy Maj General D. Som Dutt, a
relired Officer of the Indlan Army,
iz the only Defence Servige Officer
serving with the Ingtitute,
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(e) A copy of the Memorandum of

and Rules & Regulations

of the Institute is being laid on the

Table of the House, [Placed in Lib-

rary. Sce No. LT-809/67]. The Exe-

cutive Council of the Institute at
present consists of the following:—

1. Shri Y. B. Chavan President
2. Shri Dharma Vira . . Member
3. Gm&. N. Chaudhuri . »
4. ShriK. C. Pant. . . »
5. ShriL. K. Jha . (Sincc
. resigned)
6. Shri 8. Bhoothalingam . Member
7. ShriN. Dandeker . . »
8. ShriV. Shankar . . »
9. Shri k. C. Sarin. 5 - “
10, Director of the Institiie (ex-officio
(Maj Gen, D. Som Dutt). . Member)

The senior full-iime staff of the
Institute at present consistg of—
1. Director of the Institute.
2. Administrative Officer.
(d) The Director of the Institute is
a member of the Institute for Strategic
Studies, London, with which he work-
ed from August 1985 to September
1968 prior to his present appointment.
Information about other members of
the Institute is not readily available.

Central Press Accreditation Committee

2179. Shri Jyotirmoy Basu: Wil] the
Minister of Information and Broad-
casting be pleased to state:

(a) the guiding principles under
which the Centra] Presg Accreditation
Committee is constituted.

(b) whether Government have re
ceived any communication from th¢
Indian Federation of Working Jour:
nalistg intimating their readiness ¢
accommodate representatives of the
Press Association and News Camera-
men Association in the Panel of
Four submitted by them;

(c) whether there is any move to
reduce the strength of the represen:
tatives of the trade uniong of work:
ing journalists; and -
© (d) when the outgoing Central
Press Arcreditation Committee mel
will ‘be annpuprced?

_THe_Minisier of Information and
Bosdcagiing (Shri K, K. Shah): (a)

The gulding principles underlying the
composition of the Committee are
that the Committee should comsigt of
representativeg of Editors and working
journalists who are in a position to
assess the needs and professional com-
petence of journalists and advise the
Government suitably in the matter of
accreditation, The Committee, at
present, consists of eight members;
four editors and four working journa-
lists who are selected in consultation
with the all-India organisations of
editorg and working journalists In
accordance with the recommendations
of the Presg Commission and the
normal tenure of the Committee is
one year,

(b) Yes, Sir. The Indian Federation
of Working Journalists have offered to
include two nominees of the Press
Assoclation and one of the Camera-
men’s Association in their quota of
four provided the names are routed
through the L.FW.J.. a preposition
which is not acceptable to the Press
Association.

(e) Government are negotiating
with the Federation and Press Asso-
ciation a workable solution.

(d) The last meeting of the Com-
mittee wag held on October 13, 1966
and the re-constitufion of the new
Committee is under consideration.

Acquisition of Land in Assam

2180, Shri B. N. Shastri: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose
to acquire land for defence purposes
in Chabati area of the North Lakhim-
pur Sub-Division, Assam: and

(b) if so, the area of the land pro-
posed for acquisition?

The Minister of Defemoe (Shri
Swaran Singh): (a) There is no pro-
posal under consideration at present
to acquire lang for defence purposes in
Chabati area of North Lakhimpur Sub-
Division, In Assam.

('i:)Ducnolnrm.
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Residential Quartesy under Ocoupation
of Defence Porsonne)
2181, Shri B, N. Shasirl: Wil the

Minister of Defenoe be pleased to
state:

(a) whether it i3 a fact that the‘

residential quarter of the Principal,
Cotton College, Gauhati has been
under the occupation of the defence
personnel;

(b) it #0, when it is likely to be
vacated;

(c) whethey Government are aware
that there ijs a (wine) bar in the
canteen run by the Defence person-
nel;

(d) if so, whether jt is a fact that
the gbove mentioned bar also caters
to outsiders in this dry zone and
has detrimental effect on educational
atmosphere there; and

(e) it so, the action taken by Gov-
ernment in the matter?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir. The property was hired
from the State Government from 10th
December 1862,

(b) As soon ag alternative accom-
modation is available. No definite
date can be indicated,

(¢) There is a formation HQ-run
canteen on the premises and not a
wine bar. The canteen holds autho-
rised stocks of liquor also.

(d) No, Bir. The canteen facilities
in question are available only to the
entitled miilitary personnel and civi-
llans are not allowed to enter the
premises, :

(e) Does not arise.

Acredrome in Goa

2182. 8hr1 Shinkve: Will the Minis-
ter of Pefenice be pleased to state:

(a) whether Government have fina-
lised any schame to use the aerodrome
at Bambolim-Gea, solely for defence
purposes and to construct a new one
at Porvorim, near Panaji for clvil
aviation; and

(b) if so, when the serodrome at
Porvorim is expected to be construct-
ed?

Wrkten Amvoers - ZUNE 151000 Wikien Avowwvs g,

.

The Minlstter of Deoletes (Shrl
Swaren Slagh): (2) and (b). Tie
asrodrome at Dabolim (Goa) is yeguir«
ed for the permanent uspe of the
Indian Navy and has been under their
centrol since 1984 There is mo pro-
posal to oonstrust a pew clvil gero-
drome at Porvorim and the JAC has
been permitted to use the
aerodrome for their flights,

Sainjk Schools in Assam

2183, Shri R. Barua: Will the Minis-
ter of Defence be pleased to state:

(a) whether apart from the Sainik
Schoo] at Goalpera in Assam, Govern-
ment propose to put up more Sainik
Schools at other suitable places in
Assam to attract students from plains,
Tribals and hills of the eastern region;
and

(b) whether the present arrange-

ments have proved to be satisfactory
in this regard? |

The Minister of Defence (8hri
Swaran Singh): (a) and (b). A num-
ber of measures have been taken to
attract tribal students, from both hillg
and plains of the eastern region, to
the Sainik School, Goalpara. These
include—

(i) the setting up of a sufficient
number of centres over a
wide-spread area for holding
the entrance examination;

(1i) permission to use Garo, Xhasi
and Lushgi languages in

addition to Hindi, English,
Assamese and Bengali for the

entrance examination;
(lif) widespread publicity for the
entrance examination;

(iv) automatic admission, without
consideration of the rank in
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In sddition, tribal students from NEFA
have been admitted tp Sainik Schools
elsewhere. These ararngementy are
considered satisfactory.

There is no proposal at present to
set up more Bainik Bchools in Assam
ag the Government of that State have
not made any approach in thiy regard
to the Sainik Schools Society.

S, C. and 5. T. Candidates in Class I
Servioey in Defence

2184, Bhri K. Haldar: Will the Minis-
ter of Defence be pleased to state:

(a) the number of Scheduled Caste
and Scheduled Tribe candidates
recruited to Class-1 services of
Defence so far; and

(b) the number of Scheduled Caste
and Scheduled Tribe candidates in
Emergency recruitment apart from
general recrultment?

The Minister of Defence (8hri
Swaran Bingh): (a) and (b). The
requisite information is being collect-
ed and will be laid on the Table of
the House in due course.

T (W T )
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12 hrs.
CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

COMMUNIQUE msuzp By INpiAN EM-
BASSY IN RoME  ALLEGEDLY GIVING
WRONG FACTS RELATING TO VIEWS
EXPRESSED BY POPE
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(Dr. §. Chandrashekhar]

I had a private audience with His
Hpoliness the Pope Paul on the 26th
Mzay 1967 at the Vatican. His Holi-
ness spoke in Italina which is his
mother-tongue and 1 spoke in Eng-
lish. The conversation was through
an interpreter. His Holiness ocea-
slonally spoke a few words of
English when he wanted to and when
he thought that the interpreter was
not giving the correct transiation
Throughout the interview ] used the
words “Birth Control”, “Family
Planning” and “Planned Parenthood”,
The whole purpose of the interview
was to find out whether His Holiness
and the Catholic Church were consi-
derig relaxation .of the ban on
“Birth Control” for the Catholics in
the sense of scientific contraception
The reply given to me was to the
effect that His Holiness was opposed
to any scientific contraception and
that His Holiness was also opposed to
abortion. He said that he was con-
sidering all points of view including
the non-Catholic point of view. I
promised to send him a statement of
the Government of India’s policy on
population control. His Holiness said
that he would give it a very careful
consideration.

Sir, I have already asked the
permission of your office to delete
the last paragraph as, I think, it is
unnecessary and it has been deletea
in the revised copy.

Shri M. L. Sondhi: On a point of
order, Sir.

&

to give the Minister an
to spell out and to lay
But an attempt has been made

here to hide the facts.

Ir. Speaker: The Minister says,
he has not seen the communique.

Bhri M. L. Sondhl: I can tell him
gpougm.eomundque..

blame
whole ‘pufposé of the Call Attention
notice
facts.

JUNE 13, 1067

Pope by

Indion
Embassy in Rome (C.A.) e

Mr. Speaker:

He can put a ques-
tion.

Shri M. L. Sondhl: This is a very
important matter. The Vatican's is
one of the best diplomacies in the
world. They know what they say
and how they say. They know it
very well. In this case, I find, an
a‘tempt is made 1o minimise the eriti-
cism received. This is a basic thing.
My submission is this. He does not
know what the Indian experts and
what the Institute of Economic
Growth, Delhi, say on the subject. He
issued the statement on the same day
he left Rome. He must have seen the
communique. Why should the Em-
bassy issue the communique without
consulting the person to whom it
relates? The Communique was
issued on the same day on which the
hon, Minister was in . Rome. Did he
or did he not see the communique?
If he did not see it, what has the
External Affairs Minister to say about
it Who provided the translation?
Why did not Indian Embassy provide
translation.? (Interruption).

Mr, Speaker:
given a chance.

Let the Minister be

ot vy formd (FA7) : weger wpEw,
& wraear 1 wvA safad o7 W@ e
51 ot B ag A areare R W 2 fw
FAT gAY T 2 § A & gy
# o favi & w19 gt § N e
feRM g s wza § | vavag
€07 ¥ 1 F gur | W I¥ 99 W
Fat A T ) vaY A W wwdw
3 qfrsnft savdY ) YT g W
gaE waTw fo¥ ¥ v A F ofews?
A ¥ TR W WA HE W
TR — O TwOs W1 L
(wwwewm) . . . WU wER W AEEW
g § 6 oy ot 1o o) F wm Y §
a1 ¥ weet wiew 3 iy e § wafud -
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Wz g § .. (woww) L.
A arga § St W ¥ e §
dfer % mff B, wider ¥ aff A
oY ag @A} ¥w @ fad W gl
tfatayromwd. .. (wwww). ..
W gET T Ay A § ARETH 3G6T
ooy, M fTT O o
ol woerT @), va® g Pav &
At ar &Y # arrE wTr AW T AT
qyf WG ¥ oaawA war Al |
werer WEREA, (at FaT ¥ A fada
€y axar ag a7 T NF P
fiar & gy oY & g7 @4 TE werm )

The Deputy Prime Minister and
Minister of Finance (8hri NMorarjl
Desal): 1 would like to know what
is the point of order in this,

Mr, Speaker: After all, we are
using English as our official language.
A point of order cannot throw out
English.

Shri M. L. Sondhi:
my question.

Mr, Speaker: English cannot be
thrown out by a point of order.

o aq @ : wrer 3R €T S
Ofnt ey war az ST vt & Fs
fagel} & arq gaTaY W Aty et &
3a6 6T gg Y & WX ala vew
gy gar & gEe fza 7 war y@er
gAax & ? gz oI ?

1 have to ask

Shri M. L. Sondhi: My question is
this. 1Is the hon. Ministey aware
that there is an in-bui't tendency in
the thinking of this Department
which keeps the  family planning
studies drawing heavily upon Ameri-
can experience in research, in
in ideology, in the techniques
cossing and 5o on, which almost
mits them to a clinical approach
the result is that pointg of view
are different from the point of

ip13
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Embassy in Rome (C.A)
represented, for example, by Mr.
Ashok Mitra, who is one of the few
1CS. officery who can think in the
Government. .. . (Interruptions) in an
article entitled how social legisla-
tion, ...

Mr. Bpeaker: He is going entirely
outside the subject. This has abso-
lutely no bearing on the subject, This
is about Roman Pope. Why should he
talk about Mr. Ashok Mitra and
others? I do not allow this,

Shri M. L. gomdhi:
back to Pope, Sir.

My question is this. Is he aware that
the Holy Father is probably more in
touch with developments which have
helped him. On behalf of him this has
been sald. According to the Vatican
Press, the Holy Father has said that
India has a veritable wealth In its
population and the country with
proper utilisation of its resources
could feeq a population double the
number that it now has. Is the Min-
ister prepared to revise his thinking
to bring it up to date as far as bath
experts in this country and the Pope
himsel{ and his experts are concerned.

Shri N. Sreekantan Nair (Quilon):
The hon. Member ought to have re-
mained in the Forelgn Affairs.

WMo T wAtge sifguy (wwir) -
st w1 AW TN 1 e ek
feqQagrsY . . . (WwNw) . .
# 3t AT YN &Y A Avew 1 Aoepew
Mawgrar) . .. (vww) .
# xff rgar e ag e O, v
1wt el 3 feedt O aY
Tt wrl qrg w67 | Afww ITEY WY
srquTeT At wifgd Wi WIT g
wdt AT § A9 gga § N N
wrrax o worgy wEf guT N |

ow wyw ¥ O wga ¢ AR F
Farrery o ot f g WY ®g &Y A9 0
wro amwer ger, 150 af S s

Now I come

e i T b
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[wre T wvge wfgm)
e, Ares ¥k wisher wiver Y A W
gfrar % qw s wiiy @ o ¥, Tt
qF AR w wEar L

Mr, Bpoaker: What is the point of
order?

e T wAge Wifgar @ AR
arw wric ag § fis 1 4 9 wr v
a1 o g wR Ay YA Wt .
wpaTe wed wed dar gy mav § fw e
s NN 1 YA E 1 wwTayg
o wwdt @ vt A O guw Ay,
200300 a%! ¥ Qur wrer § Fraared
" oy wew gY ordd o wre Mt
arr §f w wdd . . .

Mr. Speaker: Now, we are on a
matter relating to the Health Minister
explaining about the Pope's attitude.
What is the point of order about that
subject?

oo T wANgT Wifgar : gy arape
arer ot & weawr wgw | 4¥ W
*rf gaow aff g—anT At ¥ Wt
i o, frgenelt, ofema, we-
et wor g wig . . .

Mr. Speaker: There is no point of
order.

o> an e wifiga : oA
wrs AR g & e ¥ OI7 wigw & ow
AFTA AN TINOTIFA XY
WA IAFT WE @A W ¥ Wow
T AU Y fe @t wgw W oy
e &, ¥fwx wfae & 7@ ghay &
wo® § 1 349 dw TR TR
¥ fos ool vt iy gFva S e v X
¥t stfwary % ot @ 1 oY 9T S srrear
T O W qtar § 1 wsEw wgRy,
WIS ¥ QAT T AQ wAekr W N ?

Mr. Speaker. There is no point of
order.

JUNE 12, 1967  Pope by Indion ey

Embassy in Rome (C.A)

could be spent for education, and via
education there will be an effect
which will achieve population stabi~
lity. That is the point of view of the
Vatican, and it is shared by many
right-thinking people in Indla also.

Mr. Speaker: There is no point of
erder in it

Shri M. L. Sondhi: Please tell the
hon. Minister to get up and make a
statement.

Shri Hem Barua (Mangaldai): My
point of order is very simple. Family
planning for India is an economic
compulsion, and [T our Government
have decided on family planning, why
is it that our Minister should run to
Rome and see the Pope and ask for
his blessingsY Can they not do it
without hig blessings, if they are deaa
set on family planning? 1 think family
planning is a necessity and a compul-
sion for India.

An hon, Member: What is the
point of order?

Mr. Speaker: There is no point of
order. I think non. Members are
going wide of the mark. Their state-
ments have absolutely nothing to do
with the Pope and family planning.

Shri 8. K. Tapuralah (Pali): May
1 submit....

Mr. Spoaker: That can be taken up
separately. Now, Papers to be Lald
on the Table.
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1814 hrs, “In accordance with the provi-

PAPERS LAID ON THE TABLE

BTATEMENT GIVING REASONS FOR IMME-
DIATE LEGISLATION BY PassroeTs
OnpIvawce,

The Minister of
(S8hri M. C. Chagla):

tory statement giving

immediate legislation by

parts Ordinance, 1967, under rule 71

(1) of the Rules of Procedure

Conduct of Business in Lok Ba

[Placed on the Table, See No. LT-

599/67].

AGREEMEINTS ENTERED INTO BY INDIANM
Rermvmuzg Lo, (Now INDIAN
CORPORATION LaD.) IN CONNECTION
WITH HALDIA-BARAUNI-KANPUR PIFE-
LINE,

The Minisler of State in the
Ministry of Petroleum and Chemicals
and of Planning and Social W
(8hrl Raghuramalah): 1 beg to
on the Table in pursunace of
undertaking given by the
of Planning, Petroleum and
cals and Social Welfare on
June, 1967, while arswering
mentaries on Starred Questions
Nos. 211 and 212, a copy each of the
following Agreement Coutracts en-
tered intp by the Indian Refineries
Limited (now Indian Oil Corporation
Limited) in connection with construc-
tion of Haldia-Barauni-Kanpur pipe-
line:— qITh

FE

g

gsi?

Chemi

.

¥
8

i

getti,

(2) Contract with SNAM Saipem,

(3) Contract with Bechtel Asian
Corporation Limited,

(4) Contract with Bechtel Inter-
national Corporation,

(5) Contract with Bechtel Inter-
national Limited

[(Placed in Lidbrary,
800/67.1

See No. LT-

MESSAGE FROM RAJYA SABHA

Sectetary: Bir, T have to report the
fallowing message received from the
Secretary of Rajya Sabbha:—

I
§
g
g
£
B

at its sitting held on the 8th Junm,
1987.",

PASSPORTS BILL
As rassEp »Y Rasva Sasma
Secretary: Sir, I lay on the Table of
the House the Passports Bill, 1967, ss
passed by Rajya Sabha.

———

12.16 hrs.

RULING ON POINT RAISED IN
CALLING ATTENTION NOTICE
RELATING TO NON-SUPPLY OF
CBI REPORT TO ORISSA
GOVERNMENT

Mr. Speaker: Now, I shall give my
ruling regarding the question that
was raised about the CBI Report the
other day.

On the 8th June, 1987, after the
Home Minister had made a statement

available to the Orissa Government
the CBI report on Shri Biju Patnailk,

i

8%
1!

i

i



The Minister of Law stated as fol-
lows:—

“I wish to submit to you two
points; the first is that the matter
does not arise in the Lok Sabha.
Secondly, if it arises, it is upon
‘the subject-matter of a ruling by
your distinguished predecessor on
the 26th February, 1965.".

After referring to the said ruling
and reading parts of it, the Law
Minister continued “that although
what was claimed to be a copy of the
report or summary of the report was
placed on the Table, it is still open
to Government to claim that it is a
confidential document and, therefare,
they are not bound to disclose it,
publish it or communicate jt".

The Minister of Home Affairs gave
the background in which the CBI
was asked to make a report to be
considered by the Cabinet. I need
not go into the details of his state-
ment.

On this, Shri S. N. Dwivedy con-
tended that what the Orissa Govern-
ment wanted from the Central Gov-
ernment was the report submitted
by the CBI to the Government of
India and not to the Cabinet, He
added that according to him, since
the document was no longer a secret
document, the Government of India
sould not refuse to give copies to the
Btate Government.

1 have considered the various
issues arising out of the points made
here and I give my conclusions as

follows:—
'.Aﬂumydiﬁwumdm.
Sardar Hukam Singh, gave his ruling

of the full report with
that matter,
not so far admitted or
correctness of any of these documents,
From the statement of the Home
Minister, it is clear that they
classify the report as confidential and
they are not prepared to make it
public, The right of the Government
in this respect js absolute and the
Speaker cannot compel them to lay
such a document on the Table of the
House, much less to disclose It or
communicate it to any one else,

E

Shrj Hem Barua (Mangaldai): You
have come (o that conelusion?

Mr. Speaker: There was no demand
in the House that Government should
lay the report on the Table of the
House and indeed even if there had
been a request and the Government
had not complied with it, the Speaker
had no power in the maiter.

Ag regards the contention that the
documents laid on the Table of the
House by some members of the

Opposition during Third
Sgbha are part of the record
House and hence are pot
documents, I have to say that
ing to rule 389(2), all papers
documents laid on the Table shall be
considered public.
documents laid on the Table during
the Third Lok Sabha by Shri Kamath
and Shri Dwivedy are already public.

Hss

£31

not become ipso jacto publie.
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The questions raised by Prof. Ranga
and Dr. Lohia and Shri Dwivedy are
really not points of order. They
are matters which can either be
debated or addressed to the Minister
to elicit information. The Speaker is
not called upon to rule on these points
ag they are not points of order.

As I have already said, the Speaker
has no authority to compe! Govern-
ment to place it on the Table.

Shri N. Sreckanian Niudr (Quilon): A
Daniel has come to judgment.

Shri P, K, Deo (Kalahandi):
about the call attention?
Mr. Speaker:

Shri Bal Raj Madhok (South Delhi):
May I seek a clarification?

What

I will find out.

Mr. Speaker: On the point con-
cerning the ruling? No, If one s
allowed, then others will follow.

o W faad (FAT) : wee wgYEw,
urax &g & W w) fra & s
a1 Afae & TR e TE afiwTe T R,
GfFer & wro # wTows Wt wEeg &
0T FT T § e ofmr meaT d
I TF U FTEAn v T e
foar &, arfr fom fel & faems
qrO My T §, Iy frerer AT
RIUSQ, WIN i A ¥
frr—% wro #Y i g @r g f5 ww
st o & wrd—3few areet
#Teed 91 ¥ fereft st g W Tw
qor wgat § 5 b o T W
fomT gury & fardr iy aoeaT faeame
& w0 & o oy et & faems
Y W v §, 3T WY vy
T ¥ w2g w7 & ol wmr ag Ao Fe
wife ®t foard o sfewfor xwer
AT FEIT 7Y, AT i §
frgfer & gy 2877

Ruling re. JYAISTHA 22, 1889 (EAKA)

Non-supply of 4370
CBI report to Orissa Govt.

The Ministeyr of Home Affsirs (Shrl
Y. B, Chavan): I think 1 made that
point clear last time, that the Govern-
ment’s attitude towards any enquiry
to be instituted by the Orissa Govern-
ment js very clear. It is for the Orissa
Government to take a decision, and
since they have taken a decision, our
attitude would be it would be a good
thing to co-operate in this matter, As
I said 'ast time, the documents which
were examined are also with the
Orissa Government. If they want a
CBI official on deputation to help
them | am prepared to consider that.
They had asked us about some Judge
of the High Court to be spared for
that. I am making efforts for that. We
will certainly give them all co-ope-
ration and aid necessary for this, but
this is a secret document, it is mnot
Government’s intention to communi-
cate this to them.

wre v NPT wfgmr (i)
eYRT ATEW, oY gEa g :

of e fored : 3 ot s
Eol

Mr. Speaker: The Home Minister
has also made it clear, if I remember
correctly, that if the commission, after
appointment, wanted the document, he
will give it to them, He did not say
he will not give.

Shri Bal Raj Madhok: If the Orissa
Government appoints a commission
of inquiry, and the commission de-
mands that document, will he give it?

Shrl Y. B. Chavan; I have made it
c'ear that if the commission, after
appointment, requires it, then we will
certainly consider it

ft ot ma (7f) : g w0 &
saTa ¥ e gvr § fie it wTeTe
&% Wt ¥ wy § 1 & quAr g
g B wyg ot w3 wrw & forar & fe
T & At gttt e st &
ot warfir faady, SR @ fto wrke
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[« vy o)
ﬂmlﬂ'ﬂﬁ | 'F;:g I ﬂ“lﬂqi‘
feer® § x; de e We W
foird sy ofr @ ag Y wiw Az ¥
forkt wrfh wiet o, Qer e & <o g
T Y vt § 21 g v WY e e
ol wor engh § 7 sl o sy sl &
¥ T4 Featd i TR & Fordy wrgd
{ wfe wriw & wagd qor Wt ot
watfmy farardt & ag Feq¥é oy dorr &
fo¥r wff aioft @ ofew wg =il @
v ok el

wte vw wANge Wifigar : wrvw &
wyrd & fal wtft oY

o ot T : ag wefiry Rt °
gt s agt ¥ qwr Wit ¥} o
wt o e whiet sifeer &, % grT
Feiv® o wim Y ot warfirr o T &
o WY wE WY w0 e )
wug seT g § 7

Shri ¥. B, Chavan: We do not
change our attitude from man to man
and from party to party. Our attitude
is based on certain principles. Even
if he was a Congressman, we do not
change our attitude; even to a non-
Congress QGovernment we are not
changing our attitude.

¥io T wwhge W : A WA
{0 @ qum A |

oft sy formed -l T A & wnw
w1 Wt Y § | T wpT fE ST &
o e ¥ | v N WO
w1 I war e § wafad v ay
o w6 w T i E 7 T
o w1, T ¥ W A d

Sl ¥. B. Chavan: It is not the
smtention or the purpose for which it
required, it depends on the char-
acter of the document.
case is bused on that,

E

Our whole

JUNE 12, 1087

might book the culprits.
tions).

Shri Y. B. Chavan: There is o
question.

ghri Chintamani Panigrahl (Bhuba-
neswar): In the meantime, a8 Dew
development has taken place. ...

Mr. Speaker: This is a calling
attention notice. Except the four
names here, nobody else can get up.

A bon. Member: What about
point of order?

Mr. Speaker: Minister will not
answer, 1 will answer. We have made
a new rule. Any point of order the
Speaker will answer.
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der; why they cannot say in cate-
gorical terms that when this report
is called for judicial cognisance
along with the various reports lald
on the Table, they will be given.
The Commission instituted under the
Commission of Enquiries Act can-
not take a judicial decision on these
reports without seeing them and so
they want it. Why cannot they say
in categorical terms that this report
would be made available? Secondly
it raises a very delicate Centre-
State relationship. Orissa is a sur-
plus State regarding food. There is
the law and order situstion, We do
not want that this cordial relation-
ship should be We all
want that cordial relations between
the State and the Centre should
continue. What is the wisdom In
the Home Ministry decision to put
all impediments in the State-Centre
relationship?

Shri Y. B. Chavan: The hon
Member has offered his comments. I
do not think he has asked for any
information.

6hri P. K. Deo: 1 wanted = cate-
gorical answer to my question.

Mr, Speaker: You gave
background. What iz the
Put the question.

a long
question?

Shri P. K. Deo: You know all
that background. In view of all
that, if the commission of enquiry
asked for the report to take judicial
cognisance of it will it be made
available to the commission?

Shri Y. B. Chavaa: I said that if
the commission requires it for pur-
poses of evidence, certainly our
intention will be to give it to them,

—_—

1238 hre
ELECTION TO COMMITTEE

CenTraL Avvisory COMMITIEE FOR
NatmowaL Caser Conrs

The Minisier of Defenor (Shrl
Swaran Singh): Sir, I move:

“That in pursuance of sub-sec-
tion (1) of section 12 of the
National Cadet Corps Act, 1948,
as amended by the National Cadet
Corps (Amendment) Act, 1932,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Can-
tral Advisory Committee for the
National Cadet Corps for a term
of one year, subject to the other
provisions of the said Act and the
Rules made thereunder”.

Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (1) of Section 12 of the
National Cadet Corps Act, 1948,
as amended by the National Cadet
Corps (Amendment) Act, 1832,
the members of Lok Sabha do
proceed to elect, in such manner

to serve as members of the Cen-
tral Advisory Committee for the
National Cadet Corps for a term
of one year, subject to the other
provisions of the said Act and the
Rules made thereunder.”

The motion was adopted.

1229 hre

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr, Bpeaker; We have seven more
hours for the debate. We shall take
up the General Discussion now.

Shrl P. K. Deo (Ealahandi): Before
you go tc the next item, regarding the
privi'ege motion I have given notice

Mr. Speaker: No, not here. It
should be brought to my notice in the
Chamber,
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Shri P. K. Da>; If she can correct
her statement in the light of Major
Gen. Rikhy’s report....

Mr. Speaker: He can Dlease write
to me. He should not raise it here
like this, Anything raised on this
matter will not be taken down. The
Swatantra Parly has 21 minutes;
Jan Sangh 35 minutes; DMK 26
minutes; Communists 17 minutes.
SSP had finished their; the other
Communists also have finished. PSP
a'so finished their time.

Shri Hem Barus (Mangaldai): You
may call Acharya Kripalani.

Mr, Speaker: Yes;
Kripalani.

Shri Baburao Patel (Shajajur): Sir,
on a point of order. What about one-
man party?

Mr. Speaker: Point of order on
what? There is no subject under dis-
cussion now. Now, Shri Ahmad Aga
has to continue his speech.  After
that, I shall call Acharya Kripalani.

Acharya

of wRHT Wi (ATTTHEAT) Wy
aET; & ag wg @ 91 v ag wiaw
qrff & goere @ R fow 7 oI
wfaem qargz fien o 37 9 foe
¥ wufes afy sivw a1 e AN
suifen gegw A w3 w0 | @w
witw geTe § Y AN 3T awm
fafade grader #1, Y s 75 TFaY
% §, Wi e 3 S e o1 qeTAfaE
areT Y € §, w2rw w0 1 7w famfas
¥ AW ) N o Y Ow T AT 2
g w7 ar fir -

“A pation can do without its

capitalists, but it can never do
without its labourers.”

T 77 guTa T fafaas &
N & | wfod a8 warw w0 fr witw
FOFTC MANRAw 1 agd ¥R mgeer
‘41 .
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F aga # @ g AN e T
agd | I AR oy twn fr v & u-
ATE O qET TN Y | et i Sl
71 &% fwar o, TR 9T 10 TRE
st X wlw o ) Tg W
ot 2 fr Fedey wore wywn fsar oy,
a8 wXw oY ot war fr fedew aae
w agrar ¥ 1 qg ara owl af fr
7% W wwT WX gAg ¥ T e,
arq W ag aig o of fv e
Fqm Y AATAT g | TG W qAATT
aordrd At ggt m€ 7y T WX T
w7 dwAT 4% § e ag wYa € a §
A 7 ¥ wfY, W A oA v W
T 7 Y &Y | ag a7 4F f§ A=
T o ¢, SteawT W7 SR g G
®z ¢ WY W Feewe wiiewew oY |
7% 27 747 fif o9 ST F I
faar i@, @w wer v fa gw wY 2w
Z a1 AZAL aATAT Afgy | qE ag aWH
ary # 9 Ay WA ¥ awe w afaw
& ieyrsafeay, & aawar § feagi av
gt wZYTW ¥ T9E w1 FAT™ qu e e
AT &fow Fuz € § 2 99w 19 Tz
¥ fo = g i WY 41 Afws
2y ag & i war woz WY gwaz y ?
T% TATAT A1 Al qEwAT )

g TW U g § cifra e
fear | tx wfE ¥ vq o* fear fs
AT FY, AT A, gATL AT A
T4 oYY g ¥ gy g W A
safay g & ¥fwfee wgatar ot
wrz e g za o g gt wfd
7fon 3 g fs pot a9 W A
A a0 oY, ag #w o€ | a1 F
7 Srewe T 937 A 3w w1 forf
vt ag gwn fr Sufadt o g Wiz
AR IgT Y )

5T o wY wor ) wifek fs
TF a7F A i ¥ ey T e



4377 General Budget— JYAISTHA 22, 1800 (SAKA)

frr ot gy e 3w ¥ A # &
| WATIE TF Far aww wrar fe
fogear 9¢ g w1 g@eT & war
& %) g WY e it g fe oo
gz fgeara 3 ame WY gar o
ot g 7 & fvz W X 7 =
aifsera & fagean a3n) arficear &
frqzd & wrg & & aTer AMATT $IT
(wvwarelt) gwr 1 g8 ®1 adfon g
g fie qow & aga & TagH ¥ awEreY
gk | ag @ ard Ay 47 A ghewara
dar wT q%AY ff | 97 QF TaT T%T 97
I AFE qF § a0, FEAT & AW
&ZTAT AT WIT I T XA 4« AT ¥
Faa & ol anfe ag e w1 fovegw
Fofy | aga & et ¥ o gt ore ain
T ® X wer w1 (wge fear
o % g wifew a7 oA ofey @
e g Wt ol

vt St Qor gu AR segqer ot arg
1 Q% quyA ‘Do % 9@y @ ¥
o ¥ sonar Or f& TR @& 7
7w WY g adfy ® 0F @
wrar wfgd o foe oy ZaY @Y 1
B WY ara Y mer A nfEy |
70 e ¥ A g ¥ ow g wi fe
g a1y A A } w@iiw W war &
" Y AT, WITT qAT ¥ XX A
g , 0 T ey gt § A e
wran #Y e A vEw | T A A
agw ¥ meay fir -

“ogd AHT & oW ¥ AT awr N & v
A G oo &Y, AT

T T¢ T1E T I¢ 4T QT 0T JTAY
ax AT F TEUT ], AW ¥YT ® wWAT
%, I g wfww g v wfgy &
fie g wTRTC WY Aferwra & v w7
e ya v e S s ag ot arad
we gR ¥ war fem 7 gm & ag fear
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fe vt ¥z ghdwr Y gar @
mﬁﬁmﬁﬁlmﬂﬁtw
ofew, 9K A8 59 Ay T3T WTE
7w, 9 K 2y iy gar? wveis oy
ow femimwa gur | 3 A Saw
T ¥ #1 {aa a4 § 1« ¥« wrwa
gt 2k § o BT wwgw Y ww W
qAwH &WRY § 1| JT AT fosicaa
29T | 99 WY AETT g 97 | ™ T
% P ag a@ X awer o i anfgd o
U O 7% ¥ @ fE qfewsmy o1 i
q7 Gt AT & 397 FH WA TAAT W)
free wx 3 v wigy

& o7 e qaz &) 77 a0 X ane
g o€ & 1 9 s worr ¥ ot € @
T ga WY A F 0y faafed ¥ &
X TV W F ATHN THAT AGAT
¥ auam ¢ f& swr o oy
Shri D. C. Sharma: (Gurdaspur):
The treasury benches are not attend-

ing to the speech. They are talking
to each other. They are indifferent.

Mr. Speaker: The hon.
should conclude now.

sft mypee oy f gy #¢ W QU
# v T st wgrew & fawnT & foiy
THAT WTgET § | Teet Ay ag @ e gw
SYEUW Y GQrar I XY AT SR
Wt g ot gEe At 7 ot adr
A e g oo T e &
et g f w31 v et
& 1 s o w2 e aw TR
® qrd g wir A fe Iz e
o pferareee felr s | wror gwr?
feart & ow Qferw ary ww
grwe v wlw af wen ) ww
¥y g ratir oefrer i &)
& qwwen  fr grede How wreiimm
1 wfgd ot dwd £ feod qv A
¥ v grae o faew o ft X, onfe

member
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TEM A e gw agEe deR dqrewr WE W Wt gar w1 fe wiwi @2

o | ERTO gw wf M aRa A g, | e agt A fafre® oe fedw

SR, A g ftTt ¥ A R edater & ot

et ot ¥ T F §Z wrAfET Wi wF Sy qe

. wgt ) T

e @ & v wew ¢ m«gwg!;%&qm

T ¥ fanfed % ag ag t fo A ow g ad by o A a@ Gy ¢

q% fware & forsr aryy e2fefews arive Wm ot tﬁq“ﬁs

qw &, s® ¥ fawr mur § fs wEi O e B 1

wrrfeedaw 4w 36 fafam gewd £ 1 T w '

#aY 21 fafeoraa g 8, owedidaw w iR R &

Tz 3 6 firferam dwere § Wi Arz-wddaw
50 faform dazed | @ wrqw 7
qg Arz-wARATT ¥ W AT § | @
ag T W R K wmwar f
qg & WY i 3 gy AT IR
arqr At wifgd

A Jo Tro WWW  HT AT
Tw & W 9 TR T @
iy, semm R s T &
gt § & x@ s ¥ g, wTof
W Arg W | agt 9¢ Fw aga § Wi
W 9T FREAN WG GE aa
w8

wTOT ¥ gz agw gar 1 A
aeuT £ I ug § fF 33 7@ 9w
o g oA w
wa e Y @ ¥ T s AT
§ | Tg WA 7 @ xEaT adeT 3 G
QT | OF @ N wrer Par § AT w0
O WF AT § A QA § | ST I
A WA AT W § ) W e
% wTRITTEY Irar § oY sawy off AT
wif ST o7 wwaT § wdife ag TR F
Qo aT 1w Ay OF Ay agi
T FYew D w1 {aAry n whgd o
oY ¥TH ¥ wew @1 o anr gan ¥
wt oft § e yo i ger 1 & wign
g fe xu aTe s foan s 1qw AT

%z wrafen & foq woe @i gl
¥ Forlt quft {1y ¥ Wl § o
W2 WS WgET AT weA | W
®z & oo wark ar et § o & g
g o coet vy o off S Wy
wor wifgd

faw & w9 @w @ @
AR € | @Y TE BT ORI
Y fierar & | sl ¥ few g Yzfoe
o wqrer amere o7 @Y § gEw fog
Wt wdtT @R T wifgh | w
T QT AT & 9T Tt
¢ 1 wgt we gy e Afer wfi § ) gwaw
TG TR & 9T T W AY, JARY
O & 9T 7 T WY 7 A%
gt agt Zfcer o g W
T AT TEW ¥ 1 AT QF € ol
—wrent—feesft § | & wftw wow g
fe v * 9T wiw s WY oF
arary & fgrgeeme o iy §, arfieeny
700 € aws ay §, s e ¥
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gz Mr Mt vat w e ¥
®z 9T Wt qTT wng A & wwwart f e
wr & oy g wrefix ot e
§ 1 aniw @@ & w0 oy N gy
J oo & wIT 33 goTT N wHlwr &
W, WA 1 9T <A WY
oY WTaT § WY ey #F Ayt W |

s A ragE QAT & o
#fem gab QG w1 fas T
gt & 1wy agt g7 dT F qw Awerer
fedw § 1 ag wgt Wi AT gl
Mgy w1 almdt § A o vt
3, 3am aifgd f5 ag amer 7z oY avw
ofy Tavag T 1wt aF Iy T R
ey fogme faedt wifgyr fe @5
wVIT & W Az WY Jga a0E §
QENE wA ¥ wifew W agr 97
e wE A7 AT R A fF W e
frarft § | 398 F foge # o wawd
t 1 e o o W aga |
fafafad & | @ atw ot wrewr
s st wifgd o

FfaZaw gre & ¢ andw &
qTY F qaraT |y Har § 9 drw e
&< & forg smeda 1 o wiT aga s
DR g | oo wgx & e weiT e
& wsar & 1 g 3w @ fw agi @e Par
trafFm o g WAt Wt

ventilate it here or in his chamber?

General Dis.
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—
Mr. Speaker: It is left to the senior
member. Whatever he thinks proper
he should do.

8kri J. B, Kripalani: All right, I
will do it in the chamber so that the
time may not be lost here,

The Finance Minister is to be
congratulated, and he is not to be
pitied, as one Congress lady member
has said, that he has made & fair
analysis of our economic
Yet, I must say that it is not an
exhaustive analysis. He has polnted
out certain knots that have bound
up our economy; he has pointed out
certain vicipus circles into which it
has fallen. But if he had taken &
comprehensive view of the whole eco-
nomy, as it has developed since inde-
pendence, his budget would not have
been, what everybody has called, an
orthodox or status quo budget; he
would have had a budget which was
radical, if not revolutionary. Chronic
diseases of long standing require very
drastic remedies and sometimes even
operation. But here there is nothing
like that. It is the book-keeping
budget, which tries to make the two
sides to square, and in order to make
them square he has given us a dose
of indirect taxatlon.

If we look at our economy from
the time of our independence we will
see that our economic career began
with a good deal of inflation oa
account of the second world war,
Bu:, to counteract it we had a good
deal of forelgn exchange availabla
to us in the sterling balances with
England. What did we do with these
sterling balances? As soon as we
became independent we forgot the
dharma of swadeshi and opened wide
the gates to imports from outside of
goods that were not needed or that
we could have made ourselves. Thix
it how we squandered away our
foreign exchange. In those days any
number of licences were being grant-
ed. 1 remember one Commerce
Minister who seemed to belleve in
free trade, He told me that what-
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[Shri J. B. Kripalani]
ever anybody required from any
quarter of the world he should be
free to get, including toilet papers.
The licences for foreign goods were
being freely sold in the market.

Afterwards, we wanted to streng-
then our economy by our Five Year
Plans, I submit, as I have said often,
that these plans were not scientifical-
ly made, nor were they properly,
that is to say, honestly and economi-
cally executed, That they were mnot
scientifically made and that they
were not properly or ecconomically
executed was admitted by Shri Asoka
Mehta when he was inducied in the
Planning Commission as its Vice-
Chairman. He admitted that the
plans were not properly made and
that they were inproperly executed.
I do not know what his opinion now
is. because he might have thought
his induction in the Planning Com-
mission would take away the un-
scientific character of the plans and
that their execution will be more
honest and efficient.

We began our planning with over-
emphasis on capitalist industry to
the neglect of agriculture and consu-
mer goods industry. We did not
understand that food, agriculture and
consumer industries were the base of
all industries. Throughout history it
has been found that when mations
have tried to industrialise themselves
they have tried to see that the
labourers get cheap food and raw
good matertial is available for indus-
tries. Those in Europe got them from
the colpnies. England had to repeal
the corn laws so that cheap food
might come from the colonies, and
Germany and France depended on the
colonies for cheap food and raw
materials for their industry. So far
as America is concerned, it is consi-
dered the greatest industrial country.
They can produce anything they like.
They produced one ship a day during
the last war. Their industry is
entirely based upon their flourishing
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agriculture. 7 per cent of the popu-
lation, it is sald, supply food not
only to America but also to other
countries which need it and which
cannot grow in quantities in which
the United States grow food, It is
only in recent years, in the Com-
munist countries, that this process
was reversed and emphasis was laid
on capitalist industries, because they
wanted to militarise their country.
Both China and Russia did that, but,
slowly and slowly, finding their mis-
takes, both China and Russia have
now given more attention to agricul-
ture and to consumer goods industries.

In planning we did mnot allocate
priorities. Not to talk of the public
sector, the private sector we left in
a jungle, ax it were. Anybody could
ask for anything and these licences
were frecly given. A few days back
we had heard of the licences given to
Birlas who fore-cornered many mdus-
irial enterprises. The firm of Birlas
is blamed for that. I do not think that
Birlas are a philanthropic association.
They take every advantage of the law
in order to expand their business em-
pire. The faulf lies with the Govern-
ment that went on issuing blindly
these licences to them and when the
licences did not materialise or when
they did not put up ‘the proposed
plants their licences were not can-
celled. Whose fault is that? Not of
the Birlas but of those who allowed
them to do these things and it was
the Government. The Government
neither allotted priorities nor did it
co-ordinate business enterprises. It
went on giving licences because the
licensing authority wag different from
the planning authority. The plan-
ning authority did not know or did
not care to know what licences were
being granteq and the licenszing
authority did not care to know what
the Planning Commission wanted
them to do because the Planning
Commission hag not decided wupon
the priorittes and the oo-ordinatipn
of Industries.
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What were the results then? The
result iy that we have very great in-
flation. I said on a previous occa-
sion that inflation s robbery. In-
flation is theft. It takes out of the
pocket of the people what it has no
right to take out, It is not an in-
come-tax; it is not a tax upon what
you earn but it is a tax upon every-
body indiscriminately imposed In
which the poorer sections of society
suffer more than the richer section
of society because the richer section
of society has certain ways of es-
caping from this inflation, by black-
marketing, by refusing to pay, by
avoiding paying their due income-
tax and other taxes. So, we must
understand this inflation in its proper
perspective. It is a theft which peo-
ple rarely understand which the
common people do not understand.
But this inflation is called hy a res-
pectable and high-placed prince or
financing. This is a respectable
name. It iy just like when a rea-
pectable and high-placed prince or
a rich man commitz a theft he is
not called a thief; it is said that he
is suffering from a disease called
kleptomania.  So, this respectable
name does not make inflation less
of a curse upon the people than it
is. ¢

I am very sorry that the Finance
Minister had the hardihood to say
that the rise in prices is not due to
inflation. Of course, he did not use
the word ‘inflalion”; he used the
more respectable word “deficit finan-
cing”. He also said that the rise in
prices is not due even mainly to in-
flation. This, when it has been ad-
mitted on all sides, is something
which I cannot quite understand. Well,
the Finance Minister’s economies
must have been something very dif-
ferent from the economics of the
specialists.

Inflation led to ever-rising prices
and the result was that we went
on borrowing indiscriminately from
other countries. Today there i1s no
country in the whole of Europe, the
lenat’ devadoped. with which we have
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not an adverse balance. We have
an adverse balance with America,

USSR, Canada and Japan. Even with

a poor country, like Rumania, we
have an adverse balance! So, this
borrowing has gone so far that we

have to pay this year Rs. 300 crores
as interest only. It is not called in-
terest but it is called by some other
respectable name, It is called debt
services. We are in such a plight
that we have asked for a moratorium
on these debts.

The result of these Plans has been
that we have a great deal of idle
capacity In industrial sector which
we are unable to use. This has led
to increasing unemployment and a
fall in the real wages of the lowest,
the poorest, strata of our goclety.
This was voiced by one of the for-
mer Presidents of the Congress who
was bold enough to say that after
Indenependence the rich have grown
richer and the  poor have grown
poorer. Even our frst Prime Min-
ister was constrained to admit that
though the poor have not become
poorer, the rich have become richer.
There were committees appointed to
go into the question of monopolies.
The Mahalnobis Committee was ap-
pointed to find out how monopolies
had been created; there was the com-
mission, recently, appointed, the
Monopolies Commission under one
Supreme Court Judge, Mr. Das Gupta
and there was another committee
under Dr. Hazari. All these reports
show how big houses have become
bigger.

"Mr. Speaker: It is time we ad-
journ for lunch; he may continue
after lunch.

13 hrs.

The Lok Sabha then gdjourned fur
Lunch till Pourtesen of the Clock.

The Lok Sabha re-assembled after
-:Lunch at Fourteen of the Clock.

[Mg. Deruty-SeeAREn in the Chair)

Mr. Deputy-Speaker: Mr. Kri-
palénl may resume his speech.
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Bhri J. B. Kripalani: I was speak-
ing about the painful influences and
the result of those influences on our
Five-Year Plans, which are unscien-
tifically formulated and defectively
carried out.

In addition to that we have an in-
creasing administrative expenditure.
One Congress Member said that it
had increased seven-fold. I aubmit
that the work load on the adminis-
tration has not increased to that ex-
tent. Even Ministers have saig that
they could do with about 33 per cent
reduction in administrative person-
nel and that efficiency would not de-
crease but increase. We had an ex-
ample in U.P. where there was the
strike of non-gazetted officers, once
for ten days and another time for
25 days, and 1 do not suppose that
the administration suffered very
much; rather I know that after the
first strike, on the administrative
side, there was less confusion in the
Secretariat than wusual and files
moved more qQuickly.

For all these reasons our economy
has come to be in a sorry plight. It
is said that the country is passing
through economic crisis. All these
things have resulted in our economy
being as critical as it is and it can-
not be cured by a budget which is a
status-quo budget. As 1 have said,
something more radical was required
which would not allow our economy
to move in the old grooves in which
it has deen moving. That means
that if there are to be Plans, they
have to be more scientifically made
and more meticu'ously executed.
Sometimes the money spent on parti-
cular schemes has been more than
what was sanctioned and yet, the
result has been 30 per cent or 40 per
cent or even 50 per cent less in in-
dustrial production.
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of it, that some prestige posts should
be run more economicall I do mot
see why the Rashtrapati who iy only
fhe Head of the State and who has

n¢ administrative functions to per-

superflucus expenditure is concerned.

Then, we find that Government go
on multiplying Ministries. I do not
know how many Ministers there are
in the Central Cabinet. I hear there
are 52, and there may be one or two
jokers also added, because now-a-
days, a pack of cards carries two
jokers.

Then, there are certain departments
which are absolutely useless in the
Centre. Take, for instance, Com-
munity Development Department.
Recently, they took to some agricul-
tural activities. These may be trans-
{erred to the Department of Agricul-
ture and we could do away with this
Department of Community Develop-
ment altogether,

There are oher Departments where
all the work is to be done in the
States, and yet we have elaborate
Ministries here. Take, for instance,
the Education Ministry. Education is
4 Btate subject and yet we have a
full-fuledged Cabinet Minister with
all the paraphernalia that goes with
it. It must be remembered that it is
not the Minister alone that matters.
Ministers have got their big tail of
subordinate officers like secretary,
joint secretary,
under-secretary,
and then not only these, but a numlur
of clerks, stenographers and also a
number of peons and class IV staff,
1 say that all these do not be fit
poor country like ours that is suffer-
ing from chronic want of
has to import food to the extent of
millions of daollars .

worth every year.
1 would also suggest that there
should rationalisation ont only
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civil but also in the military expen-
diture. This rationalisation would
give us all the Rs. 150 odd crores that
are sought to be raised by indirect
taxes which affect all classes of

society.

Then, there are various conferences
and seminars. These conferences and
seminarg consist of about 30 to 40
people sometimes, and all these people
gather in the cool climate of Kashmir
or in some of the hill stations in the
Himalayas or in the south. They
never meet in the plains.

1 am told that our Finance Minis-
ter, when he was not in office tempo-
rarily, talked of 10 per cent cut. But
I say that 10 per cent apart, if he
has a cut of even 0.5 per cent, his
budget will be balanced without
recourse to jndirect taxes. I also hold
that these indirect taxes are absolu-
tely unjustitied. They are unjustified
on the ground that they do touch the
poor man. Take, for instance, tea and
coffee. Tea is taken in northern India.
People have no milk to drink, and
the price of sugar also, if you go
to the market, has risen two-fold or
three-fold. They have nothing else
to drink, To deprive them of
their tea or coffee or to make their
tea and their coffee more expensive
is, I do not think, warranted. One
may be puritan enough as not to
like tea ang coffee, but they are the
drinks of the poor man, especially
today because he cannot get milk,

Bhri Piloo Mody (Godhra): The
price of beer has also gone up.

Shri J. B. Kripalani: Then the
tax on rayon. Rayon is cheaper
than cotton and evcn the handloom
‘weavers use royon, and it helps the
poor man ang the middie-class man,

The result of these indirect taxes,
whatever the Finance Minister may
say, would be to increase the prices
Not only they would increase the
prices, but even before the Budge:
684 (Al) LSD-b

announcing the taxes was out, prices
had risen, besause some people had
a shrewd suspicion that ou; Finance
Minister is allergic to certain things
and those things were bound to be.
taxed. It is not only the commo-
dities that are taxedq whose prices
have increased, but in sympathy the
price of almost cvery commodity has
registered a rise. We are tol; that
the Finance Minister will see to it
that there is no rise in the prices.

It is said that certain taxes will
not be paid by the consumer. This
ig a strange propasition, becauge the
capitalists know how to throw every
burden on the consumer, in spite of
the good intention of the Tinance
Minister that commerce and indus-
try will bear these taxes, it is the
consumer who will have to fout the
bill. I fear that our economy will
be as sluggish ag it has been hereto-
fore. There is no remedy for that.
I think inflation will increase not
only because of indirect taxes but,
as one of my hon. friends of the
Swatantra Party said, owing to the
fact that there are Rs. 144 crures or
so of PL 480 fundg also available
the Government and that will add
to our inflation.

Shri R. K. Amin (Dhandhuka):
Rs. 135 crores,

Shri J. B. Kripalani: The unuti-
lized capacity of our industry will
not be utilised. Prices will go on
rising and our economy will suffer,
as it has been suffering before,
the suffering will be deepened, not
mitigated. ‘This is all I have to
say so far as the DBudget is con-
cerned.

If you will bear with me for a few
minutes, I will talk about what goecs
at the very root of our democracy.
I am talking of the elec'ions. It may
be that this time, bocause certain
high personalities in the Congress
were defeated, it Is possible to believe
that the elections have been peaceful
and also fair, But there have been
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certain States where the elections
have besn neither fair nor peaceful.
It is my misfortune that I have
always to come to Parliament through
8 bye-election. 1 had to fight two
alections. From wherever I may
stand in the whole of India, the
Congress organisation at the Centre
and in the States and the Congress
Governments at the Cenire and in
the States make it a prestige contest,
Evey eflort is made to see that I am
defeated. For instance, the firsi time
that I fought my election from
Madhya Pradesh, Raipur, three days
before the election, we were holding
a meeting. That meeting was attack-
ed, The magistrate had not declared
the meeting to be unlawful, nor had
he informed the people that they must
disperse. The meeting had already
been announced as having dispersed,
by the chairman of the meeting, and
yet there was a lathi charge. Against
whom was the lathi-charge made?
Not against the crowd. The police
went directly to the stage, and attack-
ed the people who were sitting on the
platform. Some 12 people were
jdjured, and nobody was there to
take care of them or take them to
the hospital. The people there had
to take them to the hospital, and the
hospital had no arrangements at that
time. 12 in the night, to receive all
these patienis. They were lying, and
1 was called. I went there and I saw
that some of them were bleeding, a
couple of them were unconscious. I
enquired where the magistrate was.
The magistrate, they said, was in the
kotwali. I wemt to the kotwali
myself and told the magistrate about
the condition in which the people
were lying. I said: “You better see
them now because you will have an
jdea of what has happened.” He said
he would not go. I sald: “Go for
humanitarian reasons”. yet he would
not budge an inch. He said after
great argument that he was going to
send his assistant. His assistant went
there, but he did not rezord the
statement of those lying wounded;
those who wele unconscious may get
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made no attempt to phone. Then I
asked him to go to the kotwali, he
went there and never returned. After
one hour, I again approached thr dis-
trict magistrate, but he did nothing.
He went to the hospital at ® o'Clock
next morning.

All this happened while the Deputy
Home Minister of the Centre was
present, and I believe the attitude of
the officers was due to the encourage-
ment that his presence gave them.
He has now been exalted into Minis-
ter of State for what he did perhaps
on that occasion,

If such things happen, we cannot say
that our elections are free and fair.
I phoned to the Election Commis-~
sioner, 1 wrote to the President of
the Republic, I wrote to the Prime
Minister, I wrote to the Home Minis-
ter, nothing was done. Afterwards
when I came here I approached the
Home Minister. 1 told him that I
would be sending two people whom I
had taken from here, whose arms
and ribs were broken. He asked me
to send them. I sent them, but
nothing happened. Of course, the
administration can say that my con-
tention is wrong, and theirs ls right.
How can the truth be found uniess
they appoint a cormission of inquiry!
This is what happened in the first
election.

In the bye-election, some 30 Gov-
ernment servants were transferred
from my conatituency. One police
officer happened to have the name as
of the Chief Minister. He was called
Mishra. So, he told everybody to be
careful, He said: “If you vote against.
the Congress, you will have to pay
the price.”
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When the people approached the
authorities for grain and for sugar,
they were fold that they must go to
the Rajmata of Gwalior; since they had
voted for her, she must provide them
sugar and grain. Of course, they
would get all the taxes but sugar
and grain are to be provideg by the
others. I am sorry to say that one ex-
Governor who happened to be there,
even he told the people to go and
seek relief from those for whom they
bhad voted. Then, there were any num-
ber of officers transferred and new
officerg brought in,

I would submit that if the Govern-
ment in office is not willing to resign,
then they must at least see that offi-
cial influence is not used in the way
in which it was done. Especially in
Madhya Pradesh, it was said that
nobody can say anything to the Chief
Minister because the Chief Minister
himself had declared that he had not
only once, but twice, put the Prime
Minister in power and so nobody
could touch him. I am sorry, he is
not present here. I am saying all
these things because they came out
in the local press. When there are
king-makers and prime minister-
makers, we must know tihat the
dynasty or the regime is on its last
legs. We have read in history that
when such persons appear on the
scene, the regime is finished. 1 do
not want the Congress regime to
finish before their time. They must
take care of these thinzs. They must
learn from the reverses that they had
received this time.

The authority of the Election Com-
missioner should be increased. He
should be able to send some mobile
officer at once wherever there are
serious complaints, more so in a bye-
election when his hands sre free and
when he has the personnel
with which he can deal with such
situations,

‘We have also the example of Bestar
tragedy in Madhya Pradesh. The
findings of the commission of enquiry
unable to bear out the contention

made here by the then Home Minis-
ter Mr. Nanda that the police firing
was due to the desire of the
Raja of Bastar 'to create an in-
dependent kingdom. (Time Bell
rung). That would be madness
without methéd. The Commission
has said that it was not so. If you
ring the bell, I think 1 have 1o finish
somehow. Thank you.

Shrimati Lakshmikanthamma
(Khammam): Mr, Deputy-Speaker,
the hon. Finance Minister while
presenting his budget has taxed tea,
coffce, cigarettes and such articles
which are, according to him, injuri-
ous to health and while taxing them
he says: it is not for me but for your
health and longevity that I am taxing
these. I agree with him. I do not
grude his taxing them, but how is it
that he has convenienily forgotten
taxing the liquors, beers, brandy or
whisky? Article 47 in our Constitu-
tion says that in particular the State
shall endeavour fo bring about pro-
hibition of the consumption except
for medical purposes of intoxicating
drinks and of drugs which are injuri-
ous to health.

Shri Piloo Mody: The endeavour
has failed.

Shrimati Lakshmikanthamma: It
was for nothing that the Father of
the Nation—a great son of a great
country according to Mr. Madhok—
vut his soul into this problem. He
said that if he were to rule this coun-
try for three days, the first thing he
would do would be to introduce pro-
hibition. How is it that our Finance
Minister has forgotten prohibition?
1s not prohibition an economie, social,
political, moral, mental and physical
problem?

Sir, the effects of drinking are well
known to us in this country, Wher-
ever prohibition has been successfully
implemented, we have seen better
houses, better family relations, better
education for their children and
better housing and all these things.
As far as prohibition is concerned, it
should not be left to the mercies of

ER I R R T



4395

IShrimsti Lakshmikanthamma]
the States, the sweet will sand plea-
sure of the States. The State Gov-
etnment which have half-heartedly
tried this measure have found an
excuse to scrap it whenever it suited
them. This morning, I read in the
newspapers that even the Congress
Organisation is now relaxing this.
The BPCC passed a resolution that
it will leave it to the Government
saying that if they feel that prohibi-
tion has to be relaxed, it should be
relaxed, Even the Andhra Pradesh
Government has relaxed prohibition.
There are other States like Kerala
which are on the way of serapping
it altogether.

An Hon Member: Already scrap-
ped.

Shrimati Lakshmikanthamma: You
have said that prohibition should be
taken up as a total programme for
the whole country, and so long as this
is not done, the chances of success
will be very slender. When it is
taken up as a nation-wide program-
me, the financial and other implica~
tions will be worked out cogently
and methods to implement it eflec-
tively will be found.

The present debate on the gains
and losses of prohibition followed by
vacillation and cynicism should be
put an end to forthwith. If we are
convinced that prohibition will not
be successful, on wmere sentimental
grounds we should not hesitate to
serap it altogether. But  befnre
giving it a fair trial, it is not proper
or realistic to jump to such conclu-
sions based on half-hearted measures
of some State Governments here and
there. This is not the way of imple-
menting the will of the people as
enshrinied in our Constitution.
Eilther the constitutional provisions
should be relentlelly carried out or it
should be scrapped altogether, It
sppears to me that there can be no
middle course and that any attempt
to find a middle course is bound lo
fail :
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We are a psor country. We camnot
afford the luxury of drink. Drink is
a luxury and also a calamity, accords
ing to the persons who take it. For
me, I think it is in most cases a
luxurious calamity. From any point
of view, a poor country like India
cannot afford the luxury of a drink.
Whatever may be the distant cala-
mity, the immediate calamity seems
to be the greatest votary of prohibi-
tion becoming the Finance Minister
of this country. In this process, the
cause of prohibition has suffered most.
Inasmuch as the Finance Minister
who has earncd the reputation of
being fanotic as far as prohibition is
concerned. has left this unhappy child
to the tender mercies of semi-starv-
ing State Governments. What will
hecome of it is obvious for everyone
to see. I appeal to the Finance
Minister to try out prohibition In
every nook and eornor of this country,
with the zeal and determination which
he is credited with, and the efficlency
and thoroughnesg vequired for a pro-
gramme of defence, for, to my mind,
the programme of prohibition is part
of the programme of defence.

Members from the other side, Mr.
Masani and other Members of the
Swatantra Party, have mentioned
about the Plan cut. I would like to
mention here what Pandit Jawaharlal
Nehru had said. I will come to the
implications of the Plan cut later on.

Shri Smrendranath Dwivedy (Ken-
drapara): There js no Plan now:
where is the cut?

Shrimati Lakshmikanthamma:
Pandit Jawaharlal Nehru had said:

“Unless the process of socialism
is speeded up, people may become
impatient and discard peaceful
methods of economic transforma-
tion.”
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He ulso had ssid gbout Indian capil-
talism.

“The Indian capitalists were
apparently not aware of the latest
trends of thinking in the capita-
list world and their fear was that
they would stand to lose if the
country went the socialist way.
They did not realise that capita-
lism would not survive long if it
failed to secure social justice for
the people."”

He had also mentioned about the
imlementation of land reforms. He
said that the delay in implementation
was “unpardonable” and said it was
a matter of great regret that legisla-
tions already adopted many years
ago had not yet been enforced m
some of the States. 1 would request
the hon. Finance Minister not to pay
heed to counsels of despair from the
other side, dinning day in and day
out, desperation and frustration in
the mind of the Finance Minister,
Whenever members from the Swa-
tantrg Party paid compliments to or
sympathised with somebody on this
gide, it has always proved a calamity
to the person whom they have prais-
ed. Mr. Masani and his party are
against any progressive measures in
the country. They are for the free-
dom of privatc enterprise and foreign
monopolies, Ie  mentioned about
steel plants. It is  different matter
if we have to give priorities to cer-
tain projects at a certain time, But
to say we should not have stecl
plants in this country—what does it
mean” As Mr. Pant, the Minister of
State, said in his reply, even now
we are able to meet only a little per-
centage of the demand in this coums-
try. There is a private Member's
resolution of Mr. Nambiar which says
that within 24 hours gf the decontrol
of steel, prices have sho. up. If we
did not have steel for the consump-
tion of our industries and for making
agricultural implements, we would
have had to import more¢ and more
steel from America and other western
countries. We would have been
bound to these countries and we
would have had to lose our freedom,

They want us to get bound more or
less to the western world and lose
our freedom. Let history not dub
us as Hamlets, when just one deter-
mined push would steer the ship
of the country out of these difficul-
ties and place it on a progressive
plan.

We have completed huge five year
plans. The results of these five year
plans are there for everyone to see.
But there appears !0 be no correct
and realistic evaluation and assess-
ment of the five year plans. In par-
ticular, the outlay on the infrastruc-
ture should always bear some relation
to what the people, as the ultimate
beneficiaries actually receive at given
time through a given programme. In
addition to these two, there is a third
factor, viz, the amount of saving
from national income which is made

available for ploughing back into the
plan hotchpot.

There should be a wholesome rela-
tion among these three factors. The
relation moay vary from activity to
activity or from State to State. But
some rough and ready overall for-
mulae should be improvised and aim-
ed at in the implementation of our
plaus. There can be no absolute and
unfailing method in planming g sub-
sislence economy 50 as tg make it o
<lf-menerating  economy. Each me-
thed or approach has ils own limita-
tions. Each approach in order to suc-
cred requires itg own follow-up action,
in addition to simultancous action om
many other fronts. The failure of
this action and consequent setbacks
should not make us jump to the
conclusion that the original approach
itself was all wrong.

We have had an interminable
debate regarding 8 big versus a small
plan. It was more or less our settled
view that in & big country faced with
big problems, a big plan alone could
be effective. In pursuance of this,
we have drafted our plan and we
have started many things in a big
way. Even deficit financing was
accepted on a fairly large scale, not
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because its long and short-ierm
effects were not known or anticipat-
ed, but because in the given condi-
tions, it was considered a necessary
evil, Where has this approach falu-
ed? Mainly in a price rise, the mag-
nitude of which turned out to be
more than what was expected.
Obviously this failure in reality is not
a failure of the policy as such, but
the failure of the Government to take
effective measures to supply the
essential commodities at reasonable
prices. This has nothing to do with
the virtues of a big versus a small
plan.

Sir, even if the reversal of g policy
is to be accepted as inevilable, the
transition to the new policy should
pot be all too sudden. Al contin-
gent situations have to be carefully
studied and provided for. U this is
not done, there will be only confu-
sion everywhere, especially in the
implementation of our Plans,

And, what is the next policy any-
way? Is it our policy hereafter to
make our Plang strictly in accord-
ance with available internal resour-
ees? In that case, what happens to
the rate of progress envisaged? Does
it mean that the rate of progress
envisaged is to be scaled down pro-
portionately? Then what happens
to the social objectives whose achie-
vements within a stipulated time is
the very starting point of all plan-
ning? 'Thus, is the stipulated time
for the achievement of the objectives
also to be prolonged suitably? If so,
what happens to the aspirations of
political and
democratic expression thereof? Will
the people accept a way of lite which
promises only stagnation on the eco-
nomic front? 1 am asking my hon.
¢riend, Shri Piloo Mody,
the people are prepared to accept
this stagnation in the economie front
tn the form of a cut in the Plan.
Will the tremendous forces swaying
the world, especially newly indepen-
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dent countries, not sweep this 00U
try also and hurl it into totalitarian
or other situations which may ulti-
mately prove more disastrous thanm
today's temporary adversities, Llke
inflation and other economic adver-
sities that we are now facing?

It, therefore, the real implication
of a change in our policy is to be
the survival or otherwise of the de-
mocratic way of life, is the price
worth paying? Are we accepting tha
change in policy with fully rea'isa=-
tion of the implications and with a
full sense of responsibility? Im
particular, does it conform to the
pattern of the manifesto which we
have promised to the people for five
years as far as the Central Govern-
ment is concerned?

All these aspects, Sir, have to be
carefully examined and all these ques-
tions answered satisfactorily before
the essentials of our planning and the
basic postulates Involved therein are
sought to be reversed. World experi~
ence clearly tells us that no nation
can achieve progress unless it is pre-
pared to make the sacrifices required
of it in the short run. One who wants
to eat the whole cake today cannot
be expected to have anything for to-
morrow. In our political obsession,
we went on constantly increasing the
urges and desires of the people, never
daring to demand sacrifices from them
and never setting an example in sac-
rifice and hard work. But this app-
roach has now failed to bring In the
expected political dividends and we
find ourselves in a quandary today.
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o8] partisg are in power somewhere
or_the other this is a great oppor-
tunity when, without making such
of small adversitles, we should, all
of us, go to the people and make
them feel the responsibility.

Mr. Deputy-Speaker: The hon. Mem-
ber should try to conclude now,

Shrimati LakshmiMapnthamma: Sir,
I must be al’'owed at least 15 minutes.

Mr. Deputy-Speaker: The hon
Member has already taken 15 minutes.
1 will allow her two minutes mare.

Shri Umanath (Pudukkottai): Sir,
when you have got a chance, why not
be chivalrous? Where else can you
show your chivalry?

My. Deputy-Speaker: I have to be
chivalrous to this side also.

Shrimati Lakshmikanthamma: Sir,
! have hardly taken seven to eight
minutes,

Mr. Deputy-Speaker: No more ar-
guments. The hon. Member should
conclude in two minutes. She has
already exhausted 15 minutes.

Shri Umganath: Sir, be kind to her.

Mr. Deputy-Speaker: Then I will
have to curtail your time.

Shrimati Lokshmikanthamme: Sir,
#he policy of a big plan with specified
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social objectives and a predetermised
projection into the future so as %
make the economy self-generating
within a stipulated period, allowing
various dynamic economic forces to
function with sufficient freedom with-
in the overall framework set by the
Plan, this in essence s the process of
planning adopted by us for this coun-
try. '

Controls and curbs had to comé a8
a necessary concomitant of this pollcy
Yet, it cannot be seriously contended
that these controls had any crippling
effect on the economy. It is true that
where some people are determined to
exploit every adversity faced by the
nation and try to defeat every rea-
sonable restriction Imposed for the
common good, the capacity of a demo-
cratic system to find antidotes to
such nefarious activities is put to
severe test. [t is also true that In
this test our governmental machinery
has, by and large, not succeeded in
delivering the goods, There i 1O
point in denying these facts.  But
this gailure does not prove that the
basic policy adopted Dy ug Was
wrong; nor does i* indicate that the
adoption of the opposite policy would.
have solved all our problema.

Today, Sir, after a somewhat boom
period, the clouds of a sudden reces-
sion are looming large on the hori-
zon. Unemployment is threatening to
assume impossible proportions and

mmwgu turmofl. Al-
ready In a single State lke



of engineering colleges and poly-
tmchnics year after year. If the Plan

ness.

At a crucial time when we are in
need of all the sacrifice, all the zeal
and all the intense activity, we are
capable of, are we to tell the people
that we shall hereafter sit idle, close,
our educational institutions, wind up
our projects in panic and withdraw
imo the shell of backwardness and
stagnation in sheer despair? Sir, how
ia this gituation going to be better than
the persent inflation and high prices?

We wanted the State to take con-
siderable responsibility in the supply
of essentials like foodgrains, pulses,
aglls etc. We wanted the Btate to
enter the rice-milling activity. We
wanted the State to undertake pro-
eurement and distribution through the
¥ood Corporation of India, Here 1
will not be revealing a secret when
I say that most of the honest and
sincere officers have chosen to leave
the Food Corporation out of sheer
disgust and frustration. The Food
Corporation was started in a year of
drought when it could do nothing. If
there is a good crop in a harvesting
season, I will not be surprised if the
Food Corporation is dispensed with.
Is this the way of implcmenting the
food policy? For want of time 1 am
not able to deal with the other pro-
blems.

Shri G. S. Dhillon (Taran Taran):
Mr. Deputy-Speaker, so many words
have been used to deseribe this bud-
get during the course of this debate,
While some hon. Members have des-
cribed it as a stagnant and stale bud-
get, others said that it is a budget
of progress. Some said that it is an
orthodox and status quo budget. While
there may be difference of opinion
about the allocation of funds here and
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economic situation in the
It is progressive, streamlined
rational. It is also production
export oriented budget.

uid

So much has been said about the
levy of taxes on ordinary day-to-day

vanced, that the taxes
country are meant for concessions to
be given to the exporters for ftea,
coffee and other things, Of course,
the internal consumption, specially of
tea, has gone up so high that we
could not help taxing it. So far as
tobacco iz concerned, the Finance
Minister has advised the use of less
cigarettes and more bidis, The people
of my community are least interested
in it. As a matter of fact, I remember
that when a Sikh was sitting by the
side of a smoker, the smoker
apologized but the Sikh said: do not
mind, you are simply burning
my ernemy, So this tax on tobacco is
a tax on our enemy. It is a  greater
torture to tax than burn one. If our
puople are happy that tobacco is
taxed, they are also happy that hen.
Finance Minister has taken a reticent
attitude towards prohibition. He has
also made an effort to rationalise the
fax structure.

When we take an overall pieture of
production whether agricultural or in-
dustrial. on a bird's eye view, in 1051
we started with a production of 33
million tons of foodgrains in 1950-51
and how we came to 89 million tons
in 1964-65. Of course, last year due
to drought and other natura] causes
we were not able to reach that level
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after the planning started it increased
to 3 per cent, I do not say it is much
but it is quite creditable, In the field
. of fertilizers we have reached a figure
from 6800 tons in 1951 to 1.3 million
tons in 1067-88. The same is the case
in the matter of utilisation of water
power; from 17 per cent utilisation at
the time of partition we have come to
33 per cent, almost double.

Then, the production of cotton.
has doubled. From 11 yards cloth per
capita we have come to 15 yards in
1885-868 in spite of the growth of popu-
lation. So jt cannot be said that it ijs a
stagnant budget.

In the field of industrial production,
from the production of 88,000 cycles
in 1952 we have come to about 18
million cycles; the same is the case
with radios. Then, in the production
of ingot steel, from 1.5 million tonnes
we have come 10 5.6 million tonnes.
Same is the case with aluminium
which rose from 4000 tonnes to
6,000 tonnes and the same is the case
with coal from 33 million “ons to 70
million toms, cement 2.7 to 7 million
tons and machine tools worth 34 lakhs
to 32 crores of rupees.

As we  sec, there is an  overall
general progress. Much has been said
about inflation. One of my hon. friends
opposite said that excise and other
taxes might lead to inflation I wasnot
able to understand that. If we could
not have gone in for that taxation,
than of course on the other side there
was the question of subsidy on food
und so many other concessions. Infla-
tion can be avoided only by one com-
‘mendable decision of the Finance
mdng , that to avoid deficit finan-

While putting before this House
these few items for their attemtion, I
can suggest certain economies so far
as Punjab is concerned. I think,
it was a very sad day in the
history of Punjab when the partition
of India took place. Punjab, which
spread from Rawalpindi and came
right up to the border of Delhi, war
bifurcated. The remaining part
Punjab, which we developed witl
80 much effort and sacrifice, for po-
litical reasons and expediency, not
for national interest was however
further trifurcated into Haryana,
Punjab and a part of it, with popula-
tion almost equal to that of Haryana,
went, over to Himachal Pradesh,

Bhri Bal Raj Madhok (South Delhi):
Will the hon, Member work with us
for the reunification of Punjab?

Shri G. 8. Dhillon: I think

ahead
1 will go ahead of you.

The future of the State was de.
cided more by sentiments and impul-
scs than by national intcrest ang by
the interest of the State itself.

Coming to Chandigarh, if at all the
State were to he trifurcated or bif-
urcated, all the States arc without
any capital. Both the States are
just tenants of the Union territory,
unheard of in history. I eollected
some flgures the other day. The
charges, both revenue and  capital
expenditure, are on the Consolidated
Fungd of India. When I see the Bud-
get with the split-up from the date
of partition, that iz 1st November,
1968 to 31st March and then for the
current year. I am surpriseq at the
way money in the Government of
India is being employed for purposes
which could have been avoided
otherwise, It is high time that the
arbitration on Chandigarh should



right to back out
tments made with each
and where the persons inval-
“wed is of as high a status as the Prime
Minister of India. It is so painful to
vead about the controversy between
the two Vidhan Sabhas of the States
angd of the two Chief Ministers of the
States and no decision coming for-
ward.

As the House will see in this
Budget—it is a charge on the Conso-
lidated Fund of India—the adminis-
trative services cost during the inte-
rim period from 1st November, 1866
to 31st March, 1067, Rs 33 lakhs, so-
cia) services Rs, 78 lakhs, publi
works Rs. 18 lakhs, transport ar-
-communications Rs, 6 lakhs and
other miscellaneous expenditure Rs.
.6 lakhs. The total comes to 1.41 crores
.as against the current estimater of Rs.
291 crores, So is the case in capi-
1al expenditure. When we deduct ex-
penditure from income, in spite of
the fact that we are g tenant govern-
ment there, we incur a losg of Rs. 28
lakhs. Why  should Government
allow the situation to continue, just
for lack of decision, for such a Jong
time ag to make it not only a white
elephant for the country but also to
create a suspence in the minds of
the people of both the States as to
which place they are going 1, felect
for their capita]l sites.

Before this trifurcation of the
slready bifurcateq state of Punjab
took p{nce-! am in full knowledge of
it—I was a member of the Stateg Re-
organisation Advisory Committee
“both in 1956 and again during the
last bifurcation and I know Chandi-

|
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ed, the then Governor decided—l

forget the name of the Governor—

that all the cantonment areas should
be situated in the border State and
the Capital of the border State
should be as far removeq Irom the
border area as possible. In this case
Chandigarh is as far removed, o0
far as Punjab is concerned, from the
border area of Pakistan as is possi-
ble. There is no further scope for
Punjab to expand; it cannot go be-
yond this limit. We cannot enter into
Haryana; we canmmot enter into
Himachal Pradesh; we cannot enter
into Rajasthan. This is the maximum
limit. But for Haryana, for any other
State, there i3 ample scope. There
may be reorganisation of U.P., Har-
yana and Delhi, Rajasthan or some
other Btates later on. The only feasi-
ble step for them should be to have
another capital which could be situat-
ed with foresight in the centre of the
State which Definitely is not Chandi-

garh.

I very well remember, when we
approached Sardar Patel, when I was
the Speaker of the Assembly, we put
up the case of capital to him—there
was so much agitation— and he said,
“Place capital in such a way that it
should be st equal distance for the
hill grea, for PEPSU area, for Earyana
area and for Punjab area” That is
the reason why we selected this cen-
tral position. But the position does
not hold good and now it is high
time, whatever have been the decisiong
taken about reorganisstion, whether
right or wrong, let the Prime Minister
honour her commitment. She should

mtwmmmmﬁ'{

Chandigarh thizs way or that way
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constituency gave a
account of themselves at that time.
The battle they fought was not for

their District or for Punjab but
for the country. They fought
as citizens of India. It was

the duty of the Government of
India to do something to properly
compensate them when they have
suffered so much. But I am very
sorry to say that after the War—
T can definitely say this—not a sin-
gle Minister has found time to visit
those border areas where the war
was going on, not to talk of visiting
during the war, They had no occa-
sion to know, and had no informat-
ion, about the sufferings ang privat-
ions of those people on the spot.

15 hrs.

The city of Khem Karan, which
was the pride of our district at that
time, was almost in ruins. What did
we get? 2,000 or 3000 or at the most
5,000 commercial establishments, shops
and factories which had a value in
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But to our great sorrow we find that
ther: is no question of re-building,
there {8 no question of concessiong or
liberal compensations. This is al-
most a neglected area. About Rs_ 35
lakhs have been sanctioned only for
building officers’ buildings complex
and nothing more. I do not think
that even with that money, they will
be able to rehabilitate those areas
which belong to the various offices of
the Government of India and Pun-
jab.

Coming back tp the city of Amrit-
sar and the swrounding areas, Fe-
rozepur and even Ludhiana. the
cities which were the pride of Pun-
jab are now deserted places. Ihe
business-men are almost migrating
from there; they are shifting their
factories either to Faridabad or
to some other States because they
cannot face the fear that even it
they build up from their hard earned
resources, there will be no security
for the future, unless the Governm-
ent of India provide rehabilitation
facilities, and financial help and bank-
ing facilities. Thig is impossible un-
less some responsible people like
the high departmental officers and
the Minister of Commerce or the
Minister of Industry go there and
assesses the position.

Mr. Deputy-Speaker: He may con-
clude now,

Shri G. 8. Dhillon: It is a very un-
fortunate area that has been neglect-
ed all these years.

Shrimat! Suseelas Gopalan (Ambala-
puzha): The Finance Minister says
that whatever proposals he has made
in the Budget are for the welfare of
the poor ang the down-trodden. He
has said this and I quote:

“As long as we in this Honour-
able House remain responsive to
the needs and aspirations of the
poor and the down-trodden, there
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[Shrimati Suseela Gopalan]

will always be neeg for the Gov-
ernment, no matter what its per-
sumsion, to command & growing
volume of resources from year to
year.”

But what has he done for this? I
want to know this. Take the case of
taxation, the indirect taxation. In
1951-52 it was Rs. 322.4 crores; in 1965-
68 it was 1.271.2 crores and in 1967-68
it is Rs. 1,888:71 crores—that is the
exceptation. Genera'ly the one target
that the Congress Government has
tulfilled hundred per cent or 150 per
cent is only in indirect taxation, Last
year itself what they have fulfilled is
only indirect taxation. 1 can prove
this with the relevant figures. As re-
gerds Union excise duties, the ex-
pectation in the budget was an yield
of Rs. 1010 crores, but the revised
estimate is Rs. 1030 crores, When
you come to direct taxes, you
can easily see the difference. Ag re-
gards corpora‘ion tax, the expecta-
tion was Rs. 372 crores, while the
revised cstimatec is Rs. 345 crores. In
the case of income-tax, the expecta=
tion was Rs. 293 crores, but the re-
vised estimate is Rs. 280 crures. In
the case of wealth tax, the expecta=
tion wa; Re. B.1 crores, while the re-
vised estimate is Rs 68 crores. This
means that direct taxation has come
down as comparcd with what was
expected last year, But in the case of
indirect taxation, the revised esti-
mates have exceedeq the expecta-
tioms.

Now, Jet ug see what has been pro-
posed in the present budget. In the
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present budget also we fnd that in-
direct taxation has been increased.
The expectation in regard to excise
duties is Rs. 1160 crores, which is
more than what was expected last
year. Coming to corporation fax,
however, we find that whereas they
expected only Rs. 372 crores last
year, this year, the expectation is
only Rs, 350 crores. In the case of
income-tax, the expectation last year
was Rs. 203 crores, but during this
year it is only Rs. 280 crores. In the
case of wealth tax, the expectation
was Rs. Bl crores last year but this
year it is only Rs. 7.2 crores.

So, the leniency of Government to-
wards the richer sections is clearly
shown by this. When you impose in-
direct taxation it affects the common
people and goes down to the common
people and by imposing indirect
taxes, Government are hitting the
common puople. Yet, the hon. Mi-
nister of Finance is claiming that
Government are working for the wel-
fare of the poor and down-trodden.
1 ask you whether this kind of thing
wi!l help the poor people in the coun-
try.

This kind of thing has been going
on for the last twenty years, and we
have been suffering because of that
in our country. The gulf between the
living standards of the richer people
and those of the poor is widening day
after day. Twenty years have elaps~
ed after the attainment of Indepen-
dence, and yet we find that the gulf
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‘is ‘widening day by day. 'l.'hhhthl
m&ﬁewﬂﬁh

making them dependent
more ‘'upon the Centre. That is the
congistent policy which the Centre has
been following. Even after the
Fourth General Elections, Govern-
ment are not prepared to change this
policy of theirs. The States are be-
ing made more and more dependent
upon the Centre, and the Centre is
tapping all the sources of revenue
from the States; they are giving that
money by way of loans to the States
and the latter have to return that
amount tugether with interest. In
spite of the talk about gramswaraf
‘that the Congress Party indulges in,
we find that they are not prepared to
allow the States even to stand om
their own legs. This is what has
been happening for the last twenty
‘years. Thig is how Government have
been carrying on at the Centre. In
some cases, they have to revalue the
loans ang reduce them, ang in some
cases, they have to write off the loans.

Coming to the question of regional
development, if we examine the pat-
tern of regional development in our
country, we can see very clearly that
two States in our country are getting
about 40.8 or nearly 50 per cent of
the industrial progress of the coun-
try. All the backward States are
being mlected. They are actually
‘Creating the people in these back-
“ward areas.

1 can quote an instance. The value
of machinery added in Delhi is more
than that for the whole of Orima
State. If you take Assam, Orissa,
Kerala, Jammu and Kashmir and Raj-
asthan together, the total increase in
the machinery is 7.2 per cent. This
is less than that for Gujarat State
alone. In 1959, the value of machi-
nery added in Kerala was 2.8 per
cent; in 1063, it Is 2.1 per cent. In
the case of Assam, it was 4.1 per cent
in 1959, but in 1963, it was 1.3 per
cent. This is how regional develop-
ment has been looked after for the
last twenty years.

They always talk about national
integration. How can national inte-
gration be effecteq if we are going
at this rate? If they do not change
this policy, which is nothing but
cheating the people, how cap we hope
for anything better than the present
state of affairs?

Take the case of Kerala. There we
can cite instance after instance, Im-
portant projects are located in very
few areas. Evep in the case of the
Shipyard, what is the position? It
was begun in the Sécond Plan. Now
in this House one Minister was cour-
ageous enough to come and say that
‘something will be done before the
end of the Fourth Plan’. Thiz was
his reply. I admire his courage.

There is another instance. There is
a project called Hindustan Insecti-
cides. I will tell you how Govern-
ment have been cheating the people
all these years. They have acquired
56 acres for that project. Now the
Ministry of Petroleum and Chemicals
in its study has made no provision
for it in the Fourth Plan or the Fifth
Plan, When the land has been ac-
quired, people will naturally think
that something is going to come up.
This is how they are cheating the
people.

Apain another instance. Kerala has
to depend very much on rice from
other States. We are at the mercy of
the Central Government in this res-
pect. There is g scheme called Than-



But uptil now only Rs. 130 lakhs have
been spent and this year I hear only
Rs. 8 lakhs have been set apart If
things go on at this rate, it will take
20 years for that project to come
into fruition. If the project is com-
pleied, we could have 50,000 tonnes
more of rice production in that area.
But Government are pot taking that
aspect into account. Still they talk
national in‘egration.
never heed the wishes of the common
people. Regional disparities continue;
the States are not independent in
these matters. No change in policy
is visible, This is the history.

What is the remedy? In his budget?
Our Finance Minister will asks us
to reduce internal consumption of
everything, even tea. Omne of our
ministers was courageous enough to
say that if we raise the tax of tea,
it will not hit the common man of
the country. I do not know what
common man he meant by that, I
know the people in my own village.
Some weeks they got six ounzes, in
some~weeks three ounzes, and in some
weeks no rise at all. What will
they do when they are starving.
8o many of them in the morning, even
little kids, take concentrated tea. No
sugar will be there, no milk will be
there, there will be a small piece of
jmggery in their hands. They will
take a bite of the jaggery and swal-
low a mouthful of tea. With that tea
they can carry on for four or five
hours. Now, our Finance Minister is
coming and telling us to reduce the
consumption of tea. What else is
there to consume?

8hri Umanath: Water:

Shrimatl Suseela Gopalan: Till
this day at least now and then women
were going to the kitchen. Now, when
the budget is passed, there is no need
for the women to go to the kitchen.
‘They can be sitting with the men in
the front. For giving that full equa-
lity to ws, I am thankful to him.

cannot change it. You have
behaving in such a way for the last
20 years that they are sure that
nothing can be changed without
changing you. They are prepared
for that, It has begun in the Siates,
and the wave of current is coming. I
do not think our Finance Minister
will be given the trouble
many more budgets, Our Finance
Minister is coming and telling us
about health and all that. I think the
post of a drill master will be more
suitable for him than that of Finance
Minister.

Shri N. K. P, Salve (Betul): Before
I come to the budget, I should like
to make a reference to certain com-
ments made by Acharya Kripalani
regarding the official machinery in
Madhya Pradesh. My respectful sub-
mission is that that his comments
were very highly unwarranted. The
fact that he lost the election in Rai-
pur does not mean that the election
there was unfair, The very fact that
he has won from the very same State
with o thumping majority is a tri-
bute to the fairness with which
elections were conducted jin this
country. The fact that he lost at
Raipur does not mean that the offi-
cial machinery interfered and that
the elections were not carried out
fairly.

Coming to the budget proposals, 1
submit that the comments offered by
hon. Members from different sections
of the Chamber, if analysed, will be
found to have emanated or originated
from three basic objections to the
budget proposals. The first basic
objection is failure of the Finance
Ministry to economies in wasteful
Government expenditure, adminis-
trative and defence. The second basle:
objection is the adverse effects on the
economy as well as on the common
man consequent upon the salections of”
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the commodities and the quantum of
increase in axcise levies. And the
third basic objection is failure to take
adequate steps to resuscitate the
stagnant economy and stimulate in-
dustrial activity.

Mr. Masani who initiated the debate
on the budget suggested an alterna-
tive budget. He said there could be
economy to the tune of Rs, 150 crores,
Rs. 20 crores in civil expenditure,
Rs. 50 crores in defence expenditure
and Rs. 80 crores by dropping Bokaro
and the Cement Corporation. Shri
Dwivedy and Shri Dandeker and all
the other Members who commented
on the budget proposals found fault
with the Finance Minister for not
having made a provision in the Budget
o bring about economy in Govern-
ment expenditure. These Members
seem to have suffered from temporary
amnesia. If they had referred to para
54, the first sentence says “that by far
the best way of mobilising resources
is to economies on Government ex-
penditure without sacrificing effi-
ciency.” They after enumerating cer-
ui_n measures which the Finance
Minister proposes to adopt bring
about economy in the Government ex-
penditure in the last sentence, he says
that in matters like this, it is best
to take credit for success when that
success is already achieved”. There-
fore, notwithstanding as to what
the budget estimates are the question
is no longer whether to be or not to
be engaged in a crusade for econo-
mies, The question js whether the
Finance Minister would have been
justified in assuming that there is
going to be economy without his being
fully assureq that he would be able
to bring about such an  economy.

of us will be justified in
levelling criticism against him should
be fail to endeavour his best. as he
should, to economise on both fronts
civil and defence expenditure. But to
fssume for Budget estimates that
there is going to be economy without
there being an abosolute hundred per
cent guarantee that such an economy
‘will be bought about would amount to
deception aimpliciter—ecapital @' and
capitel 'W". Ho has used the most

judicious and conservative way of.
making a budget.

The excise levies have been attack-
ed on two grounds. It is said that
they would adversely affect the eco-
nomy of the country. secondly, they
say that they have an adverse effect

on the commvon man...... (Interrup-
tions.)
Mr. Depunty-Speaker: It 13 his

maiden speech,

Shri N, K. P. Salve: ..of a know-
ledgeable person. The excise levies,
Shri Dandeker said, were going to.
affect the cost factor adversely,
volume factor adversely, profitability
adversely and the various other fac-
tors adversely and that it was going
to strengthen inflationary forces.
Members should carefully con-
sider in this connection the second
part of the budget speech where
the Finance Minister enumerated
areas of immediate concern which had
been ascertained and which need to
be fully catered to by the budget
These relate to certain problems,
namely, rellef to scarcity areas,
arresting the rising prices, reviving
industrial activities and reversing
the adverse trend in export trade.
For this purpose, it was necessary
that not only the available resources
had of necessity to be diversified bui
additional resources were also to-
be found. He has to provide Rs 55
crores more by way of assistance to
State plans over and above what was-
provided in the interim budget,
3B crores for scarcity areas, 10 crores
for financial institutions and Rs. 16
crores for contingencies. In the inte
rim pudget rates of levies of magm
tude there was np contingency pro-
vision for ‘escalation in expenditure
ete. 1f the critics were to  consider
budget from this angle. What wrong
was there in the increased quantum
of expenditure? The Government ex-
penditure has been reduced to a point
beyond which it could not be reduced.
And at such point if we take the re-
venues on the basis of the despite its
direct and indirect taxes at the 1068-
87 level, there wss ashortfallof Rs. 68
crores. There are some known ways
of meeting, this shortfall, ‘This is the
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between the enhanced
-upenduun on the expenditure side
and the levies on the revenue side.
It was possible for the Finance Min-
ister to issue treasury bills, and print
notes, which would have led to com-
mencing yet another round of general
price increase, and boost to inflation-
ary pressure. | am sure npo hon. Mem-
ber here would like to be saddled with
this proposition. If he had done i.e,
had he printed notes, that would have
unleashed another round of fresh in-
crease in prices.

Secondly. it was possible to increase
the excisc levy on a larger number
of commodities than he has hitherto.
That too would have resulted in the
same adverse effect as printing of
notes, Thus, it was necessary to adopt
an expedient which was least harm-
ful and would kecep the adverse
effect on our economy to the barest
minimum.

So far as dircet taxes are concern-
ed, I submit that there is no scope
for augmentation of revenues, There
may be scope for increasing indirect
taxes, but there is absolutely no
scope left for augmenting revenues
by way of direct taxes by increasing
rates. Just s, in case of a horse, on
continuous and merciless whipping,
will go on increasing his speed only
to & point and any further lashing
only means a recession in the speed,
we have already whipped our tax-
payers by high rates of direct taxes,
far beyond the point of no return.

Reference was also made to collec-
tion in respect of direct taxes, I had
pointed out that there was a total
shortage of Rs. 4442 crores in the
collection of direct taxes, as compar-
ed to last year's budget estimates.
The result, that the tax revenues fell,
was due to high rates of direct taxes,
And therefore, when all these aspects
are considered, the Finance Minister
could not print notes; he could mnot
increase the indirect Jevies on a
larger number of commodities; he
oould not increase the direct taxes.
So, what was the way out to raise Rs.
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88 crores. The way out was the one
that he has followed; to find Rs. 67.068
crores which consists of Rs, u.ﬂ
crores to meet the net enhanced ex

crores as additional provision for
financial institutions and Rs. 16 crores
by way of contingencies. Thus, the
balance between the expenditure and
the receipts was bhrought about.

My submission is that so far as the
incrcase in indirect levies are con-
cerned, the Finance Minister has
enumerated certain tests, on the basis
of which he said he was going to in-
crease the levy of indirect taxes.
These tests were, restraint on domes-
tic consumption to augment export,
high profits and other items where
increase in prices are socially unde-
sirable. Now, applying these tests, Jet
us sce the position. There has been no
criticism against these tests. Applying
these tests, the items he selected were
too most apt and proper jtem, One of
them is cigarettes, which would addi-
tionally yield Rs. 28.50 crores; the
next one iz motor spirit, refined die-
sel, vapourising oil and certain other
petroleum products, which would fur-
ther yield Rs. 2560 crores. The
third item ig rayon synthetic fibres and
yarn, which additionally yield Rs. 22
crores. Thus, he collected a revanue
of Rs, 103:84, crores. After giving a
share to the States amounting to
Rs. 22:98 crores, he would have been
left with an additional revenue for
the entire year, amounting to Rs.
80.86 crores. For the Trest of the
financial year, he would be left with
Rs. G7.86 crores. Therefore, 1 submit
that the allegation that the burden has
fallen on the common man is not
fully correct for the simple reason
that the levy on footwear is only the
duty which was withdrawn in 1985.
It was levied earlier and withdrawn
in 1965. It has becn reimposed. Fur-
ther, there is no duty on hand-made
shoes or shoes made in small power
operated establishments, So  far =
coffee and tea are concerned, there
is to be g lesser increase on cheaper
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wariety of coffee, Robusta or Liberis,
and the higher increased levy is only
an the superior variety of coffee, such
ag Arabica. In regard to tea, there ls
a higher levy only on superior
wvariety of tea. ‘Therefore, I submit
that those who show considerable
concern for the fate of the common
man in this country, fail to see that
ibe levies which are going to fall on
the richer man are far more than
those which fall on the common man,
It was thus the Artistry of Financial
Wizard in giving what I consider to
be the most judicipus and wisely
devised financial programme of the
Government in the budget for 1967-68
within the principles followed by the
Finance Minister. But [ have my
own apprehension. The implementa-
tion of the programme calls for top
efficiency and strict watch on any
further increase in wasteful expendi-
ture. Therefore, before I offer my
vongratulations to the Finance Minis-
ter on this budget, 1 shall wait and
watch until 20th February, 1988,
which is a leap year—I understand it
is his birthday. If I find that in case
of failure of monsoon, the deficit does
no{ exceed Rs. 150 crores, and in case
there is no failurc of the monsoon if
the deficit does not exceed Rs, 50
crores, then 1 shall congratulate him
and offer my felicitations.

So far as direct taxes are concern-
ed, I submit there is no scope for
their augmentation. In fact, they
need to be reduced, Have a good
look at the state of our economy, the
pace of our savings as reflected in
the investments by the general public
and determine whether there is any
scope left (o take chances in our
reckless spree of raising tax rates
#till higher. The wholesale price
index has risen by 165 per cent in
1968-67. New capital raised js Rs. 46
crores, out of which less than Rs, 8
trores only is by the genera] public. I
submit it is necessary for us to
examine our tax sytem, which pro-
-wides the vital life-blood to the eco-
womy of thecountry. What human
“Blood iz to the human body, tax
“fewenues ars to the economy of any
884 (Al LED8

country, pledged to a democr.

of life. The iprfivind
country is suffering from a dangerous
disease. It is suffering from Leuca-
mia, cancer of the blood. The treat-
ment needed is massive doses of
radiation in fhe shape of a bold,
Courageous, incentive-oriented fiscal
policy.

Just see the trends of fiscal policies
0f the countries which have achieved
@ marvel of economic growth and un-
matched standard of living. We
need without any delay a stable long-
term fiscal policy which will create a
climate of confidence in the minds of
the citizens, so that any honest citizen
who helps strengthen the economy of
the country by adding to the stream
of national products by larger and
larger qualitative and quantitative
production of goods and services is
assured of successive reductions in
tax rates, provided the tax cuts in
their wake bring successively higher
tax revénues to the Government
exchequer,

In @all humility, I suggest three
changes jn direct taxes. I should have
made this suggestion at the time of
the discussion on the Finance Bill,
but since ihey have their ramifica-
tivns, 1 am making them now. I sug-
gest three changes which are not only
imperative as expedient fiscal mea-
sures, but have to be adopted for
making our tax laws just fair and
civilised, Firstly the exemption limit
to taxation must be raised from
Rs. 4000 to Rs. 6000. Secondly, the
annuity deposils must be abolished.
Thirdly, at & cost of Rs. 16.5 crores,
the maximum rate of taxation on
individuals at the highest must be
reduced to 65 per cent. I submit that
it this is done, our tax revenues will
be augmented. There is no necessity
to provide any amount for counter-
balancing consequential loss to the
exchequer, It will by itseif be adjust-
ed. But if it cannot be so done, for the
sake of balancing the budget, let
liquor be taxed. After all, I am sure
the strong anti-prohibition opinion
has not bludgeoned the Finance Minis-



ich is necessary in the name
of social justice, in the name of eco-
Romic justice and in the name of
I submit that
these changes may be brought about,

Shri Humayun Kabir {Basirhat):
8ir, 1 would like to congratulate the
Finance Minister on a very clear as-
sessment of our predicaments; 1 would
have been happy if I could have con-
gratulated him equally honestly on the
solution of the problem which he has
indicated. I think while his analysis
has covered a very wide fleld and has
Pointed out many of the major de-
fects anq difficulties from which we
are suffering today, two aspects have
not been adequately dealt with., This
Year only a few days ago we had the
anniversary of devaluation. While
the Finance Minister is conscious of
the evils of devaluation and he has
referred to it in passing in his speech,
I would have been happy if some at-
tempt has been made to see how de-
valuation has affected almost every
aspect of our economic life. Our ex-

have lost heavily. But even more, in
practically every sphere of economic
activity the unprecedented folly of
devaluation last year has left a mark
which cannot be wiped out so easily.

evil I will mention only one exam-
ple of the effect of devaluation, though
I could have given many. I do not
want to refer to the general price
index which has risen by over 18

eent within twelve months. The gen-
era] price index does not mean

General Budget— JUNE 13, 1987 General Dis.

ple out of the present economic diffi-
culties from which they are suffering.

Another fleld where the Finance
Minister would have rendered a great
service to the country would have
been if he had gone into the problems
of planning. It is obvious that in an
economy where demands are many
and resources are inadequate some
planning is essential. But the question
is, what kind of planning? I think
I have to say with regret that the type
of planning that we have had has
been based more on theoretical con-
siderations, more on slogans, than on
the actual requirements of the people,
It jy true, we have said that we shall
plan from the bottom and sometimes
there have been exercises, there have
been plans prepared from States,
from districts and sometimes even
students have been asked to have dis-
cussions about plans in school and
university forums, But we have not
built our plan from the bottom, we
have imposed it from the top. I will
give you only one example.

1f we had planned from the bottom,

citizen in this country, at least four
dhoties or four sarees for every adult
individual, one or two pairs of shoes
~—1 think, he must have a decent roof
over his head.—the minimum educs-
tional facilities for his children and the
minimum essentia! health
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mamtiug.
one can name
Dr. B. C, Roy, ssked why a parti-
et' of 6.5 million tons of steel
" fixed, the answer was not that
the amount that we require for
our social objectives but
a could produce 18 million
United States could pro-
80 millions tons, if the
could produce so much, why
should not produce 6:5 million
more
one
reason why we have not been able to
get those results from planning which
everyone has a right to expect.

T
s52;0Ag §

1 do not for a mument deny that
planning is essentinl. Especially in
an economy like ours where scarce
resources have to be distributeq and
directed towards the advance of eco-
nomic life, where need is the greatest
and: where profits may not be the
greatest, planning is necessary., But
this should have been, what 1 would
call, employment-oriented planning.
Our planning should have been man-
oriented. Instead of that, we have
sometimes talked of agriculture-
oriented and sometimes of industry-
oriented plans. If they had been
plans which were man-oriented, plans
which had been employment-oriented,
we would have got incremse in both

Another result which hag followed
from this kind of planning, and this
s permeated the entire national
lack of sense of commitment.
not that sense of involve-
man jn the total

him—the

sacrifices can be made becguse every-
one feels that he is contributing, he
is a creative partner in 5 gigantic
effort to recreate national life, We
have not been able to create that
sense of participation, and that sense
of participation has not come pri-
marily because, I think, the planning
has been theoretical, planning has
been from the top, planning has been
according to slogans, planning has not
been actually for involving the indi-
vidual in the upliftment of the nation.
Now, if this sense of commitment
were there, we would have got the

results or consequences immediately
all these years.

I know that the Finance Minister
has made a very eloquent defence of
the finances for defence and I quite
agree with his ends. 1 am sure that
there is not a single member of this
House who does not want that every
penny required for defence should
now be allotted to it. On that paint
I do not think there is a single dis-
sentient oplnion in this House, But
1 believe that there are people in this
House who say, and 1 am sure the
Finance Minister will agree with them
here, that we must also ensurc that
every penny spent on defence is actu-
ally spent profitably and usefully. We
do not want money spent on roads
which were never built, which exist-
ed only on maps; we do not want
money spent on old and obsolete and
what was sometimes called re-condi-
tioned but what actually was de-
conditioned instruments which we
brought from abroad, things which
were almost junk. We should not
spend any money on any luxury items
in defence. We are sure that if the
money had been properly spent, per-
haps the same amount of money or
even a smaller amount would have
given a far greater return to the
nation

In that context, 1 would alsg like to
place before the House and. through
you, Btr.hlhl‘etheﬂwmdmd
mmmmtmh
most effective when it is becked by
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the morale of a happy, contented and
proud people. It is not money alone
which can ensure the defence of the
wuntry. Take the example of Viet-
nam. Whatever you may think of
what is happening there, one thing is
certain. Here you have a people who
have not invested very heavily on
defence but who through their sense
of dedication, who through their sense
of commitment, who through their
sense of participation in national life,
who through their sense of national
liberty and freedom, who through
their sense of service and sacrifice
for the country have been able to
resist the mightiest military machine
that the world has ever known; and
this has been going on for a number
of years. Defence. therefore, depends
on a contented people. In providing
funds for defence we have also to re-
member that the expenditure, that the
burden on the ordinary man, should
not reach a stage where perhaps
money is spent but results are not
obtained. We have seen in our own
life time in China how colossa] ex-
penditure on defence does not always
lead to adequate defence of the coun-
try; wvery often it has resulted in
unfortunate and unexpected results.

1545 hre,

[Sur1 G. 5. DuLLoN in the Chairl.

I hope the Finance Minister will
keep this in mind and see that what-
ever is spent on defence is properly
and adequately spent and that in the
name of defence a hush-hush policy is
not followed. Sometimes it has hap-
pened in this House and elsewhere.
It js a fact that in many Parliaments
of the world, defence is discussed in
a far more devastating manner, jn far
greater detail and Members go into
questions which here are not very
often discussed on the ground of so
called nationa]l security, There can-
not be any national security question
when Parliament is concerned. There-
fore, 1 would plead with the Finance
Minister, through you, that he should
slso look into this aspect of the
question.
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In his very able analypis—I have
said earlier  that it is a very able
analysis ang that credit should be
given to him—the Finance Minister
has stated that he is disturbed by
certain areas of concern. If 1 had
the time I would have liked to touch
on all of them but since the time at
my disposal is very limited, I shall
touch only two or three areas of
concern. Very rightly, he has men-
tioned food as as his first area of
concern. On that question, there is
no doubt in this country that we are
faced with rather unfortunate results.
Three plans are over and we do not
know where the Fourth Plan is. We
do not know if there is g Fourth
Plan. I believe thig is the second
year of the Fourth Plan, and yet its
shape, its objective, its magnitude,
all these are matters of speculation.
There has been, whether we like it
or not, a de facto holiday from plan-
ning. These two ycars nothing has
happened. But even in the earlier
Five Year Plans, it is a tragic com-
mentary on our planning and on our
accomplishment that while in the
First plan on an average we imported
roughly about 1 million tons of grain
every year, during the second Plan
we imported on an average about 2
'million to 2-1j2 million tons every
year, in the Third Plan it went up to §
million tons while in the last two
yvears it has been of the order of 10
million tons.

I know that it will be said that
there has been unprecedented drought
in the last two years but this, I do
not think, is an adequate excuse, In
a vast country like India it will never
be that all the areas will get equal
monsoon every time, Then, drought
also, to some extent, can be fought
by man.

When I was in the United States
recently, throughout people challen-
ged us and said, “It is true, you have
had drought but you also have B00
million people; you have 200 or 2150
million adults which means about 128
million adult males; could theynot
do something to bring underground
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water up to the surface? ¥You could
bave canals and other irrigation
schemmes by which water could be
brought”. In America water is brought
to California from 600 miles. It will
have to be admitted that we have not
paid sufficient attention top this aspect.

Very often—I do not refer to the
present Finance Minister—Ministers
have come forward and said, “What
are we to do? God was unkind.” But
God is kind only to those wWho help
themselves and we have not helped
ourselves, Let the Finance Minister
set a target before this country, This
year, I think, we are perforce compel-
led 1o import something like 10 mil-
iion tonnes of foodgrains. Let him
announce here and now that next
«car it shall not exceed 5 million
tonnes, the year after 2 million
tonnes and in the third year we will
nout import foodgrains and we will see
to it that we produce enough food-
grains within our country. After all,
what is the shortage today? Accord-
ing to some estimates it ig 5 per
cent. Even the maximum estimate of
the shortage is not more than 10 per
cent. With proper and equitable dis-
tribution, with proper handling, 10
per cent ghortage is not such g thing
that it cannot be handled by a great
nation like India. If, therefore, he
vets this target that whatever happens,
next year we shall not permit more
than 5 million tonnes of foodgrains
10 be imported, the next year 2 milllon
tonnes and in the third year there
shall be no imports and we will have
to make do with what we have—You
cannot do that thiz year because the
people have not been given sufficient
warning or notice-—if the Government
work to a plan like this, I am confl-
dent that within three years' time the

deficit {3 wiped gut it will have a num-
ber of consequences. internal and

last year. Even when [ was abtroad as
a student and when India was not free,
we did not have this sense of humilia-
tion. We were then a subject country
and were fighting for freedom. All
the countries honoured us as a nation
deprived of freedom by unfortunate
circumstances but which was trying its
hardest to regain its freedom. PBut
for 19 or 20 years after freedom we
have been going with a beggar's bowl
to big and smal] nations. Thiz humi-
liation has to be wiped out. There
will be new stances of foreign and
economic policy inside and, therefore,
I appeal to the Finance Minister,
through you, that he should give a
direction to all his colleagues that
there shall he no import of foodgrains
after three yearg and we have to pro-
duce what we need within the next
{wo years,

On this point I would like to add
one or two comurents more. The
measures which have been suggested
for the reorientation of agriculture are
welecome so far as thew po. They are
moving in the right direction but I do
not think they po far cnough. One
of the major reasons why agriculture
ig not more productive jn this country,
I think, is firstly, that many of the
people are not involved; they do not
have a sense of commitment. Till we
have land reform measures and till we
rive the actual peasant a sense of
participation and ownership in the
land, we cannot get that kind of pro-
ductivity which we get where the
peasant is the owner of hig land.

We have talked of ceilings; we have
not generally talked of floors in this
country. Both ceilings and fioors are
necessary. But in respect of ceilings,
1 would like to remind this House
that in & country like Japan, which
has perhaps the highest productivity
per acre in the world. the ceiling
is only 10 acres in a countrm like
Taiwan or Formosa it is only about
7 acres and in Denmark—1 have myself
visiteq it and seen—the vast majority
of farms are three acres or less. And
the productivity in these countries is
perhaps thie highest in the ‘world
because the number of owner-farmers
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i5 the largest and the number of land-
less labourers the least.

We have also to work towards a state
where the .argest number will be
cwner-farmerg and the smallest num-
ber landless labourers. That will
require a kind of a peaceful revolution
throughout the countryside. This can
be done only if we find alternative
employment for the millions of people
who will be taken off the land, The
major cause of the distress of our
agriculture is that about 70 per cent of
the people depend on land and the
land cannot support 70 per cent of the
people. The most prosperous country
in the world, the United States, has
only about 9 or 10 per cent—perhaps,
the figure is ev®n lower today—-
depending on lang for a living.

We cannot do it immediately; I
cannot even think about it. If we
could reduce it to 60 or 55 per cent,
there will be an immediate upsurge
of economie activity in this country
provided we find employment for those
who are taken off land. For this,
what ig needed are teng of thousands
of small rural industries of every
tyipe. Japan, Taiwan and Denmark
have, to a large extent, succeeded in
their agricultural policy, because they
have linked up their agricultural
poliey, their agricultural programme,
with small-scale industries, cottage
industries, dairy farming and various
other types of industries. For this,
it will he necessary for the Governu-
ment, I think, the Centre itself, to
initiate meazures to provide funds, to
provide credit, so that there will be
whole-time jobs for those who are
taken off from the land entirely and
part-time inbs for a vast number of
pepole who have spare time during
the off-season in agriculture,

I welcome the development of che-
mical fertilisers: but I would like to
2”1 a word of warning, Chemical fer-
tili~erg extramelw yseful but like many
other good things, they are excellent
it they are our servants and thev do
not hecome our masters, Chemical
fertilisers, without water and without
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ihe support of organic manure, wi
sometimes do more harm than good.
Here, I have to say with regret the
same emphasis has not been given,
in spite of our protests, to small-scale
irrigation and to the developemnt of
organic manures of various types.
I understand, in West Bengal, in
Calcutta, they are now trying to
develop organic manure from the
sewage, the garbage and other waste
of the city. I undersiand that a plant
like that would cost only Rs. 120
crores with Rs. 20 lakhs of foreign
exchange element and will give about
50,000 to 60,000 tonnes of manure per
year at g value of Rs. 70 lakhs to 75
lakhs. This sort of thing should be
pursued to ensure that there js ade-
quate supply of organic manure of
various types.

My hon, friend, Shri Yajnik, the
other day raised a question, which has
both economic and social implications,
viz., the use of night soil and wvarious
kinds of wastage that go completely
waste. Even cow-dung, largely, goes
waste because so much of it is burnt.
Even in this age of atomic race, so
far as its development for peaceful
purposes is concerned, we compete
with so many advanced countries of
the world, even today—I think, T am
not wrong—20 per cent of the energy
consumed in this country comeg from
not even coal and other traditional
types of sources but from cow-dung
and various types of vegetable waste.
If this cannot he changed, we cannot
change the village economy. 1 hope
Grovernment will pay adequate atten-
tion to this aspect so that we canb .
haye a simultaneous development of
agriculture and industry in the county-
side and transform our economy.

I now come to the second area of
concern mentioned by the hon. Finance
Minister and that is inflation and
prices. T have briefly, referred to it
vvhen I mentioned the question of
devaluation. Actually, it is inflation
and rise in prices which ie one of the
most dangerous diseases which haunt



industria] policy also steps must be
taken to see that, ag far as poasible
these resources are directed to those
channels where there will be the
largest employment of men, that is,
small-scale industries ang cottage
industries, so that a vast number of
men gre involved and in this way we
have both producis and also employ-
ment for & very large number of men.
I would call him, not an investor hut
a speculator who wants to run to gold
and land, If the Finance Minister had
put a tax on unearned increase in land
values, in urbanp areas, if he had put
@ tax by which houses, above a certain
capheity, costing more than a certain
amount, were subjected to very severe
curtailment, 1 think, this would have
given him additional resources and it
would have been generally welcomed
by the entire House,

But instead of this there have been
taxes on a number of articles which
have become necesvities. Tes jg NO
longer a luxury. 1 know that
Finance Minister will say that jt is

taxation measures by which dispari-
tieg are reduced and in that direction,
1 do not find sufficient indication in
the Finance Minister's budget which
will lead us towards a socialistic
saciety, a society where there will be
eqaulity. ...

Mr, Chalrman: He may conclude
now.

Shyi Humayun Kabir: I will finish
in a minute or two.

I would also suggest that forward
marketing should be stopped in all
edible products and not only in foad-
grains. This also is a source of wpe-
tulation. When you have no forward
inarketing in foodgrains, why should
there be forward marketing in edible
jraducts and various other things.

I would also suggest for his consi-
deration de-monetisation. This looks
rather severe, I am not suggesting
ronfiscation, but I am only suggesting
“ cmonetisation so that all the black
inoney which today jg hidden and
which is acting as a check on the
growth of industries and economic
activities in this country wil] be forced
to come out in the open, If this
measure is taken and Is backed up by
other measures by which any payment
above a specified limit—whatever may
be the Itmit, it may be Rs. 250 or 500—
would be only through cheques, then
you will immediately induce the bank
habit in the country and you will also
force the hidden money to come into
the open so that there will be na
oceasion In future for this kind of
hoarding or black-marketing.

1 would also urge very strongly
simplification of the tax structure
Today the honest tax-payer is the most
persecuted man in this country. Every
rne who has a salary or a fixed income
knows that he Is harassed at every
point whereas those who have various
devious wavs of income very cften do
not pay taxes at all. In a country Vke
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the United States, in caseg of persons
with an income of 5,000 dollars or less,
the income-tax officers examine only
one per cent of the =assessees. A
therough examination is undertaken in
respect of only one per cent of the
- persons where 8s in our country, whe-
ther the man's income is Rs. 4,500 or
Its. 6,000 or Rs. 8,000, the jncome-tax
ufficers go through every single case.
Thig is the category of tax-payers who
are the least likely to defraud because
they are very often salaried persons.
If some methods were introduced by
which income-tax officials do only
sample checking at lower levels of
income—it may be Rs. 6,000 or
Rs. 8,000—1hese very officers would get
n lot of relief so that they could pay
far greater attention to those

cases

which deserve attention and where
actually frauds take ploce.

Similurly, T suggest that you do

something abou! sales-tax also. There
@re a number of returns and they
drive an honest man to become dis-
honest. A small shopkeeper cannot
give an hunest reiurn and, therecfore,
very oflen he has to cook up some
figures. If some device could be
found—of course, with the agreement
of the States—to have either excise
or Central sales tax so that there could
be taxation at one point as is the
case in respect of cloth and several
other jtems, you will perhaps stand
to gain: you save harassment, release
creative energy and at the same time
get @ much larger income than you do
today.

I have seen a report by an expert
who suggests that without imposing
a gingle new tax, with simplified pro-
cedure and more rational tax gtruc-
ture, the existing taxes can yield about
Rs, 500 to 600 crores more per year.
It that could be done, there will be
no occasion for imposing new taxes
every year as has been the practice
almost every year. This, I think, is
a matter o which I would draw the
attention of the hon. Finance Minister.
I have already mentioned thsat pne
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about his reluctance to tax gpirit and
liquor. I do @ot know what the
reason is, but whatever the reason
may be, I would suggest that before
taxing tea or coffee, perhape, liquors
and spirit might have been a wmore
profitable source of revenue, and this
could also have been more in confor-
mity with the social philosophy of the
Finance Minister himself.

Before I conclude, 1 have just ome
more word to say.

16 hrs.

Wi Wi wre avwn(F20) c wwsfr
wgEq, A faamyaer 1 /1 12 § )

Shri Humayun Kabir: If my speech
has a soporific effect I think 1 should
take a patent, and I ought to tell
those hon. Members who cannot sleep
otherwise that they should come and
listen to speeches of mine like this.

In conclusion, I would say that
whal we really want in this country
is a sense of involvemeni. Millions of
people must be involved in a creative
cffort, and this cun be done if we
udopt programmes and policies which
will fing employment for everybody.
Today, there is cducated unemploy-
ment. 1 personally have never recog-
nised any distinction between edu-
cated and uneducated unemployment.
In my opinion, unemployment is un-
employment, whether educated or un-
cducated. When there is complete
literacy in a country, all unemploy=-
ment will be educated unemployment.
But toda there is educated unemploy-
'‘ment as different from uneducated
unemployment. If we take up a pro-
gramme to wipe out illiteracy from
this country within the next five
years, there shall be no uneducated
unemployment left, If similarly we
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tion of roads, so that every village is
connected wilh a main highway or
town, we shall find employ-
ment for millions of people. Someone
may say that all this will lead to
inflationary pressures and may ask

without direct involvement in the
maney market. I think the Finance
Minister may have seen,—and I am
sure the Planning Minister has done—
what is called intermediate techno-
logy. Studies are being made in
Europe where you develop compara-
tively economically less developed
countries through an intermediate
technolopy where high capital invest-
ment is not pecessary. In this country
itself, we have also had experiments
by which thousands of people have
produced additional goods: they have
produced goods in addition to those
in the murke!; these goods do not have
any sale in the market perhaps, but
they have a sale within g limited
circle, and in this way, new wealth is
created,

I was told that in Wales. an enov-
mous amount of national wealth was
created wilhout any capital invest-
ment. In Wales, they had taken up a
programme where every school-child
was required to plant ong tree and
he was asked 1o 1end that 1tree
for five years. In this way, there
was competition between schoals
and there was competition bet-
ween children in the same school.
and within about fen years, there
were gseveral million trees which
added greatly to the wealth of the
country. This kind of afforestation is
necsdsnry for agriculture and for many
other purposes. In this way, by un-
orthodox methods, by slightly revolu-
tionary methods, it you like, we can
ad4 to the money sconomy. We shall
10t »d34 to the actual money in cireula-

tion, b:‘t we shall creste wealth in
terms of trees and houses, roads

tanks, cloth and houshold mleiu.“::
his attention to this sphere and ses
that millions of people are invioved
in a national creative effort, we can
have sound budgets, not budgets of
despondency, not budgets of status
quo, not budgets which always tell us
to restrict our consumption, .but we
may have budgets which will tell the
People o consume, have a good life;
enjoy new goods and services and make
this country a beautiful country, g
glorious country, through our own
efforts and through our own labour,

The Minister of Planning, Petroleum
and Chemicals and Soelal Welfars
(Shri Asoka Mehta): We on these
benches are grateful 1o the ‘many hon.
Members who have shed valuable
light uyn the various proposals and
policies that the hon. Deputy Prime
Minister has put forward. We would
have welcomed somewhnt precise and
pointed comments on what {he
Finance Minister has had (o say In
his speach because it is there that he
has spelt oul the whole complex of
cconomic policies of Government, 1f
more attention had heen given to what
the Finance Minister had said in the
first part of his budget speech, it
would have helped us to modify and
1o improve thy patterns on the rich
and varied tapest:s* that the Finance
Minister has woven gor this House.

Every member of the House is enti-
tled to criticise; he is not only entitled
to but has te be vigilant and critical.
But vigilaner and criticism should not
mean that one only sees the dark side
of the picture, nor does being critical
mean that one indulges in the luxury
of contradictions. About any country
in the world, about any economy, one
can always point to the dark side.

I am sorry Shri Dange is not here.
1 would have jnvited his attention to
an article which appeared in The
New Statesman of 2nd June. It talks
about an underground millionaire im
the Soviet Union.
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“When Rule was finally arrested,
the militia found government bonds
and valuables worth 157,000 roub-
les in his garden and over 1,500,000
roubles in old bank notes which had
Jost their value during the last de-
valuation.”

Should I judge Russia's economy,
Ru.ni,"n efforts, by this kind of aber-
suation? One can collect thesa little
‘pieces and oddments, ss much as one
likes, about any country, but ones has
to take an overall view of what is
being done, where we are going, and
within the resources at our disposal,
what can really be attempted. I say
shat if shat kind of effort is made, it
will be found that on the whole, we
are dischanging the respensihilties
that have been placed upon us cre-
ditably ang efficiently.

May 1 point out that this country is
committed to an ambitious programme
of development? Our public finance
has to been development-oriented
What are the main ingradients in a
development-oriented public finance?
Firstly, we have to give priority to
development. Many things my hon
triend, Prof. Kabir, talked about have
to be done, can be done, provided one
is able to mobilise a great deal of re-
sources for these kinds of development.
Even when one talks of doing things
.on credit, one cannot draw upon cie-
dit unless there is an equal amount
of savings in the economy. The abi-
lity of the economy to move forward
is ultmately conditioned by the quan-
tum of savings that it is willing to
mobilise. Over and over again, the
Finance Minister is advised about ways
and means of developing the economy,
but when he comes forward with his

to mobilise savings, there
is sharp criticism of them.

Secondly, we arg committed to the
expansion of the public sector. With
the exception of a small segment of
the House, the rest of this House is
committed to a rapid expansion of the
_public sector, which means that sav-
‘ings generated in the households have
to be transferred largely to the public
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Thirdly, anyone who has studied
economic development and social
change in gny country of the world
will realise, and will agree with me,
that even more than the improvement
of tools and techniques of production,
what has enabled increase in wealth,
what has brought it about, has been
the qualitative improvement of inputs.
That was what my hon. friend, Prof.
Kabir was referring to when he talked
about ‘thinking of the man', what we
invest in education, in health. Akmast
three-fourths of the increase in pro.
ductivity that has taken place in ths
western world is now trace. to what
one might call improvement in the
qua¥y of inputs. This requires a
tremendous amount of transfer of re-
sources because education and health,
T am sure even under the dispensation
of the Swatantra Party, will be over-
whelmingly organiseq by the Govern-
ment,

In any developed economy today 40
per cent of the national income s
handled by the Government. Almost 20
per cent is used for purposes of trans-
fers and for purposes of providing so-
cial overheads. Something like 10 per
cent or more is used in investment,
something like 10 per cent is used for
Goverrament's expenses. In our country
today the Finance Minister is able to
transfer only 18 per cent of the natiopal

our nationa] income; from that incress-
ed nationa] produet, he and his
zmuwill inevitably have to
resources 10 the-public sectorif the

i

i
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whole development programme that we
have undertaken is to be carzied
through. That rationale, that inescap-
able logic of development we cannot
jibe at. ’

The next point that 1 would like to
point out it is that if we are to
develop, we have to develop a much
higher rate of saving and investment
in our country than we are doing.
When we began our development pro-
gramyme, we were saving and investing
only 5 per cent of our national in-
come, with the result that the annual
increase in our national income was
about pne or 1-1j2 per cent. There
was an almost equal increase in popu-
lation, and the economy remained
<ompletely stagnant. Over the past few
years we have been gble to step up
the rate of saving and investment,
the rate of saving and investment
made oul of our own savings, to 10
per cent of our national income per
year. It ig necessary if the dreams
and visions that we have, if the ob-
jectives that we have cherished are o
be realised by 1075-76 or 1976-77, that
in this decade we step up our rate of
saving and investment from 10 to 20
per cent of our national income, From
a larger nationa’ income, from an
cver-increasing national income, un-
less we are willing to transfer greester
and greater resources to the public ex-
chequer, the whole pattern of develop-
ment as we have envisaged, which is

developing the materia’ resources of
our country, cannot be realised. Which
means that every year an additional
one per cent of national incame, has
1o be saved and invested

4442

economy, our nationa] income would
increase by about Re. 900 crores per
year; with a 5 per cent rate of growth
in the economy today, the increase in

our national income would of
order of Rs. 1,200 crores, " -

The minimum margina! rate of
saving wil! have to be about 25 per
cent,

It_l the first plan, which everybody
praise here, I am sure Prof. Kabir
will bear me out when I say, the
marginal investment envisaged for five
Five year plans was 50 per cent. But
even if we have a lower marginal rate
of saving, it is obvious that anything
between Rs. 250 and Rs. 300 crores
has to be channelled in the direction of
saving and investment, and a great
part of it has to be done by the Finance
Minister. If we want to carry through
our programme of devclopment, we
have got to agree that up to Rs. 250
to Rs. 300 crores of additional saving
and investment have to be made, and
anything up to 50 or 60 per cent of
that!, or perhaps more, will have to be
through the public exchequer. There-
fore, any Finance Minister who Is
commiited to a programme of deve-
lopment has no escape, It is his
sacred obligation tg come to the House
and say that he has to raise Rs. 150
to Rs. 175 crores year after year for a
period of 10 years. That is inherent,
as I said, inescapable, in the whole
logic of development tha: we have
accepted.

Thirdly, it has becn argued thay all
thjs should be done by higher direct
taxes. 1 be'ieve that the base of the

Pecause mqre and more incomes are
near the base. The

‘Iarge number of incomes are going 0
come. Hon, Members who are fami-
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Har with the tax structures in deve-
loped countries know what a large
- percentage of people pay direct taxes.
It is mecessary to catch as large a
number of people in the net of direct
taxes as possfble,

Prof. Kabir talked about simpli-
fication of tax structure. Al] that is
being done. The Finance Minister
will be able to show you next year the
result of the simpification of the tax
structwre and the natiosalisation and
streamlining of the tax structure that
he is engaged in just now. 1 have no
doubt in my mind that the Finance
Minister will have in course of time
to come forward with proposals on
these lines. On the one side we Lry o
raise the incownes of a significant xec-
tion of our people and each once of
thom has o pay swinething by way
of direct taxes. You may return them
to thesc people in various furms of
sotial benefils bui it js necessary thut
the tax suoructure is widely spread and
that the net s widely spread.

Even if we accept Dr. Lohia's sug-
gestion, we cannot finance everything
by direct taxes. My friend Dr. Lohia
said that if he had the opportunity,
he would restrict the consumable ex-
penditure at Rs. 1,500 a munth, thal is,
Rs. 18,000 a year which would mean
that at the level of income of Rs. 40,000
and above, the tax will have to be
100 per cent. [ am prepared to accept
that but even when you do thal you
get only Rs. 25 crores more, Even
after stepping up taxes whereby any
person carning more than Rs. 40,000
per year wil! have to pay 100 per cent
tax which would leave him with no
income after taxes mfter he hus paid
all his life insurance premium, ete.
the net accretion to the resources of
the Finance Minister would be of the
order of Rs, 25 crores or thereabout.
‘What would be the result of the eva-
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came and told him that Rs, 1,000
crores could be obtained. Surely he
could have gone to the Finance Min-
ister and the whole machinery of fhe
Government is at his disposal. Dr,
Lohia should not depend for formu-
lating policies for the country upon
what he considers to be bright young
'‘men in his entourage.

Sbri D. C, Sharma: There is no

room for bright young men in this
country,
Shri Asoimy Mehta: A great deal

bas been said against excise duties, It
’$ true that excise duties which yield-
ed a revenue of Rs. 67'5 crores in
1950-51 wi'l yield 1214 crores in 1967-
68. Half of this revenue comes from
new commoditics. We must pealise
the changes taking place in the struec-
ture of vur economy, Sccondly. there
have ty be excise duties because how
do vou go at dn these things® If
there is Hs. 250 or Rs. 300 crores rise
m national income, in a country like
India, how do you get at even a mar-
ginal rate of saving? We expect agri-
cultural production to double during
the current plan period. If that
happens, you wi'l not be able to mobi-
lis any considerable amount of savings
from the agricultura)l section., One of
the ways whereby you can mobilise
savings from them is through excise
duties. You cannot get away from
the excise duties. My friend Mr.
Dange says that every excise Juty ia
a call for a struggle, for a general
strike. If it is so, all that I can say is
thet he wi'l have to work for a con-
ti:;uuu.u. interrupted general strike in
this country, Because, excise duties
will be there and will come on. He
can be a super Trotskyite and work
for a permanent genersl strike.
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«f national honour compared to the
rest of us. But what iz the position?
There are in development, two traps
in which an economy gets caught:
one is the savings trap. Your invest-
ment requirements gre larger than
what you can save in your own eco-
nomy. Therefore, you try to augment
your savings by berrowing from out-
side. And the other is the foreign-
exchange trap. Your requirement of
foreign exchange in the period of
development is much greater than
what you cap earn by yourself, and
therefore, you have got to augment
your foreign exchange by getting
foreign-exchange loans from outside.
We are investing today 13 per cent
of our national income, while we are
saving only 10 per cent. The difference
nf 3 per cent comes from the loans
thal we are ralsing. The difference
betwecn our imports and our exports
is roughly of the order of Rz 800
crores, This foreign exchange gap
is covered by the loans that we¢ are
raising. This we are doing because
we arc conviteed that ac an  agri-
culturist takes credit in order to build
up his economy, as an industrialist
takes credit in order to bui'd up his
industry, as a businessman takes credit
In order to organise his business, it i=
to this country’s advantage to try to
get credits. We will pay them after a
period of time, but we cannot trans-
form our economy quickly enough un-
less we are willing to take this credit.
The minimum, the essential, eredits
have to be taken. 1 would weleome
the most careful scrutiny by this
House of the credits that we are
seeking, but merely to make a genera!
attack on forelgn credit is no good.
There js no ald because almost 97 to
98 ner cent of the sn-called forelgn
ald that we are getting as credit is 2
thing which we have repald. which we
are repaving and we shall be repaying
in the years to come.

Here again. therefore, the question
is would we like tn cut down our deve-
looment oroxramme. Would we ke
or are we orenared to srtep up our
awnhriz here and now so that we wi'l

be able to meet our foreign-exchange
requirements fully? How do we hope
to overcome the savings gap and the
foreign-exchange gapt It is amasing
that when the Finance Minister comes
forward to augment the savings in
the economy, he s shot at: at the
same time, he is being told, “push
forward your investment programme,
but do nothing to augment your sav-
ings and do not go In for foreign
credit.” If he comes forward to raise
the exports, it is sald, “why levy
excise duties?” Becausc he said, "I
have got to curtail consumption, in-
ternally, in order that the surpluses are
created for export” The moment he
does that, he is being shot down. And
he is also told. “under no circum=-
stances can you have foreign credit”
This is what 1 am unable to under-
stand, the sheer contradiction in whi¢h
hon, Members are Indulging, 1 would
submit, i not today, some other day.

when they will have the responsibility

of sitting on these Benches, these very
come home o

words of theirs will
roost, and this very contradiction will
ultimately tie a knot round thelr
necks. { Interruption),

The Indian cconomy is not yet fu'ly
developed; but it is not also under-
developed. We are as it were in the
mid-stage of development. ‘When a
eountry is at the mid-stage of deve-
lopment. there are many difficulties
and problems, that are pecullar to
that stage of the situation. For in-
stance, we have the capacities for
tabricating various kinds of equip-
ment, but there are people, hon. Mem-
bers of the House themselves, who
sometimes favour imvorted equip-
ment to indigenous equioment. Mem-
bers from a particular State—I do not
want 1o mention *hat State—came ta
us and said thev must ot the turbines
and the power n'ant from g particular
countrv, becauce the credits are avall-
able: the credite have heen tied up.
Why? Because then alone thev will
be sure af that power hein® available
at & narticular time, Tf thev depend
upon indigenous eauinment there wil
be some slipping back. Over and
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over again, we find this kind of con-
tradiction. The effort on the part of
the Government is that we move
ahead with our own indigenous equip-
ment everywhere, but certain credits
have been tied up; certain agreements
have been made during a period of
Yyears; there is a recession; inevitab'y
earlier agreements have to be honour-
ed. We find we are not able to take
full advantage of the capacities that
we have built up. But as we move
forward, increasingly we are going to
be dependent upon pur own resources,
In the next three years in iransport,
power and a number of other sectors.
we shall be completely self-re'iant.

One has 1o remember that as the
economic situation changes and as
development proceeds. cconomic poli-
cies also change. In the Soviet Union
far-reaching changes have been
brought about recently in the econo-
mic policy and even in the economic
philosophy itse'f, because at a parti-
cular stage of development, the earlier
policies become a strait-jacket. That
is what this Government has been
trying to do. Hon. members opposite
remain wedded to some kind of shib-
boleth and obsolete ideas. They do
not realise that the policies have to
conform to the stage of development.

1 was Quite happy to hear Mr. Dange
pleading to inject some kind of prag-
matism as far as the managers in the
pub’ic sector undertakings are con-
cerned, But I am surprised that the
same Mr. Dange js blessing today 163
gheraos in Calcutta, which are under-
mining, damaging in an irrevocable
manner, the morale of the managers.
You can do what you like to the
industrialists, the men of capital, but
in Caleutta it is the supervisors and
the managers whose authority. whose
goodwill is being undermined. Cal-
eutta wi'l soon be a place from
whare—whether there may be flight
capital or not. 1 do not know,—
wAll be ficht of managers and
Does Mr. Dange want
With his coneeption of prag-

E;?"
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matic approach, to managers, how can
he at the same time, be responsinie
for blessing the gheraos?

I am sorry Mr. Surendranath
Dwivedy is not here. He talkeg very
eloquently about the need for an
integrated incomes and prives policy.
Here is a recent ona
Framework for Income; and Prices
Policy. I would like to state that the
Government ig as vigilant in ths
matter as hon. members gpposite. But
may 1 invite his attention to the con-
clusions that this report has come to:
With your permission, Sir, 1 woula
like to read three or four sentences
out of this:

“Though the need for an incomes
policy has been under discussion in
most of the devcloped countries 1n
the last few years, hardly any
operationa' incomes policy has been
evolved in any country except the
Netherlands.

The general context for an in-
comes policy in Indla is different
from that in the developed coun-
tries.

The policy instruments have to be
different and more complex than In
the developeq countries. Incomes
policy has to be coordinated much
more effectively with other econo-
mic policies.”

This is a very complex problem. 1t is
eagy for Mr. Dwivedy to say, why
don’t you have an integrated Incomes-
and prices policy? We have been
carefully examining this problem ana
analysing it. We know it will take
considerable time before the various
pieces can be brought together and a
coherent coordinated po'lcy evolved.

Mr. Dwivedy was also very eloquestt
about the progress that Paldstan had
been making In the last five years.
But may I point out that Pakistan get
three times per capita forsigm -



be repeated. Fourthly, Pak-
at a stage of development
where we were earlier. Some of the
excitement we felt in our first plan
and a pari of the second plan, Pakis-
tan is feeling today. When she comes
to our stage of development, Pakis-
tan will experience the same difficul-
ties,

Bhri Piloo Mody: It will if you go
there. (laugher).

Shirf Asoka Mehta: That is not at all
a joke, I caninvite the attention of the
hon. members to a very valuable study
made by Prof. Edward Mason, who
is a Professor of Harward University,
who has been Economic Adviser to
Pakistan's planning authorities for a
long time. In this recent study, he has
compared the economic development
in Indis and Pakistan. You will find
that the conclusions I have quoted
here are bodily lifted from that re-
port. You can laugh at Asoka Mehta.
But the laugh will come back on you
when you find that this is what the
economic expert of Pakistan himself
has to say.

Bhri Pliop Mody: 400 million peo-
p'e are laughing at you, not merely
the members of the House.

630 hrs.

there was a deficit fnancing of over
Rs. 200 crores. We do not want that
to happen. Therefore, this year the
planned provision is likely to be in
the neighbourhood of Rs. 21 00 crores
less than last year as far as outlays
are <oncerned, but more than last
year as far as real resources are con-
cerned. The whole effort is to move
forward on the basis of real resources
we can mobilise,

He talked about the Finance Minis-
lter sharpening the razor 1o cut my
throat. May I point out that the
sharpening is being done by some-
what inexperienced gentlemen on the
other side, inexperienced in the use
of razor, Sir, Firstly, as the Economie
Survey has pointed out, Centre's reve-
nue in 1987-68 compared to normal
expectations are down by Rs. 400
crores. Why? Because there has
been 20 per cent decline for two years
in food production, in jute, in mesta,
in tobacco and in oilseeds. In various
directions our economy has suffered
a severc setback and the result is re-
flected in the finances of the Govern-
ment of India. Should we project
Rs. 400 crores in the remaining four
years of the Plan? The Finance Mi-
nister does not want me to do so, but
Dr. Lohia wants me to do so. Who is
sharpening the razor?

‘What has the Finance Minister said
in his Ecsnomic Survey? He has
said:

“Industrial output levels for the
later years of the Fourth Plan must
be planned on the basis of the hi;h-
er levels of agricultural production
that should be achiebed by then
and care should be taken to avoid
a hiatus in growth during those
years as a result of undue pessimism
based on current agricultural per-
formance.”

It is this undue pessimism to which
so many hon. Members have led
themselves to become victims. If we
are not finalising our Plans here and
now, it 1s because we want to be sure
thatvhﬂendommbar:oup:;
optimistic expectat we

also become victims of pessimism.
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That kind of very gccurate assessment
will be possible only after two or
three months, partly because we want
to see how u-ne tood situation develops
and how the agricultural production
develops, and partly because we want
to see what fiscal po'icies the seven-
teen Stae Governments in India are
going to follow,

The economy hus changed, There
s no getting away from the fact that
our structure of cconomy has changed.
We were producing machinery worth
Rs. 30 crores in 1950-51, today we
are producing Rs, 500 crores to Rs.
800 crores worth of machinery. By the
‘end of the Fourth Plan, given the
goodwill and co-operation of all con-
cerned, we will be in a position to
produce Rs. 1500 crores worth of
machinery. All talks of transforming
the economy ultimately depends upon
‘our ability to bring in new tools and
new techniques.

A lot has been saig about neglect of
irrigation. May I point out that ma-
Jjor and medium irrigation has added
14 million acres in the last sixteen
years, minor irrigation has added
'31.6 mil'ion acres in the last sixteen
years, in Uttar Pradesh and Bihar in
1986-67 more wells were energised
than in the previous fifteen years and
there is today a new tempo in all
these things.

Shri D. C. Sharma: If that is the
case, why is there food shortage in
the country (Imterruption)?

Shri Asoka Mehta: I would like to
point out, Sir that next year when we
diseuss the budget we will find that
our food production has increased
very significantly because the poten-
tial today is anything between 85
million to 100 'million tons and
there is no reason why that potential
cannot be realised. But I would like
to point out that the strategy of agri-
cultural deve’opment that the whole
House has endorsed involves that 80
million acres of land will produce by
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the end of the Fourth Plan 72 million
tons of foodgrains while 220 million
acres of land will produce only 48
mil'jon tons of foodgrains, hecause
these 80 million acres of land will
have all the combined inputs that
Professor Kabir talked about, There-
fore, it is necessary that one has to
have the appropriate fiscul policy, be-
cause otherwise benefits will remain
with those who own 80 million acres
and nothing will go to those who own
220 million acres. This transfer of in-
come has to take place and it can take
place only through proper fiscal policy,
which cannot exclude constant in-
crease. constant widening and cons-
tant diversification of excise duties. I
would, therefore, like to say that the
Government would like to support the
budget that the Finance Minister has
put forward, because he has brought
them forward in conformity with the
overall strategy that he has outlined
in Part A of the budget. It iz a mat-
ter of regret that the policy projected
has not been fu!ly examined so that
members could have come to the con-
clusion that what he has suggested is
in conformity with the needs and re-
quirements of our development.

1 would like to point out that to-
day we are giving Rs. 118 crores as
food subsidy. I hope and trust that
as the food situation improves this
subsidy will not be necessary and
these resources will be availab'e for
accelerating our further development
programmes.

I agree that there is need for vigil-
ance and there is need for correction
fn every direction. I recognise that
we have to improve our efficiency and
we have constantly to strive for eco~
nomy. All this advice given to wus
are welcome. They are necesskry.
But, at the same time, may I point cut
we can do all this it we move
forward wih confidence based upon
informed faith. ¢ the course is right-
ly set then members are walcomi
even to steel the ship. As the eap- -
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wash): Mr. Speaker, after 20 years
of political independence and after
three big Five Year Plans, still
India has not attained economic inde-
pendence. Though day in and day
out we are raising our wvoice against
monopoly and monopolists, it has ach-
jeved no purpose. This monopoly
has come into existence only by the
Inefficient licensing policy of this Go-
vernment. The economy of this
country is not controlled by the
Union Ministry or the Finance Minis-
ter of India but by a few groups, 75
big business groups of this country,
comprising 1.538 companies, and their
tota] assets come to Rs. 2605.95 crores.
After a'], this monopolv Is not unex-
pected, Tt was anticipated even by
the fathers of our Constitution. For
example, one blg business groun is
able to control almost all the indus-
trial products of this country.

T would 1fke to quote from the re-
port of Shri Hazarl—

“Except basic steel and power
generation, almost every kind of
industrial product capable of do-
megtle manufacture 13 covered in
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and yarn, heavy engineering,
steel, pig iron, tools, timber
ducts, newsprint and pipes and tu
but traditional industries like
sugar, vanaspati and paper are
no means ignored”

The empire of the Birlas is
than Asoka's empire and even n
din Khilji’s empire, Would you
to know the boundaries and extent of
the Birla empire?

“While West Bengal and Maha-
rashtra continue to be their prime

s§53

1

dhya Pradesh, Andhra, Rajasthan,
UP ang Gujarat, and are also de~
veloping interest in Assam, Madras,
Kerala, Punjab, Orissa and Bihar.
There is one project in Kashmir
(and the blank on the Birla map in
Mysore has been filled up of late by
the acquisition of a cement company
and a machine tool company).”

When I speak of Birla I take him
as a representative of the big busi-
ness groups. Birla for me inc'udes
Tatas, Dalmias, Jains, Singhanias ete.
This is how the Government is run-
ing this country.

After all, how dia this happen?
Why were these people alone prefer-
red in issuing Ticences? The reason is
simple. It was because they contri-
buted very liberal'y to the Congress
election fund. I am not talking in
the air; I can substantiate my
argument from the report of the
Monopolies Inquiry Commission. On
page 135 it has been categorically
stated—

“In faltness, we have to add
that some at least of the industri-
alists who appeared before us did
not seem to be quite happy
about these contributions.”

I mean, contributions to the election
fund of the Congress Party,
*“One member of the delegation

of the Indian Chamber of Com-
merce blurisd out a complaint
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[Shri G. Viswanathan]

that industrialists were compel-
led to make those contributions,
but that they got no return.”

What a shame on the Congress Party?

“The leader of the delegation
made the interesting modification
of his colleague’s statement by
saying that it was not compul-
sion, but persuasive pressure
that was responsible for much of
these contributions.”

Thig is how the Congress Party
was issuing licences only to these big
business groups and to no one else.
The money they contributed went to
the Congress fund and the licence was
issued to the parties. This is how
monopoly in this country has been
created.

The Finance Minister speaks of
price stability, He admits, rather
he confesses, that over a perind of
three years a 46 per cent rise in pri-
ces has taken place. To talk of price
stability in India is to talk of snakes
in Iceland. The Central Government
has so far done nothing to arrest the
prices or to hold the price-line. At
the same time they are not also wil-
ling to help those who arz taking
some steps in thiy direction. For
example, the Government of Madras
has very recently tarted giving sub-
sidised rice at a low price to the poor
people and to the down-trodden peo-
ple. They are givng 30 much sub-
sidy to the rice producers. They
expect rome help from the Central
Government but our Finance Minis-
ter is not generous enough to help
the Madras Government,

Now-a-days the Central Govern-
ment seems to be too aggressive. They
want to encroach upon the jurisdic-
tion of the State Governments. The
people now-a-days stand for decen-
tralisation of power and not for con-
centration. Very recently two Bills
were introduced in thiz House and
in the other House, namely, the
Central Indusirial Security Force
Rill and the Unlawful Activities Pre-
vention Bill. The Industrial Security

Genergl Budget-- JUNE 13, 1967

Force Bill is definitely within the
jurisdiction of the State Government.
but 1 am sure no Chief Minister was
non-Congress

bringing this measure. I would like
to state before this House that fede-
ralism must be kept up in this coun-
try at any cost.

The Finance Minister vften speaks
of restraint in public expenditure and
economising on Government expendi-
ture. I welcome his proposal to re-
duce the strength of ministries. But
at the same time I would like to ask
one question, When reducing the
strength of ministries, why cannot he
reduce the strength of ministers? we
have got ministers without portfolio;
they have no work. I am told that
the other ministers are afraid of these
ministers because they might steal
away some portfolio from them. These
ministries should be abolished imme-
diately. They have no work and
they should not be paid. I am re-
minded of the Finance Minister's
statement in the House the other day.

work any more and they should nut
be paid. ‘The same rules must be
applied to Ministers also.

The other day, we were Invited to
the Rashtrapati Bhavan, |
that palatial buillding for the
time and there I saw place
standing on either side and
was vacant and every
standing like g statue. In a poverty
stricken country like this,
not be any place for pomp and show.
This be immediately abolished.
All this criminal waste should go.

When we speak of econvmising ex-
penditure, the Finance Minigter
and
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I would like to remind the House
of an advertisement at the time
electiong in my place, Vellore.
theatres, slides were shown and
people were asked by the police
beware of counterfeit notes that were
in circulation, This one advertise-
ment is enough to show the incompe-
tence, the inefficiency and the im-
portance of this Government.

Again, the Finance Minister speaks
of lower-income groups in hig Bud-
get speech. He says:

“When real Income are eroded
by increases in the cost of living,
some compensation to the lower
income groups becomes not only
unavoidable but also necessary in
the interest of maintaining social

ang good industrial and

service relations.”

Let ug look at the taxes he has im-
posed. He has raised excise duty on
coffze and tea which, definitely goes
against the interest of the common
Amongst the cuts of Mr.

4438

“It is my expectation that in the
m-o!aluminium, rayon and ayn-
thetic fibre, it should be possible
for producers to absorb the increase
in excise duty without any increa-
se in the prices charged to con-
sumers.”

He goes on to say:

“In any event, producers ot
these producty will not be allowed
to increase their prices without
prior conslations with the Gov-
ernment.”

I would like to ask him how many
people have come to you, for prior
consultation as to whether to raise
the price or not, When hg rises
to read his Budget speech, the prices
go up throughout the country. No
merchant comes here for conulta-
tion with the Finance Minister or
with the Government of India.

Now, I would like to come to the
sensitive problem. rather one of the
unsolved problems of this country, the
language problem. Leaving apart
the ways and means of finding a
solution to this problem, the Ministers
often aggravate the problem by mak-
ing some sort of statements. Very
recently, a Minister of State has
made a siatement which has evoked
so much criticism and anger through-
out the country. I would like to
read the editorial of The Hindu of
April 21, 1967. It says!

It is amazing that a person hold-
ing the position of Union Minister

eg E

efforts for the all-round
ment and progress of Hindi,
national language of India™.
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An hom Member: What s wrong
in that?

Bhri G. Viswansthan: He says that
Hindi {s the national language of India.

happens to the other languages? What
happens to Telugu, Kannada, Malaya-
lam and other languagest Are they
not the national languages of this
country? I can understand the love
for one’s own mother-tongue; I can
appreciats the love for one’s own mo-
er-tongue, but at the same time I
would like to remind this House that
the other languages must also be con-
When you speak of Hindi as
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Mr. Speaker: Order, order. Please
allow him to speak.

Shrj G. Viswanathan: The Govern-
ment of India has recognised English
as the aasociate official language of this
country under the Official Languages
Act, 1963. Again, the Union Govern-
ment has accepted, and all the State
Governments have accepted, the three-
language formule. According to the
ther-language formula, English should
be studied in every school throughout
India, whether it iz a Hindi ares or
a non-Hindi area. The Minigter must
be aware of this Resolution. How can
he make such an absurd statement cal.
ling that &« war should be waged
against English?

When I speak for English, it does
Dot mean that I stand for English; I
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stand for my own mother-tongus.
When you are in favour of
mother-tongeu to be the national
guage and official language of
why ean’t T? Will you accept Tamil

;

languages are national languages.

all the 14 or 15 languages as the offi-
cial languages and not only Hindi or
English. 1 stand for all the languages;
all the languages should be given
equal opportunity in this House. The
other day, when Mrs. Tarkeshwari
Sinha began her speech In English
some hon.members wanted herto
speak in Hindl and
she did 80, I appreciate
that. Am I not entitled to speak in my
mother-tongue? Am I not entitled to
be heard and under-stood by other
people? So long as simultaneous trans-
lation in all other languages is not
made in this House, we are put at a
very disadvantageous position. When 1
plead for English, it is not that I love
English; I plead for English because
English confers no undue advantage
on anybody, but Hindi confers undue
advantage on a particular section of
the society. This is complete discriml.
nation. We want that English should
be continued until all the national
languages of India are accepted ag the
official languages of India.

Mr. Speeker: He may come to the
Budget now.

Shri G. Viswanathan: 1 welcome the
UPSC's proposal that all the 14 or IS
languages will be the medium of exa-



! find that a new tendency has crept
in in this House recently, which has

Lhe economic condition of the country
today? Let us not forget that the
prices have risen by nearly 46 per cent
during the last three years. Let us

Let us not forget
has been accepted as a universal fal-
lure, Let us not forget also that there
have been two great wars om our
frontiers, which have depleted our
resources to a great extent and which
have forced us to increase our nations]
expenditure on defence from Ra. 300
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[Shrimati Sushila Rohatgi]

Shri Piloo Mody would also agree
with me that this was the best budget
that could have been brought for-
ward.

Bhri Plloo Mody: I do not agree.

Shrimati Sushila Rohatgi: I realise
that we have socialistic goals and we
have socia istic dreams, and those
dreams can only come true when we
take some drastic steps, and apply
some drastic cuts,

The hon. Finance Minister has called
a halt to deficit financing in his speech.
I take this to be 3 very strong and a
very bold step. I think that we have
reached the take-off stage of the
economy, and from this, it would be
easy to heal all the wounds in our
economy; it wil be easler for us to
stabilise our economy and it will be
casier for us, once we have diagnosed
all the maladies in our economie
hody-politic, to sit down coolly and
calmly and give our budget a con-
valescent stage. Aftcr that is done,
it will be easier for us to take off and
to soar in the winds of a'l those
dreams of socialistic pattern that we
have had, and I think that within a
couple of years or three years we
would be in a position to raise the
standard of living of the people, I
would certainly like to congratulate
the Finance Minister on this.

But I have no doubt that this budget
is conspicuous in certain ways; it is
production-oriented; it encourages ex-
ports and so on. But it has something
to miss in it also, and that? I am
afraid, is this. It is conspicuous by
the presence of the federa' structure
of our Constitution.

17 hrs,

-1 personally feel that the budget
must also mirror the politically chang-
ing times. Today for the first time
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after the elections, we find that nearly
50 per cent of the States are governed
by non-Congress governments, So far
the Centra] and State Governments
had the same party in power. Whatever
P an was made was formulated by the
Planning Commission and funds were
allotted by the Finance Commission;
the plans were taken up and, as a
matter of fact, they were implement-
ed by the States. But today in the
changed context, I feel that this
federal structure makes it necessary
for us to see, when the Constitution
does not authorise, does not make it
obligatory on the States to carry out
the plans made by the Centre, whe-
ther it would be incumbent upon the
States to fo'low the plans laid down
by the Planning Commission. I would
like this point to be studied. Today
the Central Government cannot ask
any State Government to levy any
tax; it cannot force any State to
abolish any tax. In the present con-
text, with many of the States Gov-
ernments, as In Bihar, West Bengal
and UP, trying to gain popularity of
the public, by their decision not to
impose any further taxation on the
people, by their decision a'so to ralse
the dearness allowance—in UP I know
this would cost about Rs, 10 crores—,
how are they going to implement the
Plans?

the Planning Commission must con-
sider this point whether the plans
which it draws are going to be follow-
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in for the plans of development in the
State concerned. We must consider
how far can the Central Government
impose taxation on the people in
general to help a particular State,

Secondly, I would like to point out
that in the allocation of Central pro-
jects also in States, there hag been a
little discrimination. In the first two
Plans, UP had no central project what-
soever. In the Third Plan, we had
four project. Apart fromm the natural
potentialities and natural resources in
a State, this must be linked up with
another consideration. I would also
suggest that the backward condition
of the State and the population of
the State should glso be taken intp ac-
count. I would make & humble re-
quest that UP, which has nearly 17
per cent of the total population of
the country, and which hag been given
only @ per cent of the total Central
projects, should, in consideration of
its backward economy and backward
condition, be given a little more pre-
ferential treatment in order that all
the States in the country may come at
par in the matter of development, so
that States like Madras, Bengal and
Bombay are not allowed to forge a-
head leaving others behind. Therefore,
1 would suggest that all these factors
should be taken into consideration.
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into calculation in the matter of allo-
cation of projects.

Then there is another factor. Though
it has been a very good budget—and
my challenge is still there—I would
like to see corrected certain small
factors which go a long way in irri-
tating minor and small scale indus-
tries. I would take the case of the
drug industry, There has been a price
freeze in the drug industry. As a
result, medium scale and small scale
units have found it very very difficult
to compete with the big units which
have collaboration with foreign firms
which operate in India. If it had been
linked with some freeze on the raw
materials it might have been easier for
them to compete with them, but this
policy of only fixing a ceiling on their
price I a step towards exterminating
and killing the indigenous drug indus-
try. I would also like to point out
that that this matter should be taken
into consideration because it has been
the avowed policy of the Government,
from time to time the Government has
declared so, to encourage indigenous
industry and give it all sorts of incen-
tives. If the Government wants to
carry this out, it must see that these
small matters are mended in time.

This budget is trying to give incen-
tive to various industries in the form
of loans and concessions gnd in so
many other ways. It is a very com-
mendable step, but I often find
that people have to worry about the
bi'ls which are pending in the name
of the Government, both at the Centre
and in the States. I dp not understand
thig incompatibility of the Government
extending support in the name of
loans on the one side, while it depri-
vet these firms of their legitimate
dueg from Government in the form of
bills. These little things should be
mended in time,

The most Important problem which
faces us today is food shortage. I am
glad that Government is aware of it
and is giving it top priority, but I am
afraid that the sense of urgency I
still missing. T would like this food

_ shortage to be tackled on a war foot-
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ing. It there is only a 8 to 10 par cent
shortage, it can be easily combated
either by austerity or stopping wastage
of any kind, I would not only appeal
to all the members of the House, to
all the housewives of the country, to
everybody concerned, that food is
a vital necessity, and the more we go
on begging, it on'y disgraces the
House and the country, it only humi-
liates us, but I would glso venture to
suggest that just as we are trying to
link the country through a network
of airways, the Government should
provide a network of waterways.
Every farmer should be provided with
cheap, if possible even free, water. I
think our farmer has the potcntlality
of producing much more than he is
doing now,

For instance, gugar is the chief
industry in Xanpur. I have talked to
the people there, and I find that the
research carried on in the Central
Sugar Institute, Kanpur, indicates that
if they are able to provide B to 9 per
cent irrigation more there, the sugar
yield iz much more. As against that,
we find that because of the inadequacy
of water, our main industry, the
sugar indusiry, is going away from
U.P. to the South.

Therefore, I would beg the Finance
Minister to cut down the trimmings
of administration. I would even sug-
gest that, ss we have a phased plan,
we shou'd also have a phased plan for
cutting down the administrative ex-
penditure. T am told the admunistra-
tive expenditure is nearly 30 to 35
per cent, It is for him to state the
veracity of that. Anyway, we have
no right to spend so much on our ad-
ministrative expenditure alone. I am
sure that if the Government makes a
cocl, collected programme, in a phased
manner, without retrenching people
siraightway in the present economic
crisis but without extending recruit-
ment any further, streamlines the ad-
ministration fu'ly, it can make a start
and realise, how much expenditure
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it

if we have to wait for a

I am sure Water expenditure can
cut down and can be utilised for irri-
“ﬂoapu;polﬂ.‘m“‘.mu the
primary necessity of the day.

I have been told by some peopla that
this fad for felling down trees had
told very heavily on our economy
today. There has been a tendeocy
go back to afforestation, but
damage is being caused, and
peop € say that that the system of
afforestation must be speeded up, and
there should be a directive given by
the Centre that all such
should be encouraged and anything
which boosts produciion should be
given every incentive. There are
cortain areas and I would specify the
area round Jhansi, the Rohikand

iy exiremely good. Peaple have sub-
miited official reports that, if irriga-
tion facilities ar: provided, that area
alone would be able to provide suffi-
cient food for the entire State of
U.P. ] would request the Finance
Minister to go into that. Medium irri-
gation and aegricultural production
should ba given top priority,

There is stagnation in the textile
ndustry in U.P. as in other parts
also. When the companies in UK
faced a crisis sometime back, they

can be cut down in due course,
yaar
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for detalls sbout this place and If
possible to make this a cultivable land.
About a lakh of acrea or two lakha
of acres in U.P. alone could thus be
brought to cultivation. In the pre-

sent crisis every acre of land mat-
ters,

There is a craze to industrialise
the cities, Agriculture and industry
must g0 together, I do not under-
stand why industries must be located
in lands which give a good harvest,
1 would even say that the grow more
food campaign can be compatible
with greater industrialisation only if
good lands are not destroyed for
building new constructions for indus-
tries, With these words, I thank you,
Sir.

8hri Bequeira (Goa, Daman and
Diu): Mr. Speaker, Sir, on page 123
of the Defence Services Estimates
for 18967-68, it says that one of the
canons of financial property is that
every public officer should exercise
the same vigilance In respect of
expenditure incurred from Govern-
ment revenues, as a person of ordi-
nary prudence would exercise in res-
pect of the expendilure of his own
money.

The revenue expenditure as per-
centage of net national output has
gone up from 4.42 per cent in 1953-56
to 584 per cent in 1960-81 and to
9.03 per cent in 1964-65 and in abso-
lute terms it has increased in 1967-68
by 48.66 per cent over 1964-65. When
that is so and when the appropria-
tion of people’s money through taxa~
tion as percentage of net na'lonal out-
put, has increased from 4.42 per cent
in 1055.58 to 5.16 per cent in 1960-61
and to 7.81 per cent in 1964-65; in
sbsolute terms in 1967-68, this year,
83 per cent over 1964-63, I submit
that this canon is not only not being
followed but it is being trampled
upon,
The

service organisation has
self-servicing organisation.
I the. intention s to tax the rich, to
I bave no gquarrel, But

i
£
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when it is to tax everybody, to sup-
port the Government and perpetuate
a Parkinson's paradise, 1 think some-
thing should be done about it

Almost everytime, at budget time,
everyone agrees that something must
be done, but everytime, we are told
because of the difficult economic
situation, we must be careful, and
nothing ig done, and the situation
keeps getting worse and worse every
time. 1 submit that there is need for
a change in approach and in perfor-
mance right now; I haye tried to
place myself in the ynexcised shoes
of the hon. Finance Minister and to

ask mysell what I would do in this
situation,

To the hon. Minister, 1 offer the
conclusions that I have reached, as
my humble sugges.ions for consider=
able improvement. I belive that any
over staffed organisation is in efficient.
I believe that to put through a crash
programme, you need an efficient
organisation. I belleve that when
there is slight, just slight understaff-
ing, everyone tries g little harder,
works a little more. 1 would, there-
fora, insist upon a ban on further
recruitment in Government. I would
suggest an age-limit of 50 in Govern-
ment service, and insist on the enforce-
ment of this limit, I would thus
infuse fresh blood, fresh thinking into
all cadres of the Government; unlike
the hon. Minister of Planning I like
bright young men. I believe that we
must cut costs, I believe that difficult
situations call for a change from
complacency to dynamism,

I would start with revenue expendi-
ture: I would cut unilaterally, mildly
drastically four per cent from every
demand except debt services, That
would give me Rs. B87.04 crores: I
would relain in reserve two per cent;
that gives Rs. 4352 crores, I would
to tell each Ministry, in each Btate, I
have only cut four per cent, and I
expect you do all that you have plan-
ned. Ihave Rs. 43.52 crores in reserve
and I will judge you, your effciency
by your ability to stay away. Ivoﬂ‘
make dishursements from my reserwe
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[Shri Sequeira]
fund subject to my personal ssnction.
I would judge my own efficiency by
my ability to carry all of it into the
next budget. I would be left with
Rs, 43.52 crores to use effectively.

1 believe in the social control of all
enterprises through the people and not
Government which is a bad manager,
through exercise of consumer prefer-
ence and investment by the people in
equities. I would therefore place addi-
tional purchasing power in the hands
of the people, I would exempt all
earnings up to Rs. 12,500 per year from
income-tax, That would come to
Rs. 30 crores; I would exempt all ear-
ings from Rs. 12,501 to Rs. 30,000 a
year from special surcharge; that
comes to Rs. 3.75 crores. 1 would give
a relief of 15 per cent on total tax
payable on all earnings between
Rs. 12,501 and Rs. 30,000; that comes
to Ra. § crores. I would give a relief
of 10 per cent on all earnings between
Rs. 30,000 and Rs. 50,000 a year; that
gives Rs, 5.10 crores. ] would give a
relief of five per cent on all earnings
between Rs. 50,001 and Rs, 1 lakh: that
gives Rs, 3.10 crores. Total Rs. 50.95
crores. By doing this, I would have
placed Rs. 50.85 crores of additional
purchasing power in the hands of
1,230,000 people and added to the sav-
ings and investment by the people in
equity. I would have at least 941,264
less mssessments to make. I would
have probably 5,832 spare assessing
officers in the income-tax department,
whom I would send to public enter-
prises as economic inspectors to get at
least the same gross profit margins as
they demand from private sector in
their assessment.

1 would be left with a small deficit
of Rs. 743 crores. I would go to my
capital disbursements and apply the
same standard and the same system.
On Rs. 833 crores, I would cut 4 per
i.e, Rs. 3732 crores. 1 would
2 per cent, i.e. Rs. 18.66 crores.
d add this to the reserve fund
43.32 crores to get Ra, 62.18
in reserve. I would use the
2 per cent to offset the deficit of
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Ra. 743 crores and I would be left
with Rs. 11.33 crores.

1 would now turn to excise, which
is the main burden of taxation on all
people. I believe that any tax that
adds to the cost of necessities of com-
mon people should be cast aside, in
favour of taxes on luxuries of some or
even all people. From my budget pro-
posals, I would forget about additional
excise on coffee and tea, footwear and,
cotton textiles. 1 would set aside for
the present the proposals I had made
on motor spirit, petrol and lubricants
and cigarettes. The loss of revenue
would be Rs. 73.08 crores. 1 would
then remove completely the basic ex-
cise duty on tea, coffee, vegetable
oils and fats, soaps, cotton fabrics, cot-
ton yarn, woollen fabries, woollen
yarn, kerosense, medicines and the
additional duty on textiles. The loss
in revenue would be Rs. 216.12 crores.
The total loss in revenue would be
Rs. 280.12 crores,

I would then double the basic excise
duty on tobacco, motor spirit, refri-
gerators and air-conditioners and 1
would charge 50 per cent more on
non-specified petroleum products, 1
would trople basic duty on motor cars,
not including trucks, and cosmetics
and cigars and cigarettes.

An hon. Member:
liquor?

Shri Sequeira: That is a state ub-
ject; that is not taxed by the centre.

The gain in revenue would be Re.
200.96 crores. With these proposals, I
would have not only arrested but
reversed the rise in prices on some
very essential commodities. I
have taken Rs, 200 crores from
and put Rs. 280 crores into the
of many millions. I would still be
with a net surplug in excise of Rs. 1.
crores,

1 believe that decisions are
sound when based on well
med statistics of recent vintage,
would spend all of the Rs. 1.79 crores
in equipment to process my data snd
qualified man on contract, not servies,

What about
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taxation; or, I might use them to offset
a rise in price of sugar when the
sugurcane price goes up.

Having done this, in my budget pro-
posals, I would try and set in motion
a series of examinations into various
aspects of government collections and

spending.

An hon, Member: Is it a parallel
budget?

Shri Sequeira: These are my sugges-
tions.

Mr. Speaker: Allow him 10 make a
budget. Do not interrupt him. He is
getting treined in the preparation of
a budget.

Shri 8. 8. Kothari (Mandsaur): He
and the Planning Minister should sit

together.

Shri Bequeira: Of my tax revenue,
customs, excise and corporation and
income tax provide me with 98.06 per
cent of the revenue &nd it cost me 1.22
per cent of the revenue collected on
collection charges. All the remaining
charges like entate, wealth, expendi-
ture, gift, land revenue, state excise,
vehicles, sales tax, other taxes, stamps

‘Shiv Sena’
(HAH. Dis.) e

the other day when I asked for infor-
mation, that these arrears have not
been classified into income ranges or
types of assessees. How are you going
to collect if you do not know from
where to collect.

8hri Umanath: It is not meant for
collection.

sarl Sequelrs: A iarge part of our
expenditure today is on defence. We
are building massive defence establish-
ment which is an expensive proposi-
tion, Have we considered whether
we should build a smaller establish-
ment, & smaller permanent cadre
where the officer to rank ratio is much
higher than now with a large and
cheaper part-time para-military back-
ing?

On irrigation, why did it take so
long to realise that surface water
dries up with any drought and sub-
soil water never dries?

Mr. Speaker: The hon. Member
has to conclude in another two
minutes,

Shri Sequelra: Sir, 1 offer these
observations to the hon. Finance
Minister as humble suggestions and
1 request his careful consideration.
I would like to give him one point-
ed reminder. The generation for
whom we were told we are suffer-
ing, the ones who would benefit
from our suffering, are already here.
They were born in free India, they
are growing in free India, They
want better lives for themselves,
not for their children. Time, 8ir,
is no longer on our side.

17.29 hrs.

“SHIV SENA*"

Shrimatl Suseels Gopalan (Ambala-
puzha): My Speaker, Sir, Bhiv Sena
was organised during the last general
elections. It has a political motive.
Throughout the election period they
were terro-izing the people in a cer-
tain area. It was published in the
papers that even the Home Minister
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iSbrimati Sushila Gopalan)

of Maharashira was that
orgamsation, The attitude of the Gov-
ernment also shows that this was
correct. Whatever they may say, the
lives of people there were at gtake
not only for one day. but for months
together., The same thing tollowed
in the recent by-elections also, Two
boys were murdered; one was a Pun-
jabi boy studying in a college and
another was a Malayalee, Hundreds
of people got injured and the whole
of Chembur was burnt. Yet, the
Maharashtra Government did not
come forwa:d to safeguard the in-
terests of the people who were stay-
ing there. If the State Government
did not take any step, our Home
Minister, who happens to be a promi-
nent pessonalityy in  Maharashtra,
could have gone there, intervened in
the situstion and saved the lives and
property of the people who were stay-
ing there. But nothing was done and
it is still conmtinuing in that part of
the country. The situation is so ex-
plogive that even a newspaper like
The Indian Expres; was forced to
write an editorial entitled Political
Thuggery' which says:

“Whatever the reactions might
be to Mr, Krishna Menon's sccond
successive defeat in the parlia-

organisation known as the Shiva
Sena must disturb all responsible
cltizens, irrespective of their
political affiliations, This group
of political goondas had already
made itself notorious prior to and
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terrovise a large part of the
electorate. We hold no brief for

the ugly activities of the Shiv
Sena against a political cpponent

who also happens to be a Bouth
Indian.

Sooner or later such acquies-
sence in lawlessness must boome-
rang on those who weakly allow
this type of narrow chauvinism
to manifest and gssert itself. The
cry of Maharashira for the
Marathas may, for all we know,
be confined exclusively to the
Shiv Sena. It so, the Govern-
ment of Maharashtra should not
only unequivocally denounce such
political thuggery but should taxe
steps to see that its fountainhead
ig not allowed to function.

A gimi ar responsibility devolves
on the Union Home Minister, both
because of the office he holds at
the Centre but also because of
his predomunant {nfuence in Maha-
zashtra. Tne Shiv Sena's
Fascism neeas to be sternly curb-
ed. Eise we might scon have
Maharasntras Shiv Sena emulat-
ing rutiers S, 8, and like the
Fuenrer’s dream of Lebensraum
(living space) demanding that
India should be merged in Maha-
rashtra.”

This was published in the Imdian ex-
press but nothing was done by the
Home Minister. When on a previous
occasion we were talking in
House about gheracs in Bengal
Home Minister was thundering
the House about his duty

the Constitution. Now
did thig duty to wphold

!
:
!
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where doeg his duty to uphold the
Constitution go? When introducing
the Unlawfu] Activities Aet in this
Parliament, our Home Minister was
telling us about national integration.
To preserve that national integration
he wanted that law to be passed. But
1 ask you, when a certain section of
the people were terrorised and mur-
dered and when life was impossible
in a part of our country, why did
that nationa] Integration not come in?
Where did our Home Minister go at
that time?

So, mccording to them the law and
order problem arises only when there
ig some risk for them, Everything is
under that, whatever they do. They
are not bothered about what is hap-
pening in the country. When the
prese;vation of the interest of the
working class is there, the Central
Government will come in the open
against them but when there is
something to preserve the right of
a politica] party nothing will be done.

Then, this thing was going on for
the last go many months. Not for a
day but for months together it was
going on. And what dig the Central
Government do in order to prevent
these things?

1 would like to draw the attention
of the Minister to the fact that re-
cently in Bangalore there was a de-
monstration agsinst the Shiy Sena
I it continues like this, some other
thing will come up Recently In
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Bengal we have seen that thers was
some conflict against the Punjabia.
1 would like to draw the attention of
the House to the way the Bengal
Government, a non-Cong:ess govern-
ment, dealt with that problem. When
that troubls arose, the ministers went
themselves at the risk of their lives
to the spot, talked to the people, walk-
ed with the people and tried to pre-
serve peace. Why did not our minist-
ers do that when this thing took place?
Because they knew that it was for
their political ends. But i such kind of
Shiv Senas are going to dominate our
country, 1 think, the future of our
country will be sad.

1 wag a student in 1047 but I still
remember that for the rights of the
minorities Mahatma Gandhi walked
in the streets of Noakhali at the risk
of his life. But the followers of
Mahatma Gandhl are dealing with
such problems in such a callous man-
ner. 1 allege that the Home Minis-
ter himself has nursed this organisa-
tion; otherwise, he wou'd have come
out in the open and told them not to
do this. Their own party’s, the Con-
gress Party’s ministry is ruling there.

I know, the real issue behind this
is that there is unemployment in
Maharashtra. Poor people are there
and they want to divert their atten-
tion. They are saying that these
South Indians, Punjabis, Bengalis
who are coming here are responsible
for all these things. They want
to divert their attention; other-
wise, they will fight for bonus and
for their rights. Bo, in order to divert
their attention they are creating wuch
oganisations. If they carry on like
this, T think, this organisaticn in the
near future will be the liquidation
committce of the already shattered
Congress empire in India.

Mr. Speaker: There are a number
of people who would like to put
questions—not one or two but the
names written here before the chits
ceme are 7 or § end now a number
of chits have come. It is an important
question. I agree. but we have to
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[Mr. Speaker]
finish it in half an hour, Therefore,
I will call them in the order in
which the names have come to me.

Shri V. Krishmamoorthi (Cudda-
lore): The Shiv Sena is styled as
Shivaji Sena. I am really sorry that
it is called Shivaji Sena. It will be
a disgrace to the great patriot
Shivaji. This Shiv Sena was founded
on linguistic chauvinism.

An hon. Member; Chavanism!

Shri V. Krishnamoorthi: I did not
say ‘Chavanism’..... (Interruption).
The followers of Mr, Thackre, who is
the neo-crusader of Maharashtra, who
has the neo-fascist ideclogy in the
cause of protecting Maharastrians,
have looted hundreds of shops, have
set fire to hundreds of houses and
have beaten several thousands of
pecple during the last elections. I
would like to ask the Home Minister
what the Central Government has
done about this problem. It is really
a delicate problem for the people of
the non-Congress States. What has
the Central Government done about
it?

The Constitution proclaims, under
Article 19, that every citizen has got
a right to move freely throughout the
territory of India and to practise any
profession of his choice. But here is
Shiv Sena which has got thousands of
peocp's who are violating the Consti-
tution,

Mr. Bpeaker: No speech please.

Shri V. Krishnamoorihi: This is
only a preface to my question.

I am really ashamed to say that,
when his attention was drawn to this
by some pressmen, our Finance Minis-
ter who unfortunately, happens to be
the Deputy Prime Minister also, in-
stead of condemning Shiv Sena acti-
vities in Bombay had chosen to
equate it with DMK, in Madras. We

are really ashamed to may that. 1
would like to point out that in Madras
State, which is now administered by
the D. M. K. Government, when Hindi
agitation was prevalent

Madras State—you know, Bir, better
that there is a north-Indian commu-
nity in Madras City in a place known
as Sowcarpet—not even a single inci-
dent happened against any north-
Indian community. We have got Maha-
rashtrians in Tanjore also. Mr. Cha-
van cannot cite even a single incident
against that community. But the
Finance Minhter and the Deputy
Prime Minister is equating DMK,
with Shiv Sena. But our Home Minis-
ter, instead of utilising his executive
powers against this, utilises article 288
to suppress gheraos—we are not at all
against it. What is he doing about
this? It is his own State of Maharash-
tra. I do not know whether he is be-
hind Shiv SBena. Why is he not utilising
his powers to tondemn it? He has
brought forward a Bill called the Un-
lawful Activities (Prevention) Bill
Will he bring forward a Bill to sup-
press Shiv Sena? There are now many
non-Congress Governments. It s a
problem for the non-Congress Govern-
ments. The time will come when no
citizen will be safe in any State. If
such a thing happens either in Bom
bay or in Calcutta, if such a thing is
allowed to happen, it will have its se-
rious repercussions.

seqd it so far. Why is he keeping quiet
for such a long time? Why is he not
taking steps against

this

Mr. Speaker: If each

makes 3 speach, it will be diffieult for

me. The Minister will take about 10

minutes. Only question should be
Shrl Sreedharan.

%

Shri R. D, Bhanfare (Bombay
Central): Sir, I come from Bombay. 1

know the facts and I want to gisle
them, S
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Mr. Spssker: Unless you have urmun-ueumuq-
given notice earlier to put a question, speech. That is no use. In that case, I
1 cannot call you. The Home Minister will be allowing only questions and
himsel? will give the facts. the Home Minister will not be able to

reply and 1 may have to adjourn the

oft et vow wrew  (arooeft) . Mouse.

qi e Wi e AT gW W ot
T %R o Oy A6y wnfed o
(Interruptions)

Mr. Bpeaker: May I request you to
sit down? You are not helping the de-
bate. It is not a question of Maha-
rashtra or Bombay. It is a question of
some half-an-hour discussion and the
time is limited. The Minister is there
to reply to it. Those hon. Members
who have given notice earlier for
asking a question will only be given
a chance. The first Member makes a
speech, takes about 10 minutes, and
others will only put questions. I
anyone says that he comes from
Maharashtra or West Bengal, I cannot
allow him.

An bhon. Member: Then, only one
side will be heard.

Mr. Speaker: There are no side
here. Whoever has given notice of it
will be allowed to put a question.

Shri R. D, Bhandare: 1 want to ask
a Question.

Mr. Speaker: I have asked him to
sit down. ] can not allow him. He

has not given any notice.

Shri Tulshidas Jadhav: On a point of
order. When you have Ppermitted
only questions to be asked is it per-
missible to make speeches?

Mr. Speaker: He may please sit
down. I have calleg Mr. Sreedharan.

revealed beyond any shadow of doubt
that this is a symptom of 5 disemse
(Imterruptions) which has eaten into
the vitals of the body politic of this

Tountry,

Maharashtra are behind ft.
ruptions)

Shri Tulshidas Jadhav; On a point
of order.

Skri A. Hreedbaran: The p-ople
of South India are living . . .

Shri Tulshidas Jadhav: I
ing on & point of order.

am stand-

Mr. Speaker: How many points
of order will he raise? He may please
sit down. I can understand hig rising
on & point of order once, but not 0
many times.

Shri Tulshidas Jadhav: He was

saying that the majority of the people
of Maharashtra were behind It.

Mr. Speaker: Order, order,

8hri A. Sreedharan: I would like
to ask the Home Minister whether
the Goverrment of India would cons-
titute & Committee to probe into the
activities of Shiv Sena, whether he
will refute the gtatement which is
attributed to him. in which he is re-
ported to have said that by curtailing
the rights of SBhiv Sena he will be
curtailing the rights of people of
Maharashtra.

the question of any political party
here, but it has

dise the
ing with the Resolutions that hm
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Mr. Speaker: He ask his
question. -

An hon, Member: I would like to
ask & question.

Mr. Bpeaker: No, no.
had given notice.

Shri K. Lakkappa: I am asking
a straight question. Resolutions have
bzen passed by almost all the par-
ties. For example, in my own State,
the Vice President of the Congress
has been brutally beaten by Shiv
Sena. That aspect has been taken
into consideration and they have
passed a Resolution condemning the
activities of Shiy Sena. It is not
only in own  State, but it is
there is every State. We fecl that
there is every jeopardy to our Cons-
titution. The integrity of the whole
of India has been threatened by this
kind of aclivities of Shiv Sena. We
would like to know whether this
 Government is going to investigate
and prob deep into the mystic mean-
ing of the unlawfu] activities of Shiv
Sena and set it right and what is the
reaction of the Home Minister, who
is expected to, and Bhiv Scna is

I wish he

blessed by him (Interrup-
tions)
Mr. Bpeaker: Order, order. The

notice has been given by Mrs. Suseela
Gopalan under rule 55(2) and a num-
ber of others like Mr. Lakkappa have
given notice under rule 55(5). I wish
the Cogressmen had alsp given notice
and if they had given notice, cer-
tainly I would have allowed them to
ask questions. There are still half a
dazen people who have given notice
on this question, If I do not give an
opportunity to the persons who have
given notice, then I will be unfair to
them,

An hon. Member: On a point of

Mr, Speaker;: I do not want to
hear his points of order. His points

hereafter he may not catch my eye
at all.

It is not a Question of Maharash-
tra or Msharashtrians. It is a ques-
rﬁndhywmhon.llmbﬂ

fact. This relates to something

lnBo mbay. It may be relating to a
Maharastrian or a Telugu man or
a Kannadigs. Why should hon. Mem-
bers take it in that light? Why should
they take it in a linguistic way?
Here is the Home Minister who Is
prepared to reply and he knows every
detail of it. Therefore, there iz no
reason for any excitement at all
There is no need for anvbody to
get excited in this House. If there
is some thing wrong somewhers,
naturally, the Home Minlster will take
action and he will set things right.
Now, I would call the Home Minister.

...-E

Shri E. K. Nayanar (Palghat): We
have also given names.

Mr. Speaker: There are only 7 more
minutes left now. If I have to call the
other hon. Members who have given
their names, then there would be no
time for the Home Minister to reply.
Therefore, I would now ask the Home
Minister to reply. Instead of hon.
Members trying to repeat the same
arguments, may I request the Home
Minister now to give his reply?

Some hon, Members rose—

Mr. Speaker: There are still
about five names more. If I call all
of them, they would take about 10
minu‘es and there will be no time
for the reply of the Home Minister.
I have still got the names of Shri
C. K. Chakrapani, Shri E K
Nayanar, Shri P. Gopalan and
Shri 8. Kandappan.

Some hon. Members: There are
other names also.

Mr., Speaker: Yes, those names
have been bundled up and they are
here. But I am mentioning only
the names of those Members who
have given notice under rule BS (8).
It will serve no purpose mow it I
were to call thesa hon. IMembers.
8o, I would request the Home Minis-
ter to reply.
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Shri P. Gopalan (Tellicherry): Shri Vasndevan Nalr (Permade):

May I just ask nne question?

Mr. Speaker: There are five
others whom T have to call, If 1
¢al]l the hon. Member, T have to call
the others also. But there is no
time. 8o, I would request the Home
Minister now tn reply.

The Minister of Home Affairs (Shri
¥. B. Chavan): 1 am indeed grateful
tn Shrimati Suseela Gopalan and
others who have given me this oppor-
tunity to explain the Governments
point of wview in this matter. Just
as everyone of us in the present con-
ditions of India has o he horn in
«ome linguistic group or in =ome
rerion or the other, T have had the
privilege to have heen horp in
Maharashtra and of belonging 0 the
Marathi Ianguage proup. But I do
not think that anybody should frown
on this particular fact

Shrl Manoharan (Madras North):
We are proud ol that.

Shri ¥, B, Chavan:
hear it. We are all barn in cerfain
linguistic ~roups. As somebndy is
born in the Tamil group, ar Tolueu
group, I have been born in the
Marathi group, and 1 am trying to
serve my conuntry in my humble
way,

I am glad to

Unfortunately, the conditions in the
country today are full ot regionalism
and linguism and some poison is
comig out of it. Shivsena iz the
Tesult of it. I quite concedc that
thing especially. But I must say one
thing before 1 make a statement; 1
have brought something written and
T would like to read it out. But be-
fore doing that. T would like to say
that the allegations made against me
or the Government nf Maharashtra
sre very upfair, Again, T must sav
that te say that Shivsena represents
the entire people of Maharashtra is

“:*-t hon. Mombers: Nobody said

We have nothing against the people
of Maharashtra.

Shri P. Ramamurti (Madurai): We
have not said that it represents the
people of Maharashtra as a whole,

An hon, Member: 8o, let him not
twist it.

Shri ¥. B, Chavan: I om glad that
they all say that, For, Maharashira
has a tradition of nationalism, and
Maharushtra has produced leaders as
humble servants of the nation, The
paigon of regionnlism  or  linguism,
just as it is making its appearance
and is raising its ugly hewd elsewhere
made ite somecwhat uslvy appearance
in Maharashira alsn. Cerainly, wo
<hall have to condemn it and make
every effort to remove that poison.

I would like to assure this House
that the Maharashira Government
are quite aware of this thine. The
Chief Minister and the Revenue
Minister themselves have made
stutements about it and they have
assured me that lhey wiil take all
the necessary uction  against  all
manifestations of it, whatever they
are,

Shri Surendranath Dwivedy (Koen-
drapara): Did the Home Minister
ever attend a meeting held by the
Shiveera and pddress it?

She ¥. B. Chavan: 1 chall give
the details of it presently. T told
them that the Ghivsena people

sha-tld be ashamed of it. T shall pre-
sently give the details of it. Even
before a!l this. T had condemned it.
Rut. unfortunalely what I say in
Mahorashira about these matiers
docs not make national news. What
is sald against me in Parliament be-
comes national news. That is my
misfortune about it.

Mr. Speaker: I do not think so. 1
do not think that there is that mis-
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Shri ¥. B, Chavan: I wish that
there bad been no misunderstanding
but I must confess that my heart is
paining, and I must say that I cannot
express the pangs of agony in my
heart today adequately. But even
before 1 became the Home Minister,
in October or November last, months
before that, the Shivsena had or-
ganised a meeting at Bombay, I had
just been out of the hospital and I
was not yet keeping well; I was asked
to unveil a statue of Shivaji at
Shivaji Park at Bombay. It was a
huge gathering of 3-4 lakh people. 1
made my first statement there con-
demning these activities and appeal-
ing to the people of Maharashtra not
to take up this linguistic attitude in
this particular matter. I am on
record about it.

Even recently when 1 was in
Bombay, 1 held a press confercnce
and about what I said there I was
misrepresented in some papers in
the south,

Seme hon. Members: Not you.

Shri ¥. B. Chavan: Therc are
cerlainly some problems for Maha-

rashtrians in  Bombay—of poor
people. I am one of those Who
believe that whether it is a poor

Tamil or a poor Telugu or & poor
Kannadiga or a poor Maratha, their
Problems are the same. The agony
and the pangs of unemployment are
the same. There are certainly some
economic grievances, At the same
time, I would say that however justi-
fled the economic grievances may be,
nobody has a right to take unlawful
means in his hands to solve even
those economic grievances. This is
my approach to this matter.

I would like to put on record a
certain statement on this matter.

Oni'Cmutuﬁmmeﬂpﬁonlr one
citivenship and all citizens have the
fundamental right to reside and

Shri Bal Raj Madhok
Delhi): Not in Kashmir.

Shri ¥. B. Chavan:....to acquire,
hold and dispose of property any-
where and to practise any profession,
or to carry on any occupation, trade
or business, This fundamental right
must be unreservedly respected both
by the governments in the country
and by the people. It is in the inter-
est of the economic developmnet of
the country and of national integra-
tion that any citizen of India should
feel free to go to any part of the
country, seek employment or pulsue
any business or occupation of his
choice. He should have the confi-
dence that while doing so, there will
be no discrimination of any kind
against him and that in a very real
sense the principle of equality of
opportunity would be respected.

(South

In 1he matter of public employ-
ment, equality of opportunity has
becn guaranteed by the Constitution
itself and this is a guarantee which
we have been endeavouring, and will
continue to endeavour, to have fully
respected by all the public authori-
ties in the country. In respect of
the Central Government's own
corporate  public enterprises, we
have been issuilng instructions that
there should be no discriminatian
against people who come to sesk
employment from other parts of the
country or against the local people.
The only preference which our
instructions provide is that at the
lower levels of employment special
consideration should be shown to
people who had been displaced by a
project.

1 am sure the House will agree this
is a sound and humane policy. Com-
plaints are sometimes made of dis-
crimination in the organised sectors
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principle of equalityt of opportunity
should be observed.

People will have grievances, Some-
times they are justified and sometimes
they are not, Obviously, where there
are any legitimate grievances, they
should be redressed to the extent
possible. But one thing is certain.
Nobody has any right to seek redress
of his grievances, genuine or other-
wise, by unlawful means. There can
be no justification whatever for creat-
ing hatred or illwill, for one section
of the community to show any kind
of antagonismm to another. If there
is anything of this kind, it should be
strongly condemned and where legal
action js possible, such, action should
be 1aken.

Some weeks ago, I said categorical-
ly at a presy conference in Bombay
that any agitation directed against
any particular linguistic group de-
served 10 be condemned. ] also
described the attitude of the Shiv
Sena as reactionary and harmul and
against the unity of the country. I
take this opportunity to reaffirm
those observations. In answering a
question on 24th May last, I mention-
ed the report I had received from
the Maharashtra Government and the
assurance which they had given to
the people and to us. Shri Naik,
the Chief Minister of Maharashtra,
and Shri Desal, the Revenue Minis-
ter, bave also openly condemned the
Shiv Sena movement. I have heard
from the Maharashtra Government
again recently in which the assur-
ances and the delermination to take
necessary action have been reaffirm-
ed. I am confident that the Maha-
rashtra Covernment will stand DY
their assurances and take whatever
action is necessary to prevent any
manifestation of parochialism.

ghri P. Ramamurti: Will he point
out a single sction taken?

Shri 5. Kandappan (Mettur): Spell
. out the concrete action teken, donm'
be vague.

‘Shiv Seng’
(H.AH, Dis.)

Shri ¥. B. Chbavan: Certain arson
cases were mentioned, In one of my
visits, I myself discussed with the
Commissioner of Police. He assured
me that all the legal action that was
necessary had been taken in this
particular matter, Certainly people
have been put under arrest, So,
action has to be related to certain
incidents.

Shri Vasudevan Nalr; There was
a murder case in a by-election, and
nobody was apprehended.

18 hrs.

Shri Y. B. Chavan: | have made
enguiries about that, and I am also
expecting certain information about
that, but it cannot be said that in-
vestigations were not undertaken.

Shri P. Bamagmuarthi: When actu-
ally houses were being burnt, what
did the Maharashira Government do?
Did it send the police, or the police
just stood there? That is the im-
portant thing, The police never in-
terfered with that, things were going
on for days together,

Sbri ¥, B, Chavan;
it is true.

4490

I do not think

Shri P. Ramamurthi: Are you pre-
pared to have an investigation?

Shri Y. B. Chavan: I am saying
8o because 1 personally discussed this
matter with the Police Commissioner.
1 am only suggesting that in a city
like Bombsy arson cases and murders
do take place. (Interruptions).

Some bhon, Members rose—

Mr. Speaker: The House stands
adjourned till 11 A.M. tomorrow,

18.01 hrs.

The Lok Sabha adjourned till
Eileven of the Clock on Tuesday June
13, 1087/Jyaistha 28, 1889 (Saka).



